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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.639/2022
(LA. No. 293/2023)

Pritpal Sharma ...Applicant
Versus
Government of NCT of Delhi &Ors. ...Respondents
With
M.A. No. 24/2023
In
0O.A. No. 33/2022
Ganesh Prasad ...Applicant
Versus
Government of NCT of Delhi &Ors. ...Respondents

ACTION TAKEN REPORT ON BEHALF OF DELHI JAL BOARD (DJB) IN
COMPLIANCE OF ORDER DATED 28.08.2024 & 08.01.2025.
MOST RESPECTFULLY SHOWETH:

1. That the present Action taken Report is being filed on the behalf of Delhi Jal Board
(DJB) in compliance of directions issued by the Hon’ble Tribunal vide order dated
28.08.2024.

The order dated 28.08.2024 passed by the Hon’ble Tribunal is annexed herein as

Annexure-A.

2. That the captioned matters herein pertains to the issue of illegal extraction of ground
water by illegal borewells. The grievance of the applicant in OA No. 639/2022 “Pritpal
Sharma Vs. Government of NCT of Delhi &Ors.” is that the respondent no.5 had
installed borewells in the plots House No. GI-2035 without permission from DJB and he
is extracting groundwater for commercial purposes without obtaining No Objection
Certificate from CGWA and is supplying the same to residents of Aya Nagar and beyond
through water tankers in violation of environmental laws/norms. Further, O.A. No. 33 of
2022 has been filed by Mr. Ganesh Prasad with the grievance that the R.O. plant was
being run unauthorizedly at Plot no. K-9, 25 Feet Road, Part II, Chankya Palace, New
Delhi by Mr. Ashish.
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3. That the matters are being adjudicated by this Hon’ble Tribunal and have directed on

various dates the various departments of Govt. of NCT of Delhi and concerned bodies to

file their responses and action plan for preservation and conservation of ground water in

NCT of Delhi. Substantially, this Hon’ble Tribunal in para 124 of the order dated

28.08.2024, issued following directions to various departments for preservation and

conservation of ground water in NCT of Delhi:

Sr.No

Directions issued by the
Tribunal vide order dated
08.01.2025.

Compliance done by DJB

“CGWA is directed to own the
responsibility of assessing
status of groundwater in terms
of quality, quantity, availability
Jor abstraction and recharge
and aid and advise DJB in
regulating drawal of ground
water assessment unit wise in
NCT of Delhi by carrying out
requisite scientific studies and
issuing appropriate
directions/making appropriate
recommendations to DJB and
the concerned Deputy
Commissioner (Revenue),

who also has the designation
and powers of District
Magistrate in NCT of Delhi and
is referred to in this order

at some places as District
Magistrate and hereafter as
Deputy Commissioner
(Revenue), of each revenue
area in GNCTD and submit
action taken report within three
months.”

That in reference to the aforesaid direction the
status of ground water in terms of quality has
been analysed and the advices received from
CGWA has been adopted by DIJB and
circulated for compliance. The Status Report
of ground water quality and advices received
from CGWA is annexed herein as Annexure-
B

il.

“All functional borewells in
NCT of Delhi, which do not
have NOC from CGWA/DJB
(issued by concerned Deputy
(Revenue) of
each revenue area in GNCTD)

Commissioner

That in compliance of direction issued under
the said para, DJB has taken steps and as the
illegal borewells are to be sealed by the
District Magistrates, the DIB is pursuing with
District Magistrates for sealing of illegal

borewells. Letters have been written to the

2
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being illegal, are ordered to be

closed/sealed with immediate

effect.”

DMs on 04.03.2025 and 12.03.2025. DJB has
also provided list of illegal borewells to the
DMs, also the lists of identified borewells
have been uploaded on the DJB’s website. In
this regard an online meeting on 13.03.2025
was also taken by the CEO,DJB with all
District Magistrates for expediting the sealing

of illegal borewells.

True copies MoM dated 13.03.2025 taken by
CEO, DJB with all DM’s of GNCTD and true
Copy of letters written to respective DMs for
compliance is annexed herein as Annexure —

C (Colly)

iii.

Deputy
(Revenue) of

“Concerned
Commissioner
each revenue area in GNCTD
are directed to take action for
illegal
identified

closing/sealing  of
borewells already
and also initiate proceedings
Jor the prosecution of the

violators within three months.”

That in compliance of the aforesaid directions
issued by Tribunal, DJB humbly submits that
the action for initiating proceedings for the
prosecution of the violators is to be taken up
by the concerned District Magistrate. Further,
to know the status of the sealing, a link has
been created on the DJB’s website with access
to all DM’s for updating the progress of

sealing of illegal borewells.

iv.

“The concerned  Project
Proponents of new or existing
borewells sealed by the Deputy
Commissioner (Revenue) of
each revenue area in GNCTD
may submit application for
grant of NOC to DJB and such
applications for grant of NOC

be decided  expeditiously

That in reference to the aforesaid directions
issued by Tribunal, DJB humbly submits that
the application procedure has been uploaded
on the DIB’s Website and the applications
received for NOC are being processed on
priority. Further, to decide the applications
within three months the concerned Executive
Engineers of DJB who have received the

application shall forward the same to the
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preferably within three months

Jfrom the date of submission.”

concerned Deputy Commissioner after
receiving approval of his Chief Engineer
within 10 days of the submission of the
application. Also the summary status of
applications recommended and pending with
DM s is available on the DJB’s website and for
facility of reference data available as on
18.03.2025 is narrated in para 4 (Annexure- F)

below of the present action taken report.

“DJB through Deputy
Commissioner (Revenue) of the
revenue area in question is
directed to take requisite action
Jor grant of permission for
borewells in accordance with
recommendations of the
concerned Executive Engineer
and Advisory Committee in
accordance with groundwater
level notifications,
environmental
norms/guidelines and
directions issued by Hon ble
Supreme Court and this
Tribunal, recover appropriate
charges for drawal of ground
water and impose appropriate
conditions for recharge of
ground water and ensure actual
implementation thereof on the
ground with geo-tagging for
monitoring purpose.”

Subsequently, subject to compliance of
aforesaid direction issued by Tribunal, DJB
humbly submits that regarding appropriate
charges for withdrawal of groundwater, a draft
notification regarding Groundwater
regulations for Government of Delhi in light
of the notification dated 24.09.2020 issued by
CGWA, Government of India, 1is under
approval with Environment Department of
GNCTD. In this draft DJB has also
recommended ground water drawl charges.
Environment Department has been requested

to expedite the notification.

True copy of the communications to
environment  department are enclosed
herewith as Annexure-D.

For Geo-tagging and installation of

flowmeters on the borewells, an advisory has
been issued by the DJB.

True copy of of advisory/General compliance
conditions for seeking NOC for ground water
extraction in delhi dated 26.12.2024 enclosed
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herein as Annexure-E.

vi.

“DJB is directed to conduct
survey from time to time for
Sfurther identification of illegal
borewells and take requisite
action in respect of illegal
borewells identified by further
survey in accordance with
environmentallaws/SOP/directi
ons issued by Hon’ble Supreme
Court/this Tribunal.”

That in reference to the aforesaid direction
issued by Tribunal, DJB humbly submits that
DIJB is carrying out time to time survey for
identification of illegal borewells. As of now,
22010 Number of illegal borewells have been
identified by DJB and 13693 Number of
illegal borewells have been sealed. Also the
detailed status regarding illegal borewells is
available on the DJB’s website and updation
has been carried out by concerned DM'’s.
Status report as on 18.03.2025 downloaded
from Ground Water link
(https://delhijalboard.delhi.gov.in/jalboard/gro

Management

und-water-management) of DJB is annexed

herein as Annexure-F.

Vil.

“DPCC is directed to finalize
the proceedings already
initiated for imposition of
environmental compensation by
issuance of show cause notices
or initiate proceedings for
imposition of environmental
compensation on all the
violators already identified and
pass appropriate orders for
imposition of environmental
compensation on them and
make references for recovery of
environmental compensation
from all the violators on whom
environmental compensation
has already been imposed in
accordance with law within
three months.”

The DJB humbly submits that direction in
corresponding para issued by the Tribunal

pertains to DPCC.

viii.

“Government of NCT of Delhi
is directed to transfer to DPCC
within three months amount of
Rs. 70 crores (equal to the
amount of environmental
compensation imposed by

The DJB humbly submits that direction in
corresponding para issued by the Tribunal

pertains to to GNCTD.
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DPCC for which recovery
proceedings are pending with
the officers of the Government
of NCT of Delhi for more than
three years) for utilization by
DPCC for
revival/restoration/rejuvenation
/creation of water bodies, rain
water harvesting pits etc. and
Jor conservation and recharge
of ground water as remediation
of environmental damage
caused by illegal drawal of
ground water cannot be
deferred for long periods of
time to be taken by the
authorities in effecting the
recovery and Government of
NCT of Delhi may thereafter
recover the amount from the
violators in accordance with
law or waive the recovery as
considered appropriate.”

ix.

“DPCC is directed to prepare
and implement Action Plan, in
consultation with DJB,
concerned Deputy
Commissioner (Revenue)/DM
and District Advisory
Committee for utilization

of (i) amount equal to the
amount of Environment
Compensation imposed on and
to be recovered from the
violators by drawing the same
Jfrom the amount of
environment compensation
lying deposited with it and (ii)
amount transferred by
Government of NCT of Delhi in
lieu of the amount of
environmental compensation to
be recovered by its officers
Jrom the violators, for
remediation of environmental
damage caused immediately as
such remediation ought not to

In compliance of aforesaid direction issued by
Tribunal in the corresponding para, DJB
humbly submits that a meeting on 17.12.2024
was convened by the Chief Secretary (Delhi)
in which DJB and DPCC were present and the
Action Plan is being prepared by the DPCC as

deliberated in the meeting.
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be deferred for long periods of
time likely to be taken in
recovering the amount of
environmental compensation
Jrom the violators and the
amount so drawn or transferred
may be reimbursed on recovery
of the amount from the
violators.”

“DJB is directed to upload with
link on the main page of its
website preferably under
heading ‘Groundwater
Management’ entire
information regarding number
of applications for grant of
NoC, number of such
applications filed/pending for
decision, number of such
applications allowed and NoCs
granted, number of
applications rejected, number
of borewells which have been
granted NOC, illegal borewells
which have been closed/sealed
and illegal borewells which are
yet to be closed/sealed,
procedure for processing of the
application for grant of NoC
Jor abstraction of ground
water, the charges to be
levied for abstraction of ground
water, the penal provisions for
punishing illegal abstraction of
groundwater and liability to
pay environmental
compensation for illegal
abstraction of ground
water on its web site by
30.09.2024 and to update the
same within 7 days at the end
of each month.”

In compliance of aforesaid direction issued by
Tribunal in the corresponding para, DJB
humbly submits that DJB has created a link on
its website with access to concerned District

Magistrates to update their part of the data.

Xi.

“DPCC is directed to upload
with link on the main page of
its website preferably under
heading ‘Groundwater
Management’ entire
information regarding (i)
proceedings initiated for
imposition of environmental
compensation on the violators

The DJB humbly submits that direction in
corresponding para issued by the Tribunal

pertains to DPCC.
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(ii) proceedings finalized for
imposition of environmental
compensation on the violators;
(iii) references made for
recovery of environmental
compensation from the
violators, (iv) amount of
environmental compensation
recovered; (v) amount

of environmental compensation
to be recovered; (vi) amount of
environmental compensation
utilized; (vii) amount of
environmental compensation to
be utilized; (viii) activities
carried out for utilization of the
amount of environmental
compensation and (ix) activities
proposed to be carried out for
utilization of the amount of
environmental compensation on
its web site by 30.09.2024 and
to update the same within 7
days at the end of each month
thereafter.”

Xii.

“All the Deputy Commissioner
(Revenue) of each revenue area
in GNCTD are directed to
upload with link on the main
page of their respective
websites under heading

‘Groundwater Management’
complete information regarding
(i) complaints received
regarding illegal borewells and
action taken on the same,
Minutes of the Meeting and
recommendations of the
District Advisory Committee
regarding the same, (ii)
references received for
realization of environmental
compensation and action taken
for realization of the same and
(iii) remedial measures taken
Sfor remediating environmental
damage caused on the
respective website of the
District Administration by
30.09.2024 and to update the
same within 7 days at the end

The DJB humbly submits that direction in
corresponding para issued by the Tribunal
pertains to Deputy Commissioner (Revenue)

of each revenue area in GNCTD.
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of each quarter thereafter.”

Xiii.

“CGWA is directed to upload
with link on the main page of
its website the information
regarding the status of
groundwater, the necessity for
regulation and management of
groundwater abstraction, the
copies of public notices issued
by CGWA and measures taken
Jor regulation, management,
conservation and recharge of
groundwater.”

The DJB humbly submits that direction in
corresponding para issued by the Tribunal
pertains to CGWA.

Xiv.

“In O.A. No. 639/2022 Pritipal
Sharma Vs. Government of
NCT of Delhi & Ors. DCF
(South), Delhi is directed to file
report as to the person who is
alleged to have encroached
upon the forest land on which
the borewell in question was
SJound by the Joint Committee to
be operational.”

The DJB humbly submits that direction in
corresponding para issued by the Tribunal
pertains to DCF (South), Delhi.

XV.

“In M.A. No. 24/2023 in O.A.
No. 33/2022 Ganesh Prasad

Vs. Government of NCT of
Delhi & Ors. SDM (Dwarka),
Delhi is directed to file status
report regarding recovery of
environmental  compensation

Sfrom the violators.”

The DJB humbly submits that direction in
corresponding f)ara issued by the Tribunal
pertains to SDM (Dwarka), Delhi

4. That the current status of no. of illegal borewells as per data available on the website of

Delhi Jal Board and updated on 18.03.2025 is as under:

S.No.

Zone Total No. Total No. | Total No. | Total No. | Total No.
Name of of of of of
cumulative | cumulative | cumulative | cumulative | cumulative
applications | application | application | illegal illegal bore
received for | allowed, rejected bore wells | wells
grant of and NOCs identified | which have
NOC granted (Filled by | been
DIB closed/
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Admin) sealed
1 2 3 4 5 6
1. Central 120 0 98 749 354
2. East 0 0 0 147 147
3. Head 0 0 0 0 0
Quarter
4. New 1150 384 766 85 78
Delhi
5. North 121 110 1 802 290
6. North 46 46 0 222 111
East
7s North 0 0 0 9128 7732
West
8. Shahadara 42 42 0 644 358
9. South 345 0 0 115 62
10. South 115 82 33 325 188
East
11. South 671 455 2 6926 2723
West
12. West 0 0 0 2867 1650
Total 2610 1119 900 22010 13693

True Copy of status of illegal borewells as on 18.03.2025 is enclosed herein as
Annexure-F. It is submitted that the data is being updated by concerned DM’s on

regular basis.

. The report is being submitted herein for perusal and consideration of this Hon’ble

Tribunal. It is further undertaken that Delhi Jal Board shall remain duty bound by any

direction or order by this Hon’ble Tribunal as and when directed. ‘wa
RCK. Lakhera

CE(Ground Water) DJB Delhi
Place. New Delhi

Delhi. 19.03.2025 CHIEF ENGINEER (GROUND
mum.mwm%

10
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Item No. 01 & 02 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(Through Physical Hearing with Hybrid VC Option)

QOriginal Application No.639/2022
(1.LA, No. 293/2023)

Pritpal Sharma ...Applicant
Versus
Government of NCT of Delhi & Ors. ...Respondents
With
M.A. No. 24/2023
In
O.A. No, 33/2022
(LA. No. 02/2024)
N Ganesh Prasad ...Applicant
Versus
Government of NCT of Delhi & Ors. ...Respondents
Date of last hearing:- . 18.04.2024.
Date of order:- - . 28.08.2024.

CORAM: HON'ELE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER,
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicants: None for the applicants,

Respondents: Ms. Jyoti Mendiratta and Ms, Ananya Basudha,
Advocates for GNCTD and DM (South West},
Delhi.
Ms.Atika Singh and Ms. Udipti Chopra, Proxy Counsel
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0.A. No. 63972022 Pritipd] Sharma Vs, Govt of NCT of Delhi & Ors.
With M.A. No. 24/2023 Ganesh Prasad Vs, Govt, of NCT of Delhi & Ors. 1 2

2 | 5
for Ms. Richa Kapoor, Advqcate for DJB.
Ms. Sakshi Papli, Advocate for DPCC (through VC).

Ms. Srishti Dabas, Project Associate (Legal), Forest
Department,

Application under Section 14, 15 read with Section 18 (1) of
the National Green 'T‘gibunal Act, 2010,

Order

1. We all know that ‘Water’, one of the five elements, is creator and
saviour of life and life wholly depends on it yet unmindful of the
consequences we are indulging in questionable acts due to which
surface water bodies, lakes, etc. are drying up, ground water is
contaminated and fast depleting and rivers are not only highly polluted

but also shrinking and dying in our Country.

2. No doubt, treated sewage/industrial effluent may be reused for
industrial, horticultural and agricultural purposes but prospect of
recycling sewage/industrial effluent for use as drinking water seems to
be ;vholly unacceptable to all of us and we have to save quality and
quantity of water to save our own existence and have to urgently take
all remedial steps before any irreversible damage is caused to the

environment.

3. Both these cases-0.A. No. 639/2b22 Pritipal Sharma Vs,
GNCTD & Ors. and M.A. No, 24/2023 in 0O.A, No. 33/2022 Ganesh
Prasad Vs. GNCTD & Ors., which required taking of prompt remedial
action by the concerned Statutory and Administrative Authorities, are
ﬂlustrative of the numerous fact situations where the concerned
Statutory and Administrative Authorities are miserably failing in
prompt discharge of their statutory duties to protect and improve the

environment,
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0.A. No. 639/2022 Pritipal Sharma Vs, Govt of NCT of Delhi & Ors,
With M.A. No. 24/2023 Gahesh Prasad Vs. Govt. of NCT of Delhi & Ors. 1 3

3

4, Both these cases also raise a difficult question for this Tribunal
to answer as to how to enforce environmental laws/norms if the
Statutory and Administrative Authorities, Which are not .only
statutorily empowered but also mandated by the constitution to protect
and improve environment, culpably neglect to discharge the duties
assigned to them and fail to take requisite action due to some vested

interests, for extraneous considerations and with ulterior motives.

5. We also find it extremely difficult to answer this question in the
complex factual matrix woven by case after case coming up before this
Tribunal showing 'complete insensitivity and inaction on the part of the
concerned Statutory and Administrative Authorities which also

endlessly indulge in blaming and shifting accountability to others.

6. Since the question raised is common, both these cases have

been taken up together and this common order is passed in both the

cases.

7. A brief resume of the facts of both these cases, which speak for
countless fact situations, is spelled out hereunder to unfold the
dilemma and search for solution animating this Tribunal.

OA No. 639/2022 Pritpal Sharma Vs, Government of NCT of Delhi
& Ors,

The grievance of the applicant

8. The applicant, claiming respondent‘ no. 5 to be owner of the plat
adjoining House No. GI-2035, Aya Nagar, Delhi and the plot on the
opposite side of the street in front of House No, GI-2038, Aya
Nagar, Delhi filed the subject original application complaining that

respondent no.S has installed borewells in the above said plots without
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0.A. No. 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.
With M.A. No. 24/2023 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors. 1
4 1

permission from DJB and he is extracting groundwater for commercial
pﬁrposes without obtaining No Objection Certificate from CGWA and is
supplying the same to residents of Aya Nagar and beyond through

water tankers in violation of environmental laws/norms.
Proceedings on 15.09.2022

9. This Tribunal constituted a Joint Committee comprising of
representative of Central Ground Water Authority (CGWA), Delhi Jal
Board (DJB], Delhi Pollution Control Committee (DPCC) and Deputy
Commigsioner, (South) Delhi and directed the same to verify the factual

position and submit its report within one month.
Proceedings on 06.12.2022

10. In report filed vide email dated 15.11.2022, the Joint Committee
subrmitted that no illegal borewell/submersible was found in the plot
adjoining House No. GI-2035, Aya Nagar, Delhi but the plot opposite to
House No. GI-2038, Aya Nagar, Delhi was [cund locked and the Joint
Committee submitted that no action was required to be taken on

the basis of the Joint Inspection.

11, This Tribunal vide order dated 06.12.2022 directed [urther
verification of the factual position regarding the plot opposite to House
No. GI-2038, Aya Nagar, Delhi. Personal appearance of olficers duly
authorized by DJB, DPCC and District Magistrate (DM) (South) Delhi

was ordered,
Proceedings on 20.03.2023

12. In report filed vide email dated 10.03.2023 the Joint

Committee mentioned that on inspection on 13.04.2023, illegal
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0.A. No. 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.

With M.A. No. 24/2023 Ganesh Prasad Vs. Govt, of NCT of Dellhi & Ors. 1 5
5

borewell was found to be situated in the plot opposite to House No.

G1-2038, Aya Nagar, Delhi.

13, Mr, Amjad Khan JEE appeared for DPCC but no officer
authorized by DJB and DM (South) Delhi appeared. Perspnal

appearance of the CED, DJB and DM (South), Delhi was ordered.
Proceedings on 20.04.2023

14, CEO, DJB was exempted from personal appearance vide order
dated 19.04.2024 passed on his _application. and Mr. .B C Pétel.
Additional Chief Engineer, Delhi appeared for him but DM (South)
Delhi did not appear and on being joined by teleconferencing he

sought time on the ground that order was not served on him.

Proceedings on 21.04.2023 =

15. Mr. Mekala Chaitanya Prasad, District Magistrate (South), Delhi
appeared and assured to evolve mechanism and take appropriate
remedial action regarding illegal borewells operating in the area and

sought time to file action taken report in this regard.

Proceedings on 24.07.2023

16. Mr. Shashi Pal, SDM, Mehrauli and Mr. Radhey Sham, SDM
Saket appeared before this Tribunal. The applicant submitted that
there are tanker mafias which are extracting groundwater and through
RO Plants, they are doing commercial activities and the authorities

concerned are not taking any action against these tanker mafias.

17. Respondents/SDMs present during the hearing were directed to

take necessary action and develop effective mechanism for preventing
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O.A. No, 639/2022 Pritipal Sharma Vs, Gevt of NCT of Dethi & Ors.
With M:A, No. 24/2023 Ganesh Prasad Vs, Govt. of NCT of Delhi & Ors.
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extraction of groundwater by unauthorized operators and tanker
mafias and take prompt coercive measures and [ile action taken report

within three weeks.
Proceedings on 19,10,2023

18. In compliance of order dated 24.07.2023 reports were [iled by
SDM, Mehrauli vide emails dated 25.08.2023 and 07.09.2023, by the
District Magistrate (South) Delhi vide email dated 14.09.2023 and by

the DPCC vide email dated 17.10.2023.

19. Reports filed by the concerned authorities showed complete lack
of coordination between them. In his report District Magistrate, (South)
Delhi menFioned_that the matter of assessment of environmental
damage compensation is pending with DPCC for very long period
mentioned therein. In its report DPCC referred to proceedings taken for
imposition of environmental compensation for illegal borewell in- the
present case but stated that it did not have the information regarding
owner of the plot and it issued notice to alleged project proponent Mr.
Rinku, who said that he is neither the owner nor tenant in the
. premises in questioﬁ. Information regardi;1g ownership of the Iplot
was not available even witﬁ the SﬁM, Vivek Vihar who was present
before this Tribunal. This Tribunal observed that the concerned
authorities, which are under statytory and constitutional obligation to
protect and improve the environment, could not be allowed to neglect
or delay taking of appropriate remedial action -for protection and
improvement of environment on such frivelous grounds/lame excuses.
This Tribunal accordingly directed the authorities to resolve all such
bottlenecks in the implementation of the statutory

provisions/environmental norms by seeking the relevant information
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0.A. No, 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.
" With M.A. No. 24/2023 Ganesh Prasad Vs. Govt.-of NCT of Delhi & Ors.

7

from the concerned authorities and also avoiding unnecessary delay in

taking of such action. Action taken reports were ordered to be filed by

email within three months,

Proceedings on 07.02.2024

20. Report was filed by the DPCC vide email dated 06.02.2024. This

Tri'bunal observed that status report filed by DPCC has been
prepared casually without taking inte consideration the
observations made by this Tribunal in its orders passed in the
case. In the status report there is no mention regarding 15 cases
referred to in the report filed vide email dated 14.09.2023 by the
District Magistrate (South), Delhi where in orders regarding imposition
of environmental compensation are awaited from the DPCC. The DPCC
was directed to file additional status report within one month giving

information, as on 31.01.2024, in tabular format with respect to the

following aspects (i} particulars of cases in which environmental,

compensation has been imposed; (iij particulars of cases in which
environmental compensation has been realized; (iii) particulars of
cases (including 15 cases mentioned above) in which matter of
imposition of environmental compensation is pending; (i)
particulars of cases in which environmental compensation realized
has been utilized; and (v) particulars regarding activities carried

out by utilization of amount of environmental compensation.

21. No report was ﬁied by DJB and SDM, Mehrauli and they were
given one more opportunity to file additional action taken reports
within one month, SDM, Mehrauli was directed to mention in' his
affidavit as to wh:,o is the owner of the plot in question where the

jllegal borewell was being operafed and in case the information is

17
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not available with his office, what steps have been taken to procure the

same. In view of the facts and circumstances conditional attachment of
the plot in question for realization of the amount of environmental
compensation imposed was ordered. Warrant of attachment of the plot
in question was ordered to be issued and to be sent to the District
Magistrate (South), Delhi for execution and submission of report
regarding compliance of the order by way of his affidavit within one
month, Personal appearance of concerned Chief Engineer, DJB, DM

(South), Delhi and SDM, Mehrauli was ordered,
Proceedings on 18.03.2024

22. In compliance of order dated 07.02.2024 reports were filed by
DJB vide email dated 07.03.2024; by SDM, Mehrauli vide email dated
16.03.2024 and Ey DPCC vide email dated 16,03.2024 and Mr. Mekala
Chaitanya, DM (South), Delhi, Ms. Mahima Madan, SDM {(Mehrauli)
and Mr. Gajender Tomar, Chief Engineer (South), DJB appeared

physically before this Tribunal.

23. In its report DJB mentioned that DJB had provided requisite
details in respect of the 15 borewells in question. In her report Ms.
Mahima Madan, SDM, Mehrauli submitted that the land where
borewell was sealed falls in Khasra No. 1978, Village Aya Nagar and
ownership of the land is in the name of Forest Department.,
However, SDM, Mehrauli had not given any information to the
DPCC and DCF (South), Delhi and did not obtain any response

from DCF (South}, Delhi.

24, Inview of said report this Tribunal impleaded DCF (South), Delhi

as respondent no. 10 and issued notice requiring him to file his
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response. It was clarified that in case of failure to appear or file

response heavy costs may be imposed on DCF (South), Delhi,

25, -This Tribunal observed serious deficiencies in the working of .the
governmental agencies who have been assigned the task of taking'
remedial action on complaints received regarding operation of illegal
borewells in NCT of Delhi, This Tribunal referred to order dated
15.05.2020 passed in O.A. No. 685/2019 titled ds Rakesh Kumar
vs. Govt. of NCT of Delhi & Ors. whereby the Chiel Secretary, Delhi
was directéd to take a meeting within one month and oversee
preparation of an appropriate SOP for preventing extraction of ground
water by way of unauthorized borewells with further direction that
wherever such .illegality was found, prompt coercive measures be
taken. In compliance thereof meeting was taken by the Chief Secretary,
Delhi on 12.06.2020 and SOP was finalized and brought into effect.
During hearing of the above said O.A. it was brought fo the notice of
_the Tribunal that DJB had identified 19661 illegal borewells on
which action was being taken and 7248 units had already been

closed by the district authorities and the remaining units were to

be closed,

06. In view thereof this Tribunal directed DJB to file status report
with reference to all illegal borewells identified by it in the NCT of Delhi
including illegal borewells remaining to be closed out of above
mentioned 19661 illegal borewells on or before 15.04.2024 giving the

complete information regarding the same.

97. This Tribunal noticed that in compliance of order dated
07.02.2024 DPCC had filed additional status report vide email dated

16.023.2024 and had enclosed therewith requisite information in
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tabular format regarding environmental compensation as Annexure 1-
and utilization by DPCC of the amount received as environmental
compensation as Annexure 2, DPCC also mentioned therein that with
reference to 15 sites regarding which information was received from
SDMs of Hauz Khas, Saket and Mehrauli, DPCC issued:- show cause
notices dated 08.03.2024 to all 15 units for levying Environmental
Compensation of Rs. 30’000/'. (each unit) on account of illegal/
unauthorized extraction of ground for domestic purpose and enclosed
' copies of the show cause notices dated 08.03.2024 as Annexure 3 In
additional status report DPCC also mentioned that, DPCC sent letters
dated 06.10.2023 and 08.11.2023 to SDM (Mehrauli) to know the real
owner of the illegal borewell so that EC mdy be levied on the right
person but no response was received from SDM (Mehrauli) and notice
addressed to "The Proprietor” of the unit was got pasted on the door of

the unit's premises.

28. Vide order dated 18.03.2024 remedial directions were given by

this Tribunal which may be summarized as under:

(i) The Chief Secretary, GNCT of Delhi was directed- to
convene a meeting with the CEQ, DJB, the Member Secretary,
DPCC and all concerned officers of GNCTD (including the District
Magistrates in Delhi), DJB and MCD for taking remedial
measures for proper implementation of the directions issued by
Hon’ble Supreme Court, this Tribunal, provisions contained in
Delhi Jal Board Act, 1998, direct_ions issued with the approval of
Lt., Governor, Delhi on 18.05.2010 and 10.01.2014, Minutes of
Meeting held by the Chief Secretary, Delhi on 12.06.2020 and

SOP finalized regarding the same.
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(i DPCC was directed to file additional status report giving

the complete information with respect to all rglevant aspects

including the total amount of EDC imposed and the total amount

of EDC which has been recovered.

(i} Respondent no. 1.GNCTD was directed to file its response
as to why in view of the delay on the part of its officers in
realization of amount of environmental compensation imposed- on
the violators, GNCTD be not directed to pay the amount of
environmental compensation  for remediation of  the
environmental damage caused with liberty to recover the same
from the violators through the proceedings initiated on references

received from DPCC as remediation of environment cannot be

deferred.

(iv)  All the District Magistrates in NCT of Dethi were directed to
upload on the respective website of the District Administration
latest by 15.04.2024 the information regarding (i) complaints
received regarding illegal borewells and action taken on the same,
Minutes of the Meeting and recommendations of the District
Advisory Comimnittee regarding the same, (ii) references received
for realization of environmental compensation ana action tallien
for realization of the same and (iii) remedial measures taken for

remediating environmental damage caused.

() The Chief Secretary, NCT of Delhi was directed to issue
appropriate instructions for requisite compliance  while
specifically mentioning that in case of inaction/negligence on the

part of the concerned administrative officers strict disciplinary

21
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action will be taken against them,.

(vij  The Chief Secretary, NCT of Delhi was also directed to look
into the matter of recovery of Environmental Damage
Compensation (EDC) in the remaining cases and issue

appropriate instructions for expediting the recovery thereof,

© (vii)  Personal appearance of the officers duly authorised by the

Chief Secretary, NCT of Delhi, CEQ, Delhi Jal Board and the
Member Secretary, DPCC (physically] before this Tribunal was

ordered.

Proceedings on 18,04.2024

29,

vide email dated 15.04.2024 and the same will be referred to in later

Supplementary report was filed by the Chief Engineer South DJB

part of this order.

30.

Status report was filed by DPCC vide email dated 16.04.2024,

The relevant part of the Status report is reproduced belgw:-

“Status Report on behalf of Delhi Pollution Control
Committee in compliance to the order dated
18.03.2024,

X X X X

5. That in the instant case, in addition to Sh. Rinku, DPCC
has imposed interim environmental compensation @ Rs.
30000/- each on 11 more violators and Rs. 60,000/- on twao
borewells of a violator as he/she had two borewells in the
premises vide letters dated 09.4.2024. Further letter for
confirmation of EDC for remaining two borewells is being
issued.

6.  That, out of total imposed EDC amount of Rs 70.65
crore, EDC recovered to date stands at ¥53,70,000/-
{Rupees Fifty-Three Lakhs Seventy Thousand Only) Jrom
121 violators.

7. Out of &3 lakhs EDC recovered on the issue of
ground water, DPCC has utilized the same as

2



ot

0.A. No. 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.
With M.A. No. 24/2023 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors.

31.

16.04.2024. The relevant part of the Status report is reproduced

1053

13

development of infrastructure for water quality
surveillance in line with CPCEB guidelines.

8. That, in the meeting taken by Chief Secretary, Delhi on
12.04.2024, it was decided that the Environmental
Damages Compensation collected in respect of illegal ground
water extraction shall be utilized through the committee
' constituted by Hon'ble High Court in WPC No, 7594/2018

in order dated 08.04.2024, The EC imposed on {llegal -

bore wells will be used by the aforesaid district level
committee for the rejuvenation of water bodies.”

Status report was filed by Govt. of NCT of Delhi vide email dated

below:-

«Status Report on behalf of Government of NCT of Delhi
in compliance to the order dated 18.03.2024,

X X X X
2 That, in compliance with the aforesaid order of this
Hon'ble Tribunal, the Chief Secretary, Government of NCT of
Delhi convened a meeting of the officers from Delhi Jal
Board (DJB), Municipal Corporation of Delhi (MCD), Delhi
Poliution Control Comumnittee (DPCC), Delhi Police, Urban
Development Department, Revenue department and other
concerned departments on 12.04.2024. Minutes of the
meeting is enclosed herewith as Annexure-1.

3. That, DJB, District Magistrates and DPCC was
directed to enforce the rules issued under Environment
Protection Act, 1986 with respect to regulation of bore wells.

4. That, the DJB/Revenue Department shall initiate
action for taking actions on illegal bore wells
particularly Sfocusing in areds that are over exploited or
where extraction of water is being used for profiteering.
Further, they would accord permissions where water
table is satisfactory and weter is potable.

5. That, DPCC has been directed to effect recovery of
EDC imposed, by following due process. Its engineers
may be authorized for effecting recovery for proper.
accountability. DPCC along with DMs have been
directed to focus their efforts where ground water is
under stress,

6. That, DJB was advised to improve the efficiency in water
supply by preventing leakages in water/revenue.

7. That, the utilization of EDC needs to be
targeted at full scale remediation of environmental

23
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damage caused by the lllegal extraction of ground
water; -and hence it was decided that the
Environmental Damages Compensation collected in
respect of {llegal ground water extraction shall be
utilized through the committee constituted by
Hon'ble High Court in WP (C] No. 7594/2018 in order
dated 08,04.2024. The EC imposed on {llegal bore wells
will be used by the aforesaid district level committee Jor
the refuvenation of water bodies,
8. That, DPCC will develop an online portal for
logging in the process of giving permission to hore
wells, identification and action against bore wells and
imposition and recovery of EC, which will be used by
stakeholders as above.”
32. Short Affidavit was filed by DCF (South) Delhi vide email dated
25.07.2024. In the affidavit it has been submitted that the land where
the illegal bore well was sealed on 13.04.2023 falls in Khasra No.
1978, Village Aya Nagar and ownership of the land falls in.the
name of Forest Department regarding which information regarding
the illegal bore well was given to DCF (South) Delhi in 2024, DCF
(South) Delhi has taken steps for removal of the encroachment on
forest land of Khasra no. 1978 in Village Aya Nagar vide notices
dated 09.02.2024 and 16.04.2024, The Hon'ble High Court of Delhi
vide order dated 29.02.2024 disposed of two matters titled as "Adarsh
Enclave Residents Welfare Association (Regd.) versus GNCTD,
W.P.(C) no. 3086/2024 and Devki Devi versus GNCTD & Ors,, W.P
(C) No. 3088/2024" with a direction to the DCF (South) Delhi to
decide the representation of the petitioners thercin with respect to the
petitioners' property within 6 weeks after receiving the said
representation and not to take any coercive actions against the
property in question until the representation of the petitioners therein
is decided. On 05.04.2024, the DCF (South) Delhi had received a

short representation by Adarsh Enclave Residents Welfare Association

(Regd.) to which the DCF (South) Delhi directed the Adarsh Enclave
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Residents Welfare Association (Regd.) to file a detailed representation,
However, the same is not filed till date, DCF (South) Delhi has
submitted that due to stay on Khasra no. 1978, he is unable tb do

anything with respect to Khasra no. 1978, Village Aya Nagar, Delhi.

33, In the present case illegal borewell was sealed on 13.04.2023
after more than six months from passing of order dated
15.09.2022 for verification and remedial action and the violator
has not been identified and penalized despite expiry of more than

one and half years.

34, The applicant has submitted in reply dated 12.04,2024 that
borewell approx. 50 are unauthorizedly running in Aya Nagar, Delhi
and supply the filtered RO water to the nearby residents on huge cost.
The applicant submitted that it is not possible for him to provide
addresses where the unauthorized bore will are running but he
provided two snaps and made two complaints to the Executive
Engineer DJB, Saket, New Delhi on 09.04.2024 vide Diary No.76 and
and to the District Magistrate,. M.B. Road, New Delhi on date

09.04.2024 vide diary no.12265.

0.A. No. 33/2022 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors,

Grievances of the applicant

35, 0O.A. No. 33 of 2022 was filed by Mr. Ganesh Prasad with the
grievance that R,O. plant was being run unauthorizedly at Plot no. K-9,

25 Feet Road, Part II, Chankya Palace, New Delhi by Mr. Ashish.

36. Vide order dated 31.01.2022 this Tribunal constituted a Joint
Committee comprising of Chairman, Delhi Jal Board, DPCC, District

Magistrate, New Delhi and Chairman, State Ground Water Authority to
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look into the grievance and submit factual and action taken report
within three months before Ld. Registrar General, NGT, Delhi who
was given liberty to put the matter befere the Bench for necessary
directions, if considered necessary and the application was disposed of

accordingly.

37. Report dated 14,12.2022 was filed by the DPCC that on
inspection of the site on 29.07.2022 no RO Plant was found to
exist at Plot no. 9, Block K, Part II, Chanakya Place but one RO
plant was found working on nearby location i.e. Plot No, 7, Bleck
K, Part II, Chanakya Place, Uttam Nagar in the name of Sh. Ajit
Kumar and’ Sh. Ashish Kumar, No NOC/permission had been
obtained from DJB/ CGWA for running the RO plant/ extracting
ground water and the waste water generated from the plant was being
discharged directly .to the drain. A letter was written by DPCC on
03.08.2022, to Delhi Jal Board, DM (South West) and CGWA for
taking necessary action at their end, The response from CGWA
received on 14.09.2022 indicated that the unit has to take permission
from the DJB/ District Administration and that the tube well should be
sealed by DM as DM is authorized officer for sealing of tube well and
taking legal action. The DJB vide letter dated 22.09.2022 informed
that the unit could not be sealed as no one from the office of DM
{South West), Delhi was present during the joint inspection, It also
enclosed a letter written by DJB to SDM (Dwarka) for taking action
against the illegal bore well observed during the joint inspection
on’'29.07,2022. No Action Taken Report was received from DM (South
West) Delhi, DPCC wrote letter dated 05.12.2022 to DM (South West)
Delhi for taking necessary action. Under orders of Hon’ble Chairperson

of this Tribunal, the matter was listed belore the Bench for further
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directions.
Proceedings on 21.07.2023

38. Vide order dated 21.07.2023, the District Magistrate (South
West) Delhi was directed to comply with the directions issged by
the DPCC and submit further action taken report and thg DP:CC
was directed to calculate environmental compensation and to

realize the same in accordance with the rules and to submit report

in this regard.
Proceedings on 02.11.2023

39, No reports were submitted by the District Magistrate (South
West) Delhi and the DPCC in compliance of above mentioned
order. Mr. V.K. Mongia, SDM (Dwarka) appeared before this Tribunal
through VC on 02.11.2023 and verbally submitted that the R.O. plant
had been sealed on 02.11.2023 and the report will be submitted in
due course of time. The DPCC submitted that appropriate proceedings
are being initiated for imposition and realization of environmental

compensation from the project proponents.

40. This Tribunal cbserved that the case also showed insensitivity to
environmental issues and inefficiency, inaction, gross negligence on the
part of instrumentalities of the State, which are under Constitutional
obligation to protect and improve the environment. Unauthorized R.O.
plant is stated to have been sealed on 02. 1 l.é023 despite the fact that
order constituting the Joint Committee with direction to submit factual
and action taken report within three months was passed’ on
31.01,2022 and was conveyed to the concerned authorities by email

dated 07.02.2022 sent at the email IDs “Chairman, DPCC

217
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chdpcc@nic.in, Member Secretary msdpco@nic.in, Spl. Secretary Env.
ssenv@dethi.gov.in, ceodelhi,djbceodelhi.djb@nic.in, UdaiBhan,
secy.djb@nic.in, Dr. Monica - Priyadarshinidend@nic.in, Central
Ground Water Authority cgwa@nic.in, Ashok Kumar Pater megwa-
cgwb@nic.in”, yet the Joint Committee consisting of officials from
Central Ground Water Authority, Delhi Jal Board and DPCC carried
out an inspection of the site atl'ter more than five months on
29.07.2022 and submitted its report after about two months on
2'7,09,2022. The DPCC wrote letters dated 03.08.2022 to DJB, District
Magistrate (South West) Delhi and CGWA for taking necessary action.
CGWA sent response dated 14.09.2022 to the DPCC that tubewell was
to be sealed by the concerned District Magistrate. The DJB informed
the DPCC vide letter dated 22.09.2022 that the unit could not be
sealed as no one from the office of the District Magistrate (South West)
Delhi was present during the inspection. The DPCC wrote letter
dated 05.12.022 to the District Magistrate (South West) Delhi for
taking necessary. action. The illegal borewell in. question was
sealed on 02.11.2023 after notice was ilssued on the miscellaneous
application. The authorities allowed the illegal borewell to operate
from 07.02.2022 (the date of communication of order passed by
this Tribunal) till 02.11.2023 without any justification and have
flouted the rule of law and illegitimately betrayed the trust of the
people by neglecting to discharge the statutory duties entrusted

to them.

41. Show cause notices were issued to (i) the Member Secretary,
DPCC, (i) CEQ, DJB, (iii) the District Magistrate (South West) Delhi
and (iv) SDM Dwarka as to why environmental compensation be

also not imposed on them. Notices were also issued to Ajit Kumar and
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Ashish Kumar Plot no. 7, Block-K, Chanakya Palace 1I, Uttam Nagar.
Personal appearance of (i) the Member Secretary, DPCC, (ii) CEO, DJB,
(it) the District Magistrate (South West) and (iv) SDM Dwarka

(physically or through VC) was ordered.
Proceedings on 09.11,2023

42. No replies/responses were filed before this Tribunal but Mr.
K. S. Jayachandran, Member Secretary, DPCC appeared through vC
and Mr. Lakshay Singhal, District Magistrate (South West}, Delhi and
Mr. Vinay Kumar Mongia, SDM Dwarka, Delhi and Ajit Kumar and

Ashish Kumar appeared physically before this Tribunal.

43. In the course of hearing on 09.11.2023 the violators Ajit
Kumar and Ashish Kumar stated that about 5 to 6 other illegal
borewells were operating in the area and even Mr. Shashi Kant,
Assistant Engineer stated that he had some information about 4

other illegal borewells operating in the area.

44. Mr. Lakshay Singhal, District Magistrate (South West), Delhi and
Mr. Vinay Kumar Mongia, SDM Dwarka, Delhi stated that they had
joined recently. They were directed to conduct appropriate fact
finding enquiry and fix responsibility for not taking of prompt
remedial action of sealing illegal borewell and delay in compliance
with the orders passed by this Tribunal and take appropriate
disciplinary action against defaulting officials and submit an

interim/final action taken report.

45, The Chief Secretary, GNCT of Delhi was also directed to obtain
explanation of the concerned officers who were posted as District

Magistrate, South West/SDM Dwarka during the relevant period for
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ascertaining reasons of non-compliance with the orders passed by this '

Tribunal and to send the same to this Tribunal.

46. Inview of cases coming up before this Tribunal showing that the
concerned Statutory Authorities/Public Servants entrusted with the
duties of enforcement of environmental norms were not taking prompt
remedial action, this Tribunal considered their sensitization about
environmental issues and constitutional obligation to protect and
improve the environment by induction training at the lme of
recruitment and in service training by way of refresher courses to be
essential and directed the Chiel Secretary, GNCT of Delhi to take
requisite steps within one month for sensitizing concerned
administrative officers posted as District Magistrates/Sub Divisional
Magistrates and officers posted in concerned statutory authorities like
DJB by organising refresher courses at the weekends and inviting

resource persons having expertise in the field of environmental law.,

47. Despite order for appearance on 09.11.2023 CEQO, DJB did not
appear physically or through VC and did not make any request for
exemption and appearance through any Senior Officer. On the other
hand, Mr. Shashi Kant, Assistant Engineer appeared and stated that
CEO, DJB had dual charge and was busy in some other work,’ All
efforts made through DJB Officers/Officials and Registry of the
Tribunal to join CEO, DJB through VC/mobile phone call remained

unfruitful.

48. In the facts and circumstances of the case, considering the
nature of illegalities involved, significance of the remedial measures
and necessity of taking prompt action, this Tribunal considered

examination of CEO, DJB with respect to the complaints filed
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regarding illegal borewells, actien taken regarding the same,
monitoring mechanism evolved and action taken against defaulting

officers/officials to be essential. Accordingly, summons Were ordered to

be issued against CEO. DJB to appear before this Tribunal on

04,12.2023.
Proceedings on 04,12.2023

49, In compliance of order dated 09.11.2023 Mr. A. Anbarasu, CEO,
DJB appeared before this Tribunal alongwith other DJB officers and
also filed reply affidavit vide email dated 02.12,2023 regarding action

taken by DJB on receipt of a copy of order dated 31.0 1.2022,

50. In the reply affidavit it was mentioned that the concerned JE
(Civil) visited the premises in question on 26.02.2022 and it was
discovered that the illegal bore-well and unauthorised RO Plant was
installed at K-7, Chanakaya Palace, Part II, New Delhi and was
owned by Mr. Ajit Singh. The conicerned EE (M- 30) upon receipt of site
inspection report from JE(Civil), promptly reported about the illegal
extraction of water through unauthorized ground water bore-well
existing at K-7, Chanakaya Place, Part II, New Delhi-59, to the Sub-
Divisional Magistrate (Dwarka) vide letter dated 28.02.2022 and
requested the concerned SDM to take necessary action as per the
provision illegal extraction of ground water. In terms of the order
dated 31.01.2022 passed in O.A. No. 33 of 2022 Ganesh Prasad Vs.
Government of NCT of D‘elhi & Ors. , DPCC organized thé inspection
on 29.07.2022 of the site K-9, 25 feet Road, Part I, Chanakaya Palace,
New Delhi. The officials of Delhi Jal Board (DJB), CGWA & DPCC
attended the inspection at site on 29.07.2022. However, the bore-well

in question could not be sealed on the date of inspection as no officer



0.A. No. 639/2022 Pritipal Sharma Vs, Govt of NCT of Delhi & Ors,
With M.A. No. 24/2023 Ganesh Prasad Vs, Govt, of NCT of Delhi & Ors.

22
from the office of the concerned District Magistrate (South—West),
Delhi was present during Joint Inspection. Thereaffer, the
concerned EE(M), DJB had issued reminder letter dated O9.09.202'2 to
SDM (Dwarka) alongwith the copy of order dated 31.01.2022 of this
Tribunal requesting immediate action and sealing of the bore-well in
question. On 21.07.2023, M.A. No. 24 of 2023 in O.A. No. 33 of 2022
was taken up for hearing by this Tribunal wherein the grievance was
made regarding running of unauthorized RO Plant at K-9, 25 [eet

Road, Part II, Chanakaya Palace, New Dejhi.

S1. It was further submitted in the reply affidavit that in compliance
of order dated'21.07.2023 DJB had been taking active steps to launch
awareness programmes through various RWAs and Commercial and
Industrial Associations to create awareness among the residenté to
encourage Rain Water Harvesting and warning the citizens not to
engage in illegal activities such as erection, installation and use of
borewell for residen‘dél, commercial and industrial use. Further, there
is also helpline no. 1916 activated by DJB for reporting any illegal
activities in respect of water and water connection including use of
illegal borewells. DJB has vigilantl& acted upon the three other
complaints received in respect of ilegal borewells installed in
Chanakaya Place and its adjoining areas and has duly intimated the
concerned office of SDM (Dwarka) through letters and telephonically to
initiate sealing actions as per the SOP. ‘F‘urther, reminders have also
been sent to the concerned SDM (Dwarka) and DM through. letters

dated 29.11.2023.

52. In the reply affidavit it was also mentioned that about 19661

illegal bore-wells were identified as on 31.08.2021 and thereafter
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DJB has continued to identify illegal bore-wells and prevent

ground water extraction. Order dated 21.07.2023, was not in the

knowledge of DJB and its counsel or representative could not attena on
Oﬁ.11.2023. In the reply affidavit CEOQ, DJB also mentioned that order
dated 04.11.2023 was prought to his notice for the [irst time on
09.11.2023 and due to prescheduled engagements mentioned in the

reply affidavit, he was unable to attend the hearing before this Tribunal

and could not file exemption application.

53. This Tribunel noticed that in the above said case the procedure
laid down in SOP was not followed by the concerned Authorities and
action was not promptly taken despite detailed orders having been

passed by this Tribunal.

54, The CEO, DJB was allowed to file status report giving requisite

information in detail in tabular format with respect to following

aspects:-

(i) District wise number of illegal borewells identified;

(i) District wise number of illegal borewells which have
been sealed/closed;

(iii) Districtwise number of occupiers/proprietors of illegal
borewells on whom penalty/EDC has been imposed;

(iv) Districtwise number of occupiers/proprietors of illegal
borewells from whom penalty/EDC has been recovered,

(v) Districtwise number of occupiers/proprietors of illegal
borewélls from whom penalty/EDC is yet to be recovered,

(vi) District wise number of illegal borewells which are yet
to be sealed/closed; and

(vii) Districtwise number of occupiers/proprietors of illegal
borewells on whom penalty/EDC is yet to be imposed.

33
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55. The DPCC was also directed to file status report in tabular

format with respect to following aspects:-

i District wise number of cases in which show cause
notices for imposition of EDC have been issued;

i,  District wise number of cases in which orders for
imposition of EDC have been issued; ]

i District wise number of cases in which orders for
imposition of EDC are yet to be issued:

iv. District wise number of cases in which EDC has
been recovered;

v.  District wise number of cases in which EDC is yet to
be recovered;

vi.  District wise number of cases in which reference has
been made to Deputy Commissioner (Revenue) for
recovery of the EDC:

vil.  District wise number of cases in which reference is yet to
be made to Deputy Commissioner (Revenue) for recovery
of the EDC;

viii, How much of EDC amount recovered from the violators
has been utilised by DPCC/DJB with requisite details;
and

ix., How much of EDC amount recovered from the violators is
yet to be utilised by DPCC/DJB with requisite details.

Proceedings on 04.01.2024

56. LA. No. 02/2024 was filed on behall of the DJB seeking
extension of time of three weeks to file status report in cdmpliance of

order dated 04.12.2023, DPCC also sought time to submit its report.

Proceedings on 05.02.2024

57. DJB submitted that except for the District Magistrate, South
West, the other District Magistrates had not supplied requisite
information to the DJB for filing the report. Status report was filed by

DJB in compliance to orders dated 04,12.2023 and 04.01.2024 on the
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basis of available information disclosing the action taken for sealing
the illegal bore-wells, DJB also disclosed the status of rain water

harvesting systems in NCT of Delhi.

58. DJB and DPCC were granted further time of four weeks and two

days respectively as prayed by their Counsels for filing of the reports.
Proceedings on 18.04.2024

59, DJB filed Supplementary status report vide email dated

13.04.2024 which will be referred to in the later part of this order,

60. Status report and additional status report were filed by DPCC
vide emails dated 15.04.2024 which will be referred to in the later part

of this order.

.61. In O.A. No. 33/2022 titled as Ganesh Prasad vs. Government

of NCT of Delhi & Ors. despite order passed by this Tribunal on
31.01,2022 for taking of remedial action, illegal borewell was
sealéd on 02.11.2023 after proceedings were initiated by listing of
M.A. No. 24/2023 and environmental compensation of Rs. 1 lakh
imposed on violators Shri Ajit Kumar and Shri Ashish Kumar is
yet to be recovered by SDM (Dwarka), Delhi to whom reference for

recovery has been made by DPCC vide letter dated 11.01.2024.

62. None appeared for the applicant-Ganesh Prasad in M.A., No.

24/2023. .

63. We heard arguménts addressed by the learned Counsel for the
applicant-Pritipal Sharma and learned Counsel for the respondents in

both the cases and reserved orders on 18.04.2024.

35
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64. In their respective arguments learned Counsel for the applicant-
Pritipal Sharma and learned Counsel for the respondents have
reiterated their respective stands taken in the original application
regarding unauthorized operation of illegal borewells by tanker mafia

and replies/reports filed by the authorities documenting efforts made.

65. While going through the material on record we found that
relevant information material to adjudication of the questions
involved in the present case has not been placed om record and
relisting - of the matter for further hearing/directions was
necessary on which the matter has been relisted for further

hearing/directions,

66. On due consideration of the submissions made and perusal
of the material on record we are also of the considered view that
in view of serious mnon-compliance with the environmental
laws/norms regarding regulationp and management of groundwater
in NCT of Delhi, the scope of the present proceedings is required
to be widened and intervention by this Tribunal by issuance of
remedial directions and continuous monitoring of compliance is
necessitated not onlj' by serious non-compliance in the present
cases but also serious non-compliance in other cases which came
up/are pending before this Tribunal, The scope of these
proceedings is widened accordingly.

The nature and magnitude of the problem of contamination and
depletion of ground water

67. Groundwater is the largest source of usable fresh water all over
the world and in every part of the world where surface water supp;lies

are not available, domestic, agricultural, and industrial water needs
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are met by using the groundwater.

68. Long un-restricted and un-regulated excessive abstraction of
ground water in our country has led to severe depletion of ground
watef resources. Such long un-restricted and un-regulated excessive
aﬁstraction of ground water has serious long term environmental
implications as the same can result in drying up of ground water

resources and may also affect quality as well as quantity of surface

water.
Directions by Hon’ble Supreme Court

69. In Civil writ Petition No 4677 of 1985 titled as M.C Mehta Vs,
Union of India and Others on 20.03.1996 Hon’ble Supreme Court
“took cognizance of the news item under the caption “Falling
Groundwater Level Threatens City”, appearing in the Indian Express
of 18.03.1996 brought to its notice by Mr. M.C. Mehta, Advocate.
Hon’ble Supreme Court issued notice to the Central Groundwater
Board and the Delhi Pollution Controll Committee. On 03.04.1996,
Hon'ble Supreme Court issued notice to the Municipal Corporation of
Delhi and the Delhi Waterworks and Sewerage Disposal Undertaking.
Dr P.C. Chaturvedi, Scientist D’ (Director), Central Groundwater
Board, filed an affidavit mentioning that during the years from 1962
onwards, the water levels in the country are’ declining. So much
so, during the years 1971-83, the fall in water level was from 4 m
'i to 8 m in the National Capital Territory. There was a fu‘rther fall of
water level from 4 m to more than 8 m during the period 1983-85.
One of the reasons for the decline of water level was the enhanced
pumpage. Keeping in view the facts stated by Dr. Chaturvedi, Hon'ble

Supreme Court issued notice to the Union of India through - the

37
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Secretary, Ministry of Water Resources and to the Government of NCT,
Delhi, through its Chiel Secretary. Various authorities filed affidavits
indicating the factual position regarding the fall of water levels in the
country. Hon'ble Supreme Court by order dated 04.09,1996 requested
Dr, P, Khanna, Director, NEERI, to have the matter examined at the
Institute level by experts in the field and to [ile a report giving
suggestions and recommendations for checking further decline of
underground water level. NEERI filed the examination report dated
23.09.1996 regarding “Water Resources Management in India,
Present Status and Solution Paradigm”. Mr. Arun Kumar, Additicnal
Secretary, . Ministry of Water Resources, filed an affidavit dated
24.10.1996, commenting on the NEERI Report and also indicating an
overall picture of the declining water levels in the country and also the
various schemes and activities undertaken by various Departments of
Government of India to monitor the groundwater. H.on’ble Supreme
Court noticed the NEERI's holological approach to Water Resources
Management and recommendations and vide order dated 10.12.1996
reported as 1997 11 SSC 312 ordered and directed as under:-
“9. The Central Government in the Ministry of Environment and
Forest shall constitute the Central Groundwater Board as an
Authority under Section 3(3) of the Act. The Authority so
constituted shall exercise all the powers under the Act
necessary for the purpose of regulation and control of
groundwater management and development. The Central
Government shall confer on the Authority the power to give
directions under Section 5 of the Act and also powers to take
such measures or pass any orders in respect of all the matters
referred to in‘sub-section (2) of Section 3 of the Act,
10. We make it clear that the Board having been constituted an
Authority under Section 3(3) of the Act, it can resort to the penal *
provisions contained in Sections 15 to 21 of the Act.
11. It has been stated by Dr P.C. Chaturvedi and Mr Arun
Kumar in their respective affidavits that enhanced and

unregulated pumpage of the water is primarily responsible for
" the decline in the water levels of the country.
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12. The main object for the constitution of the Board as an
Authority is the urgent need for regulating the indiscriminate
boring and withdrawal of underground water in the country.
We have no doubt that the Authority so constituted shall apply
its mind to this urgent aspect of the matter and shall issue
necessary regulatory directions with a view lo preserve and
protect the underground water. This aspect may be taken up by
the Authority on an urgent basis.

13. The Central Government in the Ministry of Environment and
Forest shall issue the necessary notification under Section 3(3)
of the Act as directed by us before 15-1-1997.7 .

Constitution of the Central Ground Water Authority

70. In compliance with order dated 10.12.1996 passed by Hon'ble
Supreme Court in Civil writ Petit_ion No 4677 pf 1985 titled as M.C
Mehta Vs Union of India & Ors., the Central Government constituted
the Central Ground Water Authority (referred herein as CGWA) vide
notification number S.0. 38 (E), dated the 14.01,1997 to exercise
powers under Section 5 of the Envircnment (Protection) Act, 1986 for

the purposes of regulation and control of Ground Water management

and development.

71. The CGWA has been conferred with the following powers vide
notification number S.0. 38 (E) dated 14,01,1997, as amended from
time to time:

i, Exercise of powers under section 5 of the Environment
(Protection} Act, 1986 for issuing directions and taking such
measures in respect of all the matters referred to in sub-
section(2) of section 3 of the said Act.

ii, To resort to penal provisions contained in sections 15 to 21 of
the said Act.

iii, Toregulate and control, management and development of ground

water in the country and to issue necessary regulatory directions

39
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for the purpose.
iv. Exercise of powers under section 4 of the Environment

(Protection) Act, 1986 for the appointment of officers.
States /Union Territories not regulated by CGWA

72. However, CGWA is not regulating groundwater developm_ent and
management in all States and Union Territories and in the following
States / Union Territories regulation of groundwater development and
management is being dene through constitution of State Ground Water
Authority or similar aﬁthority and through special provincial

enactments and/or Government orders.

© S.No. States / UTs Name S.No States / UTs Name

il Andhra Pradesh 9 Telangana

2 *Goa 10 West Bengal
i3 Himachal Pradesh 211 Chandigarh (through bye-
; : ‘ laws)
fr4' «Jammu & Kashmir 12 Puducherry
.5 Karnataka ' 13 Lakshadweep
6 _Kerala 14 Punjab
'7  INCT Delhi (through Govt. 15  ‘Uttar Pradesh
| : Orders)
A et SN . S .

8 Tamil Nadu (through Govt, 16 Haryana

Orders)

73. CGWA has been regulating ground water development and
management in other States and Union Territories, by way of issuing

public notices, orders, guidelines etc. from time to time.
Directions by this Tribunal

74. This Tribunal vide order dated 15.04.2015 in OA Nos,
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204/205/206 of 2014 issued directions to CGWA to ensure that any
person operating tube-well, or any means to extract ground water shall
obtain permission from CGWA and shall operate the same subject to

the law in force, even if such unit is existing unit or the unit is yet to

be established.

75 This Tribunal vide its order dated 09.07.2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the
Common Effluent Treatment Plants (CETPs) to approach CGWA
through State Pollution Control Board for obtaining ‘No Objection

Certificate’ in accordance with the law.

76. This Tribunal vide order dated 13.07.2017 in O.A. No, 200/
2014 directed that every industry should be directed to pay. for
extraction of such water, that too, subject to the conditions stated in

the order permitting such extraction.

77. This Tribunal vide order dated 28.08.2018 in O.A, Nos.
176/2015 and 59 of 2012 respectively directed the Ministry of Water
Resources, River Development and Ganga Rejuvenation to forthwith
review the existing mechanism 86 as to ensure effective steps for

conserving the groundxxrater resources.
CGWA guidelines for grant of ‘No Objection Certificate

78, With a view to protect the ground water resources CGWA had ,
in pursuance of the directions of this Tribunal and in exercise of
powers conferred by sub-section (3) of section 3 and section 5 of the
Environment (Protection) Act, 1986, circulated the draft guidelines for
graﬁt of No Objection Certificate’ on 11.10.2017 inviting comménts

and suggestions from all the stakeholders and after due consideration

41
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of all objections and suggestions received in response to the said draft
guideline by the Central Government, CGWA notified the guidelines to
regulate groundwater over-exploitation and to conserve the
groundwater resources in the country vide notification number S.0.

6140 (E), dated 12,12.2018.

79. This Tribunal vide order dated 03.01.2019 in OA No. 176 of
2015 directed that the above mentioned notification dated 12.12. 2018
may not be given effect to as it is unsustainable if tested on
‘Precautionary Principle, Sustainable development as well as Inter-
generational Equity Principles’ and if implemented, will result in
fast depletion of groundwater and damage to water hodies and will
be destructive of the fundamental right to life under Article 2.1 of
the Constitution of India. This Tribunal vide order dated
11.09.,2019 constituted a committee to deliberate on steps [or
preventing depletion of groundwater, robust monitoring mechanism
against un-authorised extractions and fulfillment of ‘No Objection
Certificate’ conditions, environment compensation etc, with direction to
submit its report. The IJoint Commiittee submjtted the report along-
with draft guidelines to regulate groundwater extraction and
groundwater conservation in this Tribunal on 16.03.2020. This
Tribunal vide order dated 20.07.2020 directed CGWA to comply with
certain points for sustainable groundwater management while issuing
‘No Objection Certificates’ to commercial establishments. The
Department of Water Resources, River Development & Ganga
Rejuvenation, notified the guidelines to regulate and control
groundwater extraction in the country vide notification number 8,0,
3289 (E) dated 24.09.2020 in supersession of notification number

$.0. 6140 (E) dated 12.12.2018.
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80. In O.A. No. 69/2020 titled as Sushil Bhatt Vs. Moon
Beverages Ltd. & Ors, and O.A, No. 218/2020 converted into Appeal
No. 45/2020 titled as Devidas Khatri Vs, Union of India & Ors this

Tribunal scrutinized the CGWA Guidelines 2020 and highlighted the

deficiencies in the same.

81. CGWA notified amendments to the CGWA 2020 Guldelines vide

notification number 8.0, 1609 (E) dated 29,03.2023.
Regulation and Management of Groundwater in NCT of Delhi

82. So far as NCT of Delhi is concerned, clause (b) of sub-section (1)
of section 9 of the Delhi Jal Board Act, 1998, which specifies functions
of DJB, provides that DJB may plan for regulate and manage the
exploitation of ground water in Delhi in consultation with CGWA
and also give advice in this regard to the New Delhi Municipal Council,
the Delhi Cantonment Board or any other local authority and clause (d)
thereof provides that if so directed by the Government or the Central
government, DJB may take over and carry out any functions relating to
the management and regulation of sewerage and ground water or- the
drains of any area, hitherto being carried out by the Government, the

Delhi Development Authority or any other agency.

83, CGQWA issued Public Notice no. 6 of 2000 on the subject
“Regulation on_construction of tubewell/borewells in South and

South-West Districts of NCT, Delhi” relevant part of which reads as

under:-

“pUBLIC NOTICE NO. 6 OF 2000

SUB: REGULATION ON CONSTRUCTION OF TUBEWELL/
BOREWELLS IN SOUTH & SOUTH-WEST DISTRICTS OF
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NCT, DELHT

84.

“Whereas the Central Ground Water Authority (hereinafter
referred to as the "Authority"), has been constituted under sub-
section (3) of the section 3 of the Envircnment (Protection) Act,
1986, vide notification no. S.0,38 (E] dated 14.01.97 for the
purposes of regulation and control of ground water development
and management,

Whereas Authority is in exercise of its powers and functions as
provided in clause (y) of sub-section (2) of Section 3 of the
Environment (Protection) Act, 1986, has declared Najafgarh
block, Mehrauli block and Vasant Vihar and Vasant Kunj
areas of NCT Delhi as 'Notified Area' on block/area wise basis
vide public notice dated 1.4.98, 24.12.99 and 25.4.99
respectively in view of depletion in Ground water resoyrces due
to its over-development/incidence of upcoming of saline ground
water,

However due to administrative exigencies, the notified areas
have been re-organised on district basis. Now, there are in
exercise of the aforesaid powers and in partial modification of
the earlier notices, the Authority after considering the need for
protecting the ground water resources and to ensure further
development activities in consistent with protection and
preservation of the ground water resources, hereby declares
whole of South and South-West districts of NCT Delhi as
‘Notified Areas' and imposes prohibition and restriction in these
districts on the construction and installation ‘of any new
structure for extraction of ground water resources, to auoid
Jurther depletion and deterioration in water quality in the said
districts.

Further, henceforth. no persen/organization/agency
(Govt, or Non-Gouvt,) shall undertake any scheme/project of
ground water development and management in the above-
said districts without prior permission of the Authority,
Any contravention of the above notice shall be dealt with in
accordance with the provisions of Environment (Protection) Act,
1986" (emphasis added)

CGWA issued Public Notice no. 2 of 2006 on the subject

“Declaration of “Over-Exploited Areas” for registration of

ground water abstraction structures” relevant part of which

reads as under:-

“PUBLIC NOTICE NO. 2 OF 2006

DECLARATION OF “QVER-EXPLOITED AREAS” FOR
REGISTRATION OF GROUND WATER ABSTRA CTION

STRUCTURES,

Whereas the Central Government constituted the Central
Ground Water Board as an Authority (hereinafter to as the
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Authority under sub-section (3) of the Environment (Protection)
Act, 1986 (29 of 1986) (herein referred to as the said (Act) vide
notification of the Government of India in the Ministry of
Environment and Forests number S.0. 38 (E) dated the 14"
January, 1997, as amended from time to time, Jor the purpases
of regulation and control of ground water development and
management in the whole of India;

And whereas the Central Government have authorized the
Authority to issue directions under section 5 of the said Act. In
writing, to any person, officer or any authority and such person,
officer or authority shall be bound to comply with such
direction;

And whereas, the Authority, based on ground water resources
assessment undertaken by Central Ground Water Board in
consultation with State Governments, have identified certain
areas in the states of Andhra Pradesh, Gujarat, Haryana,
Karnataka, Kerala, Madhya Pradesh, Maharashtra, National
Capital Territory certain draft proposals for the purpose of
Delhi, and Tamil Nadu as *Quer-exploited areas” where ground
water abstraction is. more than the average annual
replenishment of ground water resources and the ground water
level in these areas have also shown continuous decline over

the areas;

And whereas, certain drafl proposals for the purpose of issuing
directions by the Autherity fo the State quthorities or officers, in
order to regulate the ground water abstraction, and requiring
registration of all such abstraction structures including open-
wells, tubewells, borewells in the areas specified in the said
Schedule were published vide Public Notice No. 4/2005 dated
19/20.12.2005 as required under rule 4 of the Bnvironment
(Protection) Rules, 1986, for inviting objections and suggestions
from the public likely to be affected thereby, till the expiryof d
period of forty five days from the date of publication of the said
public notice;

And whereas, the Authority has considered all objections and
suggestions received by it in this regard.

Now, therefore, the Authority, in exercise of the potvers
conferred by Section (3] of the Environment (Protection) Act,
1986 (29 of 1986) read with paragraph 2 of the above said
notification number S.0. 38 (E), hereby issues the following
directions namely:-

1. The Chief Officer-in-Charge of Revenue district (whether
called as Collector, Deputy Commissioner or by any other name)
for areas notified in the State of Haryana, Karnataka, Madhya
Pradesh and Maharashtra; in the State of Tamil Nadu, the
Chief Engineer WRO/PWD, State Ground and Surface Water
Resources Data Center, for the areas notified in the State of
Tamil Nadu and the Chief Executive Officer, Delhi Jal
Board, for the areas notified in the National Capital
Territory of Delhi shall registered all the existing
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groundwater abstraction structures including wells, tube-wells,
borewells located in the areas so specified in the Schedule in
the proforma given in the Annexure to this public notice within
the period of nineteen days from the date of publication of this
final notice;

In the State of Andhra Pradesh, the Andhra Pradesh state
Water, Land and Trees Authority, constituted under Section 3 of
the Andhra Pradesh, Land, Water and Trees Act, 2002 (Andhra
Pradesh Act, 10 of 2002), for the areas to the State of Andhra
Pradesh; in the State of Gujarat, the Gujarat State Ground
Water  Authority constituted  wvide  notification  No.
GWR/1095/6/1-1/J-1 duted 19.9.2001, for (he areas notified
Jor the State of Gujarat, in the State of Kerala, the Kerala State
Ground . Water Authority constituted under section 3 of the
Kerala Ground Water (Control and Regulation Act, 2002 for the
areas notified in the State of Kerala, shall registered all the
existing ground water abstraction, structures including wells,
tube-wells, bore-wells located in the areas as specified in the
said schedule in the proforma given in the Annexure to this
public notice within a period of nineteen days from the date of
publication of this final notice.

2. The Chief Officer-in-Charge of Revenue District or the
concerned State Ground Water Authorities as the case may be,
shall submit a copy each of the performa received by it to the
Authority within a period of thirty days from the date of such
registration.

3. Every owner of a ground water abstraction structures
including wells, tube-wells, bore-wells located in the
areas as specified in the said schedule shall register
such structure with the concerned Chief Officer-in-Charge
of Revenue district or the State Ground Water Authority,
as the case may be in the proforma given in the Annexure
and in the manner specified in directionl;

4. Nothing in these directions shall apply to any ocwner of
non-energized dug-well or bore-well fitted with hand
pump used solely for drinking and domestic purpose.

SCHEDULE
Serial | State District/Mandal | District
Numb /Block/Municip
er al Corporation
areas
(12 (3] (4)
1. Andhra Pradesh | 1. Armur Mandal | Nizamabad
2. Husnabad | Karimnagar
Mandal
3.Bachannapet Warangal
Mandal
2, Gujarat 1, Anjar Kachchh
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2. Bhachau Kachchh
3. Mandvi Kachchh
4, Mangrol Junagarh
5. Porbandar Porbandar
3. Haryana - | 1. Mahendergarh | Mahendergar
- h
2. Farukh Nagar | Gurgaon
4, Karnataka 1. Anekal Bangalore
{Urban)
2. EBangalore | Bangalore
(North) (Urban)
3. Bangalore | Bangalore
(South) (Urban)
oY Kerala 1. Kasaragod Kasaragod
2. Kodungallur Trissur
6. Madhya Pradesh | 1, Sanwer Indore
2, Malhargarh Mandsaur
7 Maharashira 1. Yawal Jalgaon
2. Raver Jalgaon
8. National 1, East District | East District
Capital
Territory of
Delhi :
2.North  Delhi| North Delhi
District District
3.North East | North East
District District
4,North West | North West
District District
5, West Delhi| West Delhl
District District
S Tamil Nadu 1. Chengam Tiruvannamal
ai
2. Thuraiyur Tiruchirappall
1
3. Thalaivasal Salem
4. Gangavalli Salem

(emphasis added) *

Report Dynamic Ground Water Resources of NCT, Delhi as on March
2023

85. Central groﬁnd Water Board and Department of Urban
Development, Government of NCT, Delhi took up the task of estimating
the dynamic ground water resources of NCT, Delhi annually based on
GEC 2015 methodology. The re-estimation of ground water resources

as on 2023 was carried out using the methodology recommended by

47
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Ground Water Estimation Committee (GEC-2015) and the updated
data which was provided by various State and Central Government
agencies, The estimation was done considering each Tehsil (Revenue)
Sub-division as assessment unit. The current status of ground water
development is reflected in the category of various Tehsils, which are
assigned taking into consideration hoth the stage of ground water
development and the trend of ground water levels. In the “Report
Dynamic Ground Water Resources of NCT, Delhi as on March
2023” published by Central Ground Water Board State Unit Office,
Delhi Department of Water Resources, River Development & Ganga

Rejuvenation, Ministry of Jal Shakti in October 2023 the information
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has been tabulated in the beginning as under:-

“DYNAMIC GROUND WATER RESOURCES OF

NCT OF DELHI
As on March, 2023

AT A GLANCE

Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.
Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors,

Total Annual Ground Water Recharge

38,152.55 (ham)

Annual Extractable Ground Water
Resources

34,449,23 (ham

Annual Ground Water Extraction

34,150.55 (ham/

Stage of Ground Water Extraction

99.13 %

=

CATEGORISATION OF ASSESSMENT UNITS (TEHSILS)

S. | Category Assessment

No. Units

1. | Safe 5(14.7%)

2. | Semi Critical 4(11.8%)

3. | Critical 12 (35.3%)

4. | Over Exploited 13 (38.2%)
Total 34

86. In the above said report results of groundwater resources

estimation 2023 are given as under:-

“7.4. Results.of Groundwater Resources Estimation 2023

48
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7.4,.1. Annual Groundwater Recharge

The annual groundwater recharge includes the components of
rainfall  recharge and recharge from other SOurces like
canal/drain seepage, return flow from irrigation, seepage from
domestic water supply and recharge from water conservation
structure. The Annual Groundwater Recharge for NCT Delhi
2022 is estimated as 38152.55 ham. Assessment unit wise
details of estimation are presented in Table 19 (column 4 to 8).

7 4.2, Annual Extractable Groundwater Recharge

The annual extractable groundwater recharge as defined in
GEC 2015 methodology, invelving component of monsaon &
non-monsoon recharge and excluding component for natural
discharge for the environment, following GEC 2015 norms has
been estimated for NCT Delli is 34449,23 ham. Assessment
unit wise details of estimation are presented in Table 19

(column 10),
7.4.2. Annual Groundwater Extraction

During the year under report, almost all departments &
Institutions of NCT Delli have provided geo-referenced
extraction data which has been further distributed over Tehsil
layer by CGWB to find out tehsil wise extraction. The running
hour and discharge have been averaging out as demand of
Software. Industrial extraction data was not provided and have
been considered on pro rata basis.

The total ground water extraction as defined in GEC 2015
methodology, involving component of domestic ground water
extraction, irrigation extraction and industrial extraction has '
been estimated for NCT Delhi is 34 ham. Assessment unit wise =
details of ground water extraction is presented in Table 19
(Column 11 to 14). -
7.5. Stage of Groundwater Extraction and Categorization

of Assessment Units

The Stage of Ground Water Extraction as on 2023 in NCT Delhi
varies from 61% in Rohini Tehshil in North West District to 153%
in Vasant Vihar tehshil of New Delhi Distret. The overall Stage
of Groundwater Extraction in NCT Delhi as on 2023 is 99%. The
information on Stage of Ground Water Extraction is given in
table 19 (column 17).

As per recommendation of GEC. 2015 methodology, the
Dynamic Groundwater Resources (fresh quality) be planned for
future ground water management. Out of 34 new assessment
units of NCT Delli, 5 are categorized as ‘Safe’, 4 as ‘Semi
Critical’, 12 as ‘Critical’ and rest 13 as ‘Over Exploited’. A
summarized data on categorization all 34 assessment units of
NCT Delhi is presented in Table 19 {column 18). A map showing
categorization of assessment units (Tehsils of NCT Delhi) is
presented in Figure 39.
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Water Availabllity for future use

Annual Allocation for Domestic use for 2025 has been
estimated as 27570.3 ham, for entire NCT Delhii The
Assessment unit wise Annual Allocation for Domestic Use as on
2025 is presented in Table 19, column 15. The Net Ground
Water Availability for future use in NCT Delhi is 2870 ham

(Table 19, column 16).”

87.  The categorization of assessment units in NCT of Delhi given in

National Compilation on Dynamic Ground Water Resources of

India, 2023 published by Central Ground Water Board is reproduced

as under:-
DYNAMIC GROUND WATER RESOURCES OF INDIA, 2023
DELHI
Total Nodcafe emi Critlcal (Critical Over Explolted [sallne
S, IName of :f -
S5
Nopisteict | S INo. B |No No. %  [No. %  |No. %
1| North 3 S| 7| 1 (3333 1 [3333] 1 3333 - f
South - - - - - -
100
; East 3 £
g| South 1 [33.33 1 13333 1 |3333
West
4| East 3 =[] = ] = 3 | 10| - - -
Nazul 5 - 2 - . B - b
0
5 Land 1 1 |10
6| South 3 T i ) 1 13333] 2 |ese7| |
7| Centrat | 3 1 [33.33 ) 1 03333 1 |3333| [
New B - - - - N R i
3 | 100
8| pemt | 3
of Mot s | o lessrl 1 |asaz| | _ B
West i
10| west 3 1 (3333 1 [3333] 1 |[33.33
lqgf Nerth | g Sl 1 333 - 2 |e6s7| " [
East
12|shahdara] 3 1 13333] 2 |6667 J
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Total 34 5 [14.71| 4 |1176| 12 |35.29| 13 38.24

Delegation of power under 5 of the Environment (Protection) Act,
1986 to Lieutenant Govermor, NCT of Delhi vide notification

number S.0. 667 (E) dated 10,09.1992

88. The Central Government authorized the Lieutenant Governor,
NCT of Delhi vide notification number 8.0, 667 (E) dated
10.09.1992 to exercise powers under section 5 of the Environment
(Protection) Act, 1986 for NCT of Delhi and to issue directions
thereunder, to any person, officer or any authority for~ the closure,
prohibition or regulation of any operation or process or stoppage Or

regulation of the supply of electricity or water or any other services.

Directions issued vide notification no. F8(348]/EA/Env/09/1041-
1061 dated 18.05.2010

89. In exercise of power conferred by section 5 of the Environment
(Protection) Act. 1986 read with the Ministry of Home Affairs,
Government of India Notification number 8.0. 667 (E) bearing F,No:"U-
11030/J/ 91- UTL dated 10.09.1992 and in supersession of directions
issued vide Order Nos. F8(348)/ EA/Env/09/14433-14451 and
F8(348)/EA/Env/09/14452-14470 dated 30.03.2009 as well as Order
Nos. F8(348)/EA/Env/09/555-582 -and F8[348)/EA/Env/09/583—é10
dated 30.04.2009, the Lt. Governor of NCT of Delhi vide notification

number. F8(348)/EA/EnV/09/1041-1061 dated 18.05.2010 issued

the following directions:-

“1) In the whole of the National Capital Territory of
Delhi, no person, Jroup, authority, assoclation or
institution shall draw ground water through bore-well or
tube-well (both new as well as existing and drawing
ground water without permission of Central Ground
Water Authority) for domestie, commercial, agricultural
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and or industrial uses without the prior permission of
the "Competent Authority" that is to say, the Delhi Jal
Board or the New Delhi Municipal Council as the case .
may be.

2, The issue of grant of permission for borewell/
tubewell shall be dealt by Competent Authority through
the Deputy Commissioner {Revenue) of each revenue area,
GNCTD, who is hereby appointed as "Authorized Officer”
Jor the purpose of regulation of ground water
development and management in the respective revenue
areas under the furisdiction,

3. The Deputy Commissioner (Revenue} of each revenue
area, GNCTD, who is the Authorized Officer, are further
delegated with the power of dealing with other issues
such as checking violation and sealing illegal wells,
launching of prosecution against offenders etc, including
grievance redressal related to ground water, based on
the recommendations of the Advisory Committee.

4. An Advisory Committee in each nine revenue areas of the
National Capital Territory of Delhi is hereby constituted under
the Chairmanship of the Deputy Conunissioner of each revenue
area comprising of the following members.

L Deputy Comnmissioner (Revenue), of concerned revenue
area ! Chairman;

2, Director (Panchayat): Member;
s Chief Engineer nominated by Delhi Jal Board: Member;

4. Representative of Central Ground Water Board, New
Delhi : Member;

5. Representatives of local bodies having jurisdiction over
the area: Member,

6. Representative of Department of Environment,
GNCTD/DPCC: Member

7. Representative of reputed NGO in the field of
Groundwater Management nominated by the Deputy
Commissioner concerned. Member;

(5) The Advisory Committee shall meet atleast once in
every month to take up various issues related to ground
water regulation and management in the concerned
revenue area and give recommendations to the Deputy
Commissioner for further consideration and enforcement.
Only the recommended groundwater boring cases shall be
forwarded to Competent Authority for grant of
permission,.
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(6) In emergent violation cases such as illegal
groundwater drawl, the Authorized Officer, subject to his
satisfaction, shall ensure the discontinuation of the
same by the seizure of drilling rig, sealing of
tubewell/borewell  if so constructed and  also
disconnection of electricity supply to the energized
tubewell even if it is through DG sets, without walting for
recommendation of Advisory Committee, However the
details of such action shall be placed by the Authorized
Officer in the next Advisory Committee meeting.

(7) If any person, group, authority, associftion or
institution, intends to draw ground water through bore-
well or tubewelllboth new as well as existing and
drawing ground water without permission of Central
Ground Water Authority), he shall take prior permission
from Competent Authority. Such permission shall be
obtained through submission of an application to Zonal
Offices of the Competent Authority, in the form specified
by the Competent Authority.

(8) The Executive Engineer of the Competent. Authority,
incharge of the concerned area shall recommend the case,
based on the facts on the ground, to the concerned Deputy
Commissioner (Revenue) of the revenue ared who shall issue
orders in the light of the recommendations of Executive
Engineer of the Competent Authority and the Advisory
Committee.

(9)  If the plot size of the building is more than 200 sq.
meters, the permission to draw ground water through borewell

or tubewell (both new as well as existing and drawing .

groundwater without permission of Central Ground Water
Authority) shall be subject to the condition that the occupier or
owner of the said plot or building shall install rain water
harvesting systern in such building.

(10) The permission to draw ground water through borewell or
tubewell (both new as well as existing and drawing ground
water without permission of Central Ground Water Authority)
for commercial and or industrial use shall be subject to the
condition that the concerned person or authority shall install the
rain water harvesting struciure, and shall ensure reuse of the
water in horticulture or cooling or toilet flushing, etc after proper
treatment of waste water or any other suggestions given by the
concerned Advisory Committee. :

(11] Each of the Advisory Committee in addition to their above
mentioned statutory duties, will inform Delli Pollution Control
Committee about any water pollution occurring, due to
extraction of water from tube-well or bore-well so that
necessary action may be initiated under the provision of the
Water (Prevention and Control of Pollution) Act, 1974.

(12) The permission of borewell installation for agricultural
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purpose may be granted to genuine agriculturists by the
Advisory Committee under concerned Deputy Commissioner
(Revenue) based on the recommendation of Block Development
Officer and Agrieulture Department / Irrigation & Flood Control
Department, Govt of NCT of Delhi. Agriculture activity may be
verified from Khasra Girdawari documents and also based on
actual evaluation.

(13) Any violation of the above directions shall be

punishable under section 15 of the Environment

{Protection) Act, 1986 (29 of 1986).”
90. We have gone through notification no.
F8(348)/EA/Env/09/1041-1061 dated 18.05.2010 and we find that
the issue of grant of permission for borewell/tubewell is to he dealt
with by Competent Authority through the Deputy Commissioner
(Revenue) of each revenue area in GNCTD. It may also be added here
that as per the above said notification application for grant of
permission for borewell/tubewell is to be submitted in the Zonal
Offices of the Competent Authority in the form specified by the
Competent Authority. It may also be added here that the Executive
Engineer of the'Competent Authority in-charge of the concerned area is
required to recommend the case based on the facts to the concerned
Deputy Commissioner (Revenue) of each revenue area, GNCTD who is

to issue the orders in the light of the recommendation of the Executive

Engineer of the Competent Authority and the Advisory Committee.

91. Even though, in the above said notification the term Competent
Authority is not defined but in view of Section 9 (1) (b) of the Delhi Jal
Board Act, 1998, DJB is and has to be considered to be the Competent
Authority for the purpose of regulation and management ol the
groundwater in the NCT of Delhi, In SoP titled as “Regulation of
extraction of ground water, closure, prohibition of illegal activities

relating to use of borewells/tubewells” also DJB is mentioned to be
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the Competent Authority in the entire NCT of Delhi except areas under
New Delhi Municipal Committee and Delhi Cantonment Board.
However, we are of the considered view tliat it will be appropriate, if the
above said notification is appropriately amended to define the
expression Competent Authority to remove any confusion -in this

regard.

92. Further on a reading of para 3 and 6 of the above said
notification there appears to be some confusion as by para 3 the
Deputy Commissioner (Revenue) of each revenue area, GNCTD is
delegated with the power of inter alia sealing illegal wells based on the
recommendations of the Advisory Committee but as per para 6 in
emergent violation cases the Deputy Commissioner (Revenue) of each
revenue area in GNCTD is required to ensure discontinuation of the
illegal ground water drawl by seizure of drilling rig, sealing of
tubewell/borewell if so constructed and discontinuation of electricity
supply to the energized tubewell even if it is through DG sets, witl‘iout
waiting for recommendation of Advisory Committee. In our considered
view illegal drawl of ground water requires immediate action of sealing
of the borewell by the Deputy Commissioner (Revenue) of revenue area
in question without waiting for recommendation of the Advisory
Committee in this regard and the desirability of meking appropriate
amendment in para 3 of the above said notification is also required to

be considered.

93. We, accordingly, request Hon'ble Lieutenant Governor of Delhi to

look into the matter for such action as may be considered appropriate.

Directions in OA no. 685/2019, Rakesh Kumar Vs. Government of
NCT of Delhi & Ors.
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94, In OA mo. 685/2019, Rakesh Kumar Vs, Government of NCT
of Delhi & Ors. this Tribunal took suo-moto cognizance on a letter
petition complaining that certain prersons are running water plants by
illegally extracting the same in different places namely Kashmiri Gate,
Tilak Bazar, Sadar Bazar, Azad market, Chandni chowk etc. This
Tribunal constituted a Joint Committee comprising DJB and NDMC
which submitted action taken report that out of 12 addresses given in
the said report, 9 were found extracting ground water illegally, one
premises was found locked, and in 3 premises no bore well was found.
Another report dated 03.04.2020 was submitted by DJB about 11
locations out of which at 4 places no bore-well was found and in 7
locations, bore-wells were either sealed or running illegally. Both the
reports were considered by this Tribunal on 15.05.2020 and noticing
that bore-wells were illegally existing and operating and no remedial
action was taken by Statutory Regulators, this Tribunal deprecated the
inaction on the part of Statutory Regulators and passed a detailed order
referring to directions issued in earlier matters dealing with similar
viclations. Operative part of the order in para 8 reads as under:

«g. In view of the above, we reiterate our directions for

devising suitable effective mechanism for preventing

extraction of ground water by way of unauthorized tube -

ells and wherever such illegalities found, prompt coercive

measures must be taken, Iegal extraction of ground

water is a criminal offence under the EP  Act,

Compensation must be recovered on the formula already

laid down. It will be appropriate that Chief Secretary,

Delhi calls a meeting of all concerned within one month

from today and oversees preparation. of an appropriate

SOP for fixing responsibility on the subject. Ministry of Jal

Shakti may also take necessary steps in the matter.

A copy of the order be forwarded to the Chief Secretary,

Delhi, Secretary, Ministry of Jal Shakti, Gevt. of India,

DJB, CPCB, DPCC, Commissioners of all Municipal

Corporation of Delhi, all the District Magistrates in Delhi
and Justice S.P. Garg, former Judge of Delhi High Court.”
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05. Pursuant to above referred order status report dated 11.07.2020
was filed by DPCC. In status report dated 11.07.2020 DPCC submitted
that in compliance of order of Tribunal, a meeting was taken by the
Chief Secretary, Delhi on 12.06.2020 through video conlerencing; the
meeting was attended by Municipal authorities, DJB, DPCC and District
Magistrates of Delhi; SOP has since been finalized and has been
brought into effect; in SOP clear responsibi_lities have been assign'ed to
various agencies as DJB/local bodies and block development officers for
identification of illegal borewells depending on the nature of use; Deputy
Commissioners (Revenue) of the districts have been assigned role of
supervision of checking the violation and closure of illegal borewells and
inter departmental advisory committee was constituted for each district
to assist Deputy Commissioners. It has been observed that often drilling
machines/rigs are used to dig illegal borewells, the mechanism for their
regulation including registration and prior permission for movement
and deployment has also been incorporated in the SOP.

SOP titled as “Regulation of extraction of ground water, closure,
prohibition  of illegal activities relating to use of
borewells/tubewells”

96. The relevant part of the SOP titled as “Regulation of extrac¢tion
of ground water, closure, prohibition of illegal activities relating to
use of borewells/tubewells”, which was also reproduced by this
Tribunal in its order dated 13.07.2020 passed in above mentioned case,

reads as under:-

«3.  Standard Operating Procedure (SOP); 1. Drawing ground
water through borewell or tubewell for domestic, commercial,
agricultural or industrial uses without the prior permission of
the "Competent Authority” will be considered illegal and without
authority of law. The Competent Authority is Delhi Jal
Board in the entire NCT of Delhi except areas under the

57
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New Delhi Municipal Council (NDMC) and Delhi
Cantonment Board (DCB), For borewells/tubewells for
agricultural uses, the information on tllegal extraction of
ground water will be provided by the BDO to the Advisory
Committee,

2, The Deputy Commissioner (Revenue) of each district, who
is the Authorised Officer under the direction dated 18. 052010
is required to supervise checking violation i.e. detection of
ulegal wells and closure thereof through the SDMs.,

3 An Advisory Committee in each of the revenue districts
with representatives from DJB, CGWB, 'ULBs, DPCC, repuied
NGO has been constituted to assist the DC in deteciing illegal
borewells for taking action. Accordingly, the advisary committee
will prepare a list of such iltegal borewells every month by
taking information from all quailable sources including Revenue
Officers, representatives of Delhi Jal Board, ULBs, DPCC, NGOs
and other relevant sources. Proactive action needs to be taken
by the above representatives in detection of llegal extraction of
ground water and furnishing the same to the Advisory
Committee promptly. Superintending Engineer (SE), DJB is the
Member Secretary of Advisory Committee, and he is required to
ensure timely conduct of the meeting and also to record the
. broceedings,

4, The Delhi Jal Board has already identified 19661
such illegal borewells on which action is being taken and
7248 units have already been closed down by the district
authorities, The remaining units to be closed down on
priority as these have been already identified and the
process to be completed within a period of three months.
A weekly progress report district wise will be submitted
to the Divisional Commissioner for monitoring. The illegal
borewells/tubewells other than the list provided by DJB will be
taken up for closure thereafter. Further, in the Sirst phase,
action against borewells/tubewells engaged in comrmercial
exploitation of ground water will be taken..

5, In case the illegal borewell/tubewell is already
constructed/ operating, the same will be closed and the
electricity supply to the energized tubewell will be disconnected
cven if it is through DG sels. In case of the illegal
borewell/tubewell is under construction, then the drilling rig
will also be sealed.

6. For the purpose of closure of illegal borewells/ tubewells,
Joint action teams under the supervision of the concerned SDM
will be formed for ensuring effective coordination. The Joint
team will comprise field functionaries from DJB, DISCOMs and
Local Folice.

7. The Deputy Commissioner who is the chairperson of
the Advisory Committee will forward the details of tllegal
borewells to the DPCC for levying Environmental
Compensation (EC) for illegal extraction of ground water.,
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8. The DPCC will assess EC as per the methodology
devised by CPCB in its report dated 26.06,2019. After
assessment of the EC, demand will be raised and in
cases of non-recovery, SDM to recover EC as arrears of

land revenue.

9. All the drilling machines/rigs utilized for boring purposes
in Delhi are required to obtain registration from the offices of
Deputy Commissioners of the concerned districts. The
movement of drilling machines/rigs will be allowed Jfor
authorised drilling to the identified location and for specified
duration by the concerned Deputy Commissioner.

10. The Delli Police and Transport Department of Gout. of
NCT of Delli will allow movement of the drilling machines/rigs
having the prior permission for such® movement from the
concerned Deputy Commissioner. The concerned Deputy
Commissioner (Revenue), Deputy Commissioner of Police and
Deputy Commissioner, Enforcement of Transport Department
will be responsible for strict’ compliance of the guidelines
regarding movement of drilling machines/rigs.
11. As provided in the direction dated 18.05.2010 issued
under Section 5 of the Environment (Protection] Act, 1986 the
Deputy Commissioner of each district will launch prosecution
against the offenders related to ground water extraction on the
recommendations of the Advisory Committee.
12. The concerned Advisory Committee of each district is
responsible to ensure that there is no illegal extraction of
ground water in the district.”
97. In status report dated 11.07.2020 filed by DPCC it was also
mentioned that during meeting held on 12.06.2020 by Chief Secretary,
" Government of NCT of Delhi, it was informed that DJB has already
identified 19661 illegal borewells against whom action is being
taken and 7248 units were already closed by the district
authorities. Report said that remaining units would be closed down

on priority as they were already identified and process would be

completed within a period of three months.

08. This Tribunal considered the report on 13.07.2020 and found
that action was not taken as per the provisions of SOP. This Tribunal

directed that further action be taken which may be overseen by the

59
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DPCC and compliance status as on 31,12.2020 be brought on record by

15.01.2021, In pursuance of order dated 13.07.2020, an action taken

report dated 03.09.2021 was filed by DPCC relevant part of which reads

as under:

“2.  the Chief Secretary, Delhi decided that Delhi Jal
Board will prepare the list of illegal Dorewells, Revenue
Department will supervise the closure action of the illegal
borewell and DPCC was assigned the task to impose EDC
on the violators as per the list provided by DJB.

3. That Revenue Authorities provided the details of action
taken by them, which is as follows:

District ATR (Borewell sealed till 31,08.2021)

' No. of illegal| Action taken on |[No. of illegal
borewells | illegal borewells | borewells to
identified in| till 31.08.2021 | be sealed
the district

North 761 748 13
East 116 116 0
South West 6681 1410 5271
South East 297 231 66
North West 8299 5814 2485
Shahdara 552 552 0
New Delhi 75 75 0
Central 611 412 199
West 2185 1793 392
North East 0 0 0
South 84 84 0
Total 19661 11238 8426

4, DPCC on its part has taken following action to assess
the Environmental Compensation to be imposed on the
basis of information received from DJB and Revenue
Authoritics:

(i) Show cause notices for imposition of EDC
issued : 18315
(ii) EDC amount proposed in above mentioned
SCNs: 70,65,80,000/- .

© (i)  EDC amount imposed: 70,65,80,000/ -
(iy)  EDC amount received: Rs. 23,80,000/ -
v EDC amiount yet ta be recovered: 70,42,00,000/ -

Due to continuing pandemic, .the process of recovery 1S
very slow and Revenue authorities are not able to spare

their manpower for taking action.

5. That many units had mentioned their inability or delay
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in depositing the EDC due to Covid-19 Pandemic and low
economic activity during last few months since March
2020. They have also mentioned that unprecedented
health crises and emergency coupled with steep downfall
in the revenue earning due to lockdown which has
brought down the economic activities to the lowest level In
case of remaining units, recovery certificates was issued to
the concerned District Magistrate/ SDMs, to recover the
armount as arrears of land revenue from the remaining
units which have not deposited Environmental Damages

Compensation (EDC).”
99. In the above mentioned OA this Tribunal considered the report on
25.02.2022 and observed that huge environmental compensation of
more than Rs. 70 Crores was computed but a negligible amount of
Rs. 23.8 lakhs was recovered. No action for prbsecution was taken
against violators. Further, out of 19661 ill‘egal bore wells, identified
in various Districts of Delhi, only 11235 were sealed and 8420
remained to be sealed. No reason was given as to why all illegally
running bore wells were not sealed. An additional action taken report
dated 02.11.2021 was filed without much improvement as out of 19661
illegal bore wells identified by DJB, action was taken by Revenue
Authorities against 11364 bore wells only till that date. This Tribunal
considered the situation to bé disgusting/disappointing due to
snail pace level of activities on the part of statutory regulators
which clearly indicated _dereliction of duties, Vide order dated
£5.02.2022 this Tribunal disposed of above mentioned OA while
directing the authorities to take appropriate remedial action
against all the illegally running bore wells identified by DJB' and
submit a compiete compliance report after six months and a copy
of the order was ordered to be forwarded to DJB, DPCC and NDMC

by e-mail for compliance.

100. As per written report submitted by the Registry no such
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report was filed by DJB, DPCC and NDMC in compliance of order

dated 25.02.2022 passed in O.A, No. 685/2019 titled as Rakesh

Kumar Vs. Government of NCT of Delhi & Ors,

Non Implementation of legal regime/environmental laws/norms.

101. This Tribunal noticed non-compliance and non-implementation of
the legal regime and in view thereol vide order dated 04.12.2023

required the CEO, DJB to file status report giving requisite information

in detail in tabular format with respect to the following aspects:-

ii.
il

v,

vii.,

102. DJB filed Supplementary status report in M.A. No, 24/2023 in

0O.A. No. 33/2022 Ganesh Prasad Vs. Government of NCT of Delhi

District wise number of illegal borewells identified;

District wise number of illegal borewells which have been
sealed/closed;

District wise number of occupiers/proprietors of illegal
borewells on whom penalty/EDC has been imposed;

District wise number of occupiers/proprietors of illegal
borewells from whom penalty/EDC has been recovered;
District wise number of occupiers/ proprietors of illegal
borewells from whom penalty/EDC is yet to be recovered;
District wise number of illegal borewells which are yet to
be sealed/closed; and :
District wise number of occupiers/ proprietors of illegal
borewells on whom penalty/EDC is yet to be imposed.

& Ors. vide emall dated 13.04.2024 which reads as under:-

“SUPPLEMENTARY STATUS REPORT ON BEHALF OF DJB
IN FURTHERANCE TO REPORT DATED 03,02.2023 AND IN
COMPLIANCE OF ORDER DATED 05,02,2024

X X

10. In continuation to the earlier status report dated 03.02.2024
and in compliance of the order dated 05.02.2024, DJB is
submitting the reguisite information of the illegal borewells as
recetved from the Concerned DMs for facility of reference in the
tabular form below :-
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DMs District District District District District District District Remarks
Wise Wise wise wise wise wise wise/
Number of | number number number number number Propristor
itlegal of illegal of of of of iilegal s of ilegal
Borowells | borewall occupier oceupler/ | occupler/ borewells borewells
Identified | s which Proprietor | Proprietor | Propriefor whichare | onwhom
(As per have of lifegal of iltegal of ilfegal yet to be penalty/
previous been borewells borewells | borowells sealod/ EDC is yet
data Sealed on whom from from closed to be
submitted | fclosod penalty! whom whom imposed
, referred EDC has panalty/ panalty!
by been EDC has EDCis
Hon'ble imposed boon yelto be
NGT racovered | recovered
vide
Order
agalnst
hearlng
daled
4.1.24)
OLT. COL.2 coL.3 COL.4 COL.5 COL.6 coL7 COL.8 coL.8
Norif 728 233 NIL NIL NIL 119 15 As per report submitted,
a fotal of 376 borvwwalls
contains duplicate
entries. non-fraceable.
East 776 110 110 87 23 6 8
outh 5687 2434 NIL NIL NIL 4247 NIL
West
South 707 183 NIL NIL NIL 57 (03 nos. | 130 30 Borewells not
East of identified physically
borewells
show DJB
permission
Narih B 5901 Tnformation| Information| Informafion| 3227 Infarmation | Report Is compiled on
West . not not not not available| the basis of reports
avallable avaliable | availabla received from
Kanjhawala, Rohinl and
Saraswati Vilar sub
divislons, affar
raconciliation with
I concerned Executive
Engineer of DJB. Details
of panalty! EDC
regarding ilegal
borawalfs already sealed
by DJB Is not avallable
Shalidara | ¥52 358 NIL NIL NIL NI NIL SDM(Vivek ViharjTotal
c Borewall = 178 Borewell
Sealed = 117 Blank = 2
Water Tank Supply =3
Parmission CGWA = &
: Not visited =1
Not opserational = 1
No Borewell = 29
Locked =4
Already cut off = 16
SDM(5eemupuri)
Tolal Borewell = 374
Borowell Sealed = 241
Duplicated Entries = 22
Incompleio
AddrossiNen traceable
=20
DJB connection found in
plaga of borewell = 61
Borewell not found = 30
SDbM(Shahdara)
No Address pertains (o
Sub- list Division
' (Shahdara) as por the list
of addresses provided
by the Delhi Jal Board.
Hance, report may be
treated as Nil,
| Now 7 75 Report not | Report not | Report not | NiL Reportnot | Report aot recelved from
Delhl Recefved | Recoived | Recoived Recelved | DM (eariier data)
from DM from DM from DM from DM F
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Cenlral

ure

48 Not Not
pertains to| pertains to
oM bm

Not
perlains (o
DM

161

Not pertains
fo UM

Civil line« NIl Kotwalls
1)Court stay on 160
barowoells 2) 85 borowalls
not Mentiffed’ found
ramovad physically 202
properties were found
sealod )01 matter hus
been sent o DJB for
elarification Karol Bagh-
1)21 borowells not
Identified found
removad pliysically 2)46
borewolls balanced 1o ho
500l 02 ne of borewolls
does not fall undor the
Jurdsdietion District
Central Hence total
Comos (o 67642=674

Wast

EE

1573 Data tobo | Data to bo
provided byl provided
DPCC 1o by DPCC 1o
bJs DJB

Data to be
rrovided by
DPCC to
/B

361

Data to be
provided by
DPCC to
pJB

SOM{Punjobl Bagh) 85
Duplicato + 18 nof found
=83 SOM{Rajouri Gardon)
119 Not found SDM(Patel
Nagar) -33 Not found +
16 Not pertain (o Patel
Nagar sub division=49
Total-251

North
East

Not Not Nor
Applicable| Applicable | Applicabie

Not
Applicable

Sourn

b4

84 EDC raport | EDC report
pertains to | pertains to
bpPcC DPCC

EDC roport
pertains to
DrPCC

Not
Applicabls

Not
Applicable

There are no filegal
borewells In Identified
list of DJB for sealing in
District North East,

NIL

EDC report
pettains to
DRCC

In addition to original
survay of 84 borewells,
16 additional borewells
have been sealed. Out of
15, EDC has been
imposed on 14 borewells
and for 02, DPCC has
fiformod that inposing
of EDC Is under process.

Total

¥4

11197

8178

103. Vide order dated 04.12.2023 this Tribunal directed the DPCC to

file status report in tabular format with respect to the following

aspects;-

ii.

i,

iv.

District wise number of cases in which show cause notices
for imposition of EDC have been issued;

District wise number of cases in w

of EDC have been issued;

hich orders for imposition

District wise number of cases in which orders for imposition
of EDC are yet to be issued;

District wise number of cases in which EDC has been

recovered,

District wise number of cases in which EDC

recovered,

is yet to be
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vi. District wise number of cases in which reference has been
made to Deputy Commissioner (Revenue) for recovery of the
EDC;

vii,  District wise number of cases in which reference is yet to be
made to Deputy Commissioner (Revenue) for recovery of the

EDC;

viii. How much of EDC amount recovered from the violators has
been utilised by DPCC/DJB with requisite details; and

ix. How much of EDC amount recovered from the violators is
yet to be utilised by DPCC/DJB with requisite details.
104, Status report was filed by DPCC in M.A. No. 24/2023 in O.A.
No. 33/2022 Ganesh Prasad Vs. Government of NCT of Delhi & Ors,

vide email dated 15.04.2024 which reads as under:-

“STATUS REPORT ON BEHALF OF DELHI POLLUTON
CONTROL COMMITTEE WITH RESPECT TO THE ORDER
DATED 09.11.2023 , 04.12.2023 and 04.01,.2024.

X X \ X X

5. That, DPCC has no specific account for Environmental
Damage Compensation received for illegal ground water
extraction from borewells and DPCC is maintaining
Environmental Compensation (EC) fund in a common decicated
account meant for use in the following 10 sub-heads , namely:

1, Installation and running of (O&M) CA.AQM Monitoring

Stations,

2. Research & study projects

3. Procurement of instruments & Rent for air Lab €
Installation of paper recycling unit in govt. School

5. Monitoring of air pollution at various locations of Delli

6. Honorariums  for  oversight cotrunittee/ Technical
consultants

7. Installation of Noise Monitoring station at Delhi

8. Seminars and Conferences

9, IT Expenses (Purchase and Salary IT Resources)

10, Advertising charges. :

6. That, status report with respect to order dated
04.12.2023 in tabular format is enclosed herewith as
Annexure-1. A statement showing the utilisation by DPCC from
the amount received as Environmental Compensation (EC) in
tabular format is attached herewith as ANNEXURE72, DPCC
spent Rs. 145.23 Lakhs out of the fund recovered as
Environmental Compensation.
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That with the prior approval of Chief Secretary, Delhi a
letter was issued to Divisional Commissioner-Delhi on
08.12,.2023 to obtain explanation of the concerned
officers who were posted as District Magistrate (South
West) / SDM Dwarka during the relevant period. Copy of
the letter dated 08.12.2023 is enclosed herewith s

- Annexure-3.

That: further, with the prior approval of Chief Secretary,
Delhi a letter was issued to Director, Directorate of
Training (UTCS).on 08,12.2023 with a request to develop
@ training module for 2/3 days period to the officers
posted as District Magistrate/ SDM urgently. Copy of the
enclosed herewith as

Annexure-4,

9,

is

That, for calculating Environmental Compensation, DPCC
asked the details of borwell from- Delhi jai Board with a copy
to CO WA .on 25:09.2023 to calculate the- EC as per CPCB
Jormula. In absence of requisite details, a show cause notice.for
imposing interim EC in lerns of the. office order dated
09.07.2020 was issued on 16.11.2023, whereby granting 07
days time to submit the reply. Show cause notice was also
pasted on the gate of property in addition to sent via speed
post. No reply was recetved with respect :to show cause- notice’
therefore, direction for imposition of interim EC. was issued on
08.12.2023. As interim EC wasnot deposited, so recovery
certificate was issued to SDM (Dwarka) on 11.01.2024. SDM
(Dwarka) issued a letter to Sh. Anil Kumar and Sh. Ashish
Kumar for depositing EC on 30.01.2024. Copies of the letter
dated 11.01.2024 issued by DPCC and 30.01.2024 issued by
SDM are collectively enclosed herewith as Annexure-5(Colly)

Status Repert wor.l, Dlegal Borowells
Informatlon
S| Distisct | Bisteict | Distric DHatvie Bisnict wine | Bistni | Diniic [P How ow Reaear
N wise t owise |t wise | mwnber of | cf 1 owise | wise much much
o, numbe | pumbe | pumhe | cnxey in | wise | nombe numbe of EDC | of EDC | ke
r of | r of |r of | whieh EDC | wwwmils| r of | of conng | mnoun et
casus casos rasus is ¥tl lu be er ol coses . 1 reLover
in in in o e, Lses | on rrivionce recaner | oed foom
which which whirh ] which 18 ver to | oed flun | the
show orders vtders whathi | refeien e made | 1he Viofalur
whuse for for EDC ce hus lu violaur FRERY]
nolices | impos impvs w ¥l Leen Deputy s hag | 1o be
lor tion of | tin of fo by mude Comimiss been vtilized
imposit | EDC EDC recovel o toner utilized | by
ion of | have are yet red; Depuit {Revensia by LpCT
EDC bern to  be ¥ ] for opec with
have isnuer; isuued; Commi TELE VDY with Tequist
been ssioner of the | requisit | e
issued; Rrven EnC; c detivls
ue) for devails 1"
TECOs et e
¥ ol
the
EOC:
I| Nort 768 THR isi 4 L Teq (] l2u0
h e
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105, Additional status report has been filed by DPCC vide

email dated

™
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15.04.2024. The relevant part of the Additional status report is

reproduced below:-

‘ADDITIONAL STATUS REPORT ON BEHALF OF DELHI
POLLUTON CONTROL COMMITTEE WITH RESPECT.

X X X X

5, That, in addition to the report dated 07,02.2024, it is
most respectfully subrmilled that, DPCC issued recovery letter
dated 11.01.2024 to SDM (Dwarka) for recovery of
Environmental Compensation (EC] of Rs. 1,00,000/- (One Lakh
only) from Sh. Ajit Kumar & Sh. Ashish Kumar, which was
levied by DPCC. SDM (Dwarka) issued notice to Sh. Ajit Kumar
& Sh. Ashish Kumar to deposit the same to DPCC account.
DPCC has not received EC amount sc far. DPCC has sent an
email on 12.04.2024 to SDM(Dwarka) requesting the present
status of recovery of Environmental Compensation (EC). Reply
is awaited from the SDM{(Dwarka),

6. That, on the issue of training, a letter was sent to UTCS
regarding training to the administrative officers of Revenue Dept
& officers of statutory authorities like DJB ete, on 08.12.2023.
Email was also sent to UTCS regarding this on 04.04.2024,
UTCS vide email dated 05,.04.2024 informed that they are
planning to conduct a Training on the given topic ie.
"Environmental issues",”
106. A perusal of Annexure 1 showed that show cause notices for
imposition of EDC were iésued in 18493 cases but orders for imposition
of EDC were passed in 18481 cases. EDC has been recovered only in
121 cases and recovery of EDC is pending in 18372 cases. The DPCC
has not mentioned the total amount of EDC imposed and the total
amount of EDC which has been recovered. In Annexure A it has been

mentioned that amount of Rs. 53,70,000/- is yet to be utilized by

DPCC., -

107. In Annexure 2 DPCC has givén information regarding expenditure
incurred from Environmental Damage Charge ;zv.e.f. 2015-16 to 2023-24
(up to 29.02.2024) and total expenditure incurred up to 29.02.2024 is

mentioned to be, Rs.19,04,96,464/-. However, the statement shows that



1099

0.A. No. 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.
Wwith M.A. No. 24/2023 Ganesh Prasad Vs, Govt. of NCT of Delhi & Ors.

59
amount of EDC has been spent only on the following:
1. Installation and Running (Operational and Maiﬁtenance,)
CAAQMS,
2. Research and Study Project,
3. Procurement of instrument and Rent for Air Lab,

4. Installation of Recycle unit in Govt. School,
B. Monitoring of Air Pollution at various locations of Delhi,

6. Honorarium of Oversight Committee/ Technical .Consultants,
7. Installation of Noise Monitoring Station at Delhi,

8. Seminar and conference,
9. IT Expenses (Purchase and Salary IT Resources) and

10. Advertising Charge/Printing Charges/Others..

108. It is evident therefrom that no amount has been spent on
conservation/recharge of ground water and creation/rejuvenation of

any water body or rain water harvesting facility.

109. This Tribunal observed in order dated 18.03.2024 that not only
the report of DPCC is materially deficient but also the remedial
measures taken by DPCC by utilization of EDC are grossly inadequate;
definitely, something more is required to be done by DPCé for
remediation of environmental damage caused and appropriate remedial
measures need to be catalogued and implemented., Amount of
environmental compensation recovered for illegal abstraction of
groundwater ought to be spent on conservation/recharge of ground
water and/or creation/rejuvenation of water bodies/rain water

harvesting facilities.

110. In compliance with order dated 18.03.2024 passed by this
Tribunal, the Chief Secretary, Government of NCT of Delhi convened a

meeting of the officers from Delhi Jal Board (DJB), Municipal

69
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Corporation of Delhi (MCD), Delhi Pollution Control Commit'tee (DPCC),
Delhi Police, Urban Development Department, Revenue department and
other concerned departments on 12.04.2024. It was decided that the
Environmental Damages Compensation collected in respect of
illegal groﬁnd water extraction shall be utilized through the
committee constituted by Hon'ble High Court of Delhi vide order
dated 08.04.2024 passed in WP { C) No, 7594/2018 and the EC
imposed on illegal bore wells will be used by the aforesaid district
level committee for the rejuvenation of water bodies,

Duty of the Government Officers to comply with the orders of this
Tribunal and directions for Prosecution of the defaulting officers
111. The Central Zonal Bench of this Tribunal disposed of
Miscellaneous Application No. 04 of 2023 (CZ) in Original
Application No. 72 of 2021 (CZ), vide order dated 21.08.2023,
holding that the officers of the Chhattisgarh Environment Conservation
Board (CECB) had failed to comply with its order dated 03.02.2023, and
had, thereby, committed an offence under Section 26 of the National
Green Tribunal Act, 2010. The Central Zonal Bench of this Tribunal
accordingly directed the Secretary, MOEF&CC to ledge a criminal
complaint before the competent Magistrate’s Court against Subrat
Sahoo, Chairman, CECB, und P. Arun Prasad, Member Secretary,
CECB. Aggrieved thereby,.both the officers filed Civil Appeal No. 6707 of
2023 and Civil Appeal No. 6920 of 2023 before Hon'ble Supreme Court
\ﬁhiéh were allowed vide order dated 12.08.2024. Hon’ble Supreme
Court observed in its order dated 12.08.2024 that Section 26
rightly provides for penal action being taken against anyone who
fails to comply with an order, award and decision of the NGT but

this power has to be exercised with care and caution. In the case on
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hand, the delay on the part of the CECB in the given facts does not
amount to willful negligence or an abject dereliction of duty on its part
in abiding by such directions Substantial compliance having been
achieved, the CECB only sought some more time to make its website
more user friendly. As the CECB had achieved full compliance witix the
directions of the National Green Tribunal, Central Zonal Bench, Bhopal,
in its order dated 03.02.2023 in Original Application No. 72 of 2021
(CZ), impugned order dated 21.08.2023 was accordingly set aside.
While disposing of the above said appeals Hon'ble Supreme Court

observed as under:

“..we hasten to make it abundantly clear that every
State organ and, in particular, the wings of the
Government associated with environment protection,
such as the CECB, must be all the more diligent in
ensuring timely compliance with the directions of the
NGT. Needless to state, such directions are aimed at
protection and preservation of the ecology and
environment and must take highest priority.”

Serious violations of orders passed by this Tribunal

112, It may be observed her_e that the material on record shows .serious
violations by the concerned Authorities themselves. In status report
dated 11.07.2020 ﬁled- by DPCC .in OA no. 685/2019, Rakesh Kumar
Vs. Government of NCT of Delhi & Ors. it was submitted that in
complian'_:.e of order of Tribunal, a meeting was taken by the Chiel
Secretary, Delhi on 12,06.2020 through video conferencing and during
meeting, it was informed that DJB has already identified 19661 illegal
borewells against whom action is bleing taken and 7248 units were
already closed by the district authorities and that the remaining units
would be closed down on priority as they were already identified and
process would be completed within a pericd of three months. This

Tribunal considered the situation to be disgusting/disappointing due to
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snail pace level of activities on the part of statutory regulators which
clearly indicated dereliction of duties, Vide order dated 25.02.2022 this
Tribunal directed the authorities to take appropriate remedial action
against all the illegally running bore wells identified by DJB and submit
a complete compliance report after six months and a copy of the order
‘was ordered to be forwarded to DJB, DPCC and NDMC by e-mail for
compliance, As per written report submitted by the Registry no such
report was filed by DJB, DPCC and NDMC in compliance of order dated
25.02.2022. As per Supplementary Status Report filed by DJB vide
email dated 13.04.2024 out of 20522 illegal borewells identified. only
11197 have been closed/sealed and 8178 illegal bore wells are still
operating in violation of notifications, SOP and orders passed by this
Tribunal. As per annexure 1 enclosed with status report dated
07.02.2024 filed by DPCC vide email dated 15.04.2024 environmental
compensation imposed on 18372 viclators is yet to be recovered. In O.A.
No. 639/2022 titled as Pritipal Sharma Vs. Government of NCT of
Delhi & Ors. illegal borewell was sealed on 13.04.2023 in
compliance of order passed by this Tribunal on 15.09.2022 and
06.12.2022 for factual verification and taking of remedial action.
However, the violator has mnot been yet identified and
environmental compensation is yet to be imposed on and
recovered from the violator. In O.A. No. 33/2022 titled as Ganesh
Prasad vs. Government of NCT of Delhi & Ors. despite order passed by
this Tribunal on 31.01.2022 for taking of remedial action, illegal
borewell was sealed on 02.11.2023 after proceedings were initiated by
listing of M.A. No. 24/2023 and environmental compensation of Rs. 1
lakh imposed on violators Shri Ajit Kumar and Shri Ashish Kumar

is yet to be recovered by SDM (Dwarka}, Delhi to whom reference for
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recovery has been made by DPCC vide letter dated 11.01.2024.

113. In view of the violations the Chairman and Members of DPCC,
Chief Executive Officer of DJB and concerned Officers and concerned
Deputy Commissioner (Revenue)/DM, SDM and other officers/officials
are also liable (i) to pay appropriate environmental compensation as
abettors of environmental damage caused by the violators due to
negligence/inaction on their part in taking of prompt-actio.n against the
violators (i) to prosecution under Section 26 of the NGT Act 2010 and
(iii) to arrest and detention in Civil Prison under Section 25 of the NGT
Act 2010 for execution of orders passed by this Tribunal yet in view of
observations made by Hon’ble Supreme Court in its order dated
12.08.2024 passed in Civil Appeal No. 6787 of 2023 titled as P,
Arun Prasad & Anr; Vs, Union of India & Ors., we consider it
appropriate to give them opportunity to make requisite compliance and
the matter will be considered further and decided in the context ol
compliance by them with the environmental laws/norms and orders of

this Tribunal.

114. It may be observed here that this Tribunal had vide para no. 21 of
its order dated 18.03.2024 passed in O.A. No. 639/2022 titled as
Pritipal Sharma Vs, Government of NCT of Delhi & Ors. given the

following directions to all the District Magistrates in NCT of Delhi:-

“91, In view of such deficiencies and for ensuring proper
transparency and accountability all the District Magistrates in
NCT of Delhi are directed to upload on the respective website of
the District Administration latest by 15.04.2024 the information
regarding (i) complaints received regarding illegal borewells and
action taken on the same, Minutes of the Meeting and
recommendations of the District Advisory Committee regarding
the same, (iij references received for realization of
environmental compensation and action taken for realization of
the same and (ifi) remedial measures taken for remediating
environmental damage caused.”
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115. After the orders were reserved we made an effort to obtain the
relevant information from the web-site of the District Magistrates in
NCT of Delhi and observed that the information so uploaded in
compliance with above quoted order dated 18.03.2024 was not
accessible as the access links were not prominently displayed on the

web-site,

116. In the course of hearing today learned Counsel for Government of
NCT of Delhi and District Magistrate (South West), Delhi has submitted
that as per information available with- her some of the District
Magistrates have uploaded the relevant information on their websites
and referred to the links of the information uploaded by some of the
District Magistrates. However, learned Counse! for Government of NCT
of Delhi and District Magistrate (South West), Delhi has submitted that
some of the District Magistrates have not provided any information
regarding uploading of the information as directed by this Tribunal on

their websites.

117, On referring to the links provided by learned Counsel for
Government of NCT of Delhi and District Magistrate (South Weét), Delhi
we find that even in some of the website, on which information has been
uploaded by the District Magistrates, the link for accessing the same
has not been prominently displayed on main page of the websites,
Uploading the information on the websites without prominently
displaying fhe links for accessing the same on the main page of the
websites does not s.erve any useful purpose and any such compliance
made in clandestine manner cannot be said to be proper compliance

with the order passed by this Tribunal.
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118, Further, it may also be observed that no information is provided

- on the website of the DJB and all the District Magistrates/Deputy

Commi-ssioners (Revenue) in the NCT of Delhi about the number of
registered users, number of NoCs granted, appl{cation. for new
registration and NoCs pending, complaints made regarding illegal
abstraction of ground water and action takeﬁ on the same (although in
compliance to order dated 18.03.2024 some of the District Magistrates

have uploaded the information as thereby directed.

119. On its website CGWA has made provision for submission of online
application for NoC; track your application; know your groundwater
charges, know your penalty and other charges; know your
environmental compensatibn; how to apply with advance charges and
also for user assistance. Guidelines and steps for filling applicétion
form for NoC have also been uploaded on the website. The application

form has provision for new user registration and submission for

b3

appﬁéation for NoC for industry, infrastructure and mining purpoées.
CGWA has also made provision enabling users to lodge a complaint‘ for
illegal abstraction of groundwater to concerned authorised officer
(DC/DM/Revenue officer) of the state directly through the link given

hitps: / /cgwa.mowr.gov.in and has also made provision for tracking of

the complaint. CGWA has also mentioned the helpline number 011-

03383561 on its website. However, it may be observed that the helpline
is not working properly and even calls made on the number go un-
responded. No information is provided by CGWA on its website about
the number of registered users, number of NoCs granted, application for
new registration and NoCs pending, complaints made regarding illegal

abstraction of ground water and action taken on the same, CGWA is

/5
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directed to look into the aspect of functionality of the complaint making
and tracking portal and helpline and take all requisite steps to make
the same fully functional and provide the requisite information on its
website as observed in this order.

Duties of CGWA for regulation and management of groundwater in
NCT of Delhi and of DJB, DPCC and all the District Magistrates to
act in coordination and in consultation with CGWA.,

120. The Central Government authorized the Lieutenant Governor,
NCT of Delhi vide notification number $.0. 667 (E) dated 10.09.1992
to exercise powers under section 5 of the Environment (Protection) Act,
1986 for NCT of Delhi and to issue directions thereunder, to any
person, officer or any authority for the closure, prohibition or regulation
of any operation or process or stoppage or regulation of the supply of
electricity or water or any other services. In exercise of power conferred
by section 5 of the Environment (Protection) Act. 1986 read with the
Ministry of Home Affairs, Government of India Notification number $.0.
667 (E) bearing F.No. U-11030/J/ 91- UTL dated 10.09.1992 and in
supersession of directions issued vide Order Nos. F8(348)/
EA/Env/09/14433-14451 and F8(348)/EA/Env/09/14452-14470
dated 30.03.2009 as well as Order Nos. F8(348)/EA/Env/09/555-582
and F8(348)/EA/Env/09/583-610 dated 30.04.2009, the Lt. Governor
of NCT of Delhi issued directions vide notification number.
F8(348)/EA/Env/09/1041-1061 dated 18.05.2010. However, we are
of the considered view that both these notifications are not inconsistent
with and do not in any manner conflict with, obstruct, curtail or restrict
Notification number S.0. 38 (E) dated 14.01.1997 constituting
CGWA and conferring powers on CGWA empowering it to exercise

powers under section 5 of the Environment (Protection) Act, 1986 for
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issuing directions and taking such measures in respect of all tﬁe
matters referred to in sub-section(2) of section 3 of the said Act; to
resort to penal provisions contained in sections 15 to 21 of the said Act
and to regulate and control, management and development of ground
water in the Country and also NCT of Delhi and to issue necessary
regulatory directions for the purpose. Section 9 of the Delhi Jal Beard
Act, 1998 which empowers DJB to plan for regulate and manage the
exploitation of ground water in Delhi mandates it to do so in

consultation with CGWA.

121, This Tribunal in its Judgment dated 25.02.2022 passed in O.A,

No. 69/2022 titled as Sushil Bhatt Vs, Moon Beverages Ltd, & Ors.

observed as under:- -

“X X X X
117. Thus, we are clearly of the view that on the subject of
regulation of ground water, provisions of EP Act 1986, the
orders issued by Central Government under Section 3(3), and
by CGWA under section 5 and/or section 3(2) of EP Act 1986
shall hold field and on this subject Provincial legislation cannot
be brought in to impede, obstruct or deny or deprive CGWA, in
its function for protection, perseveration and sustenance of
ground water in the country....

X X X X
237. CGWA is a Statutory Authority and has statutory powers
to issue directions or take such measures as are necessary for
protecting envirenment, These directions are referable to EP Act
1986, enacted vide Entry 13 List 1 of Constitution and therefore
even Provincial legislations would have no competence to touch
on this subject. Undoubtedly water is in List Il Entry 17 but to
the extent, the subject of ground water is part of pollution and
governed by EP Act, 1986, for the reasons already discussed
above, Provincial legislature would lack compelence and i
cannot make laws in respect of subject of water, covered by EP
Act 1986 or orders, directions, rules, ete. made thereunder.

X X , X X
244, CGWA, while giving directions or laying down guidelines,
had to take into consideration, and is under an obligation, to
appreciate the mandate of Supreme Court and canrot abrogate
or surrender to Provincial legislations on the ground that in
some States there are Provincial legislations with regard to
ground water and, therefore, Authorities under those
enactiments will deal with the issues relating to ground water

i’
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and CGWA has no concern particularly when on some aspects
Provincial legislations are not consistent with directions of
CGWA. It also cannot stay satisfied by issuing guidelines giving
easy access to extract ground water in OCS areas to almost all
commercial proponents. This is a failure on the part of CGWA in
discharge of its statutory duties which neither can be justified
nor appreciatec.”

122. In that case this Tribunal observed in unambiguous terms that
CGWA is bound to comply with and cannot override the orders passed
by this Tribunal. The relevant para of the order is reproduced as
under:-

238, CGWA, however, even if prevails over .Provincial

legisiations, cannot confer upon itself a jurisdiction so as to sit

over the orders of Tribunal. In fact, power of CGWA, which it

can exercise under Section 5 and Section 3(2), is subject to'the

mandate and scheme of EP Act 1986 and if it travels beyond it

or infringes the mandate of law contained in EP Act 1986, such

direction or order of CGWA would not be valid, NGT Act 2010 is

a subsequent enactment and has jurisdiction in respect of

environmental matters and its orders have over-riding effect

over .any other law. Its orders are also binding on the

Authorities, Therefore, CGWA is bound by the directions and

Lorders of Tribunal. When exercising powers of issuing directions

etc., under Section 3(2) and 5 of EP Act, 1986, CGWA cannot

issue orders and direction contrary to the orders of Tribunal.”
123. It may be observed here that vide Public Notice no. 6 of 2000
CGWA declared South and South West Districts of NCT of Delhi as
“Notified Areas” and vide Public Notice no. 2 of 2006 CGWA notified
East, New Delhi, North-East, North-West and West Districts of Delhi as
‘over-exploited’ areas needing regulation. Even through, vide Public
Notice no. 6/2000 CGWA prohibited and restricted abstraction of
groundwater without prior permission from CGWA no such prohibition
and restriction was imposed vide Public Notice no. 2 of 2006 whereby
registration of groundwater structures in the notified Districts was

made compulsory. However, in view of the orders passed by this

Tribunal the prohibition and restriction on abstraction of groundwater
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without prior permission from CGWA/DJB will apply to all the Districts

in NCT of Delhi and CGWA/DJB have to regulate drawal of

groundwater on that basis,
Directions by the Tribunal

124, In the facts and circumstances of the case following directions are

issued:-

(1) CGWA is directed to own the responsibility ol assessing status
of groundwater in terms of quality, quantity, availability for
abstraction and recharge and aid and advise DJB in regulgting
drawal of ground water assessment unit wise in NCT of Delhi
by carrying out requisite scientific studies and issuing
appropriate directions/meking appropriate recommendations
to DJB and the concerned Deputy Commissioner (Revenue),
who also has the designation and powers of District
Magistrate in NCT of Delhi and is referred to in this order
at some places as District Magistrate and hereafter as
Deputy Commissioner (Revenue), of each revenue .art_aa in

GNCTD and submit action taken report within three months.

(ii)  All functional borewells in NCT of Delhi, which do not have
NOC from CGWA/DJB (issued by concerned Deputy
Commissioner (Revenue) of each revenue area in GNCTD) being

illegal, are ordered to be closed/sealed with immediate effect.

(itij Concerned Deputy Commissioner (Revenue) of each revenue
area in GNCTD are directed to take action for closing/sealing of
illegal borewells already identified and also initiate proceedings

for the prosecution of the violators within three months.

E RTINS AT W e T e e

9
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The concerned Project Proponents of new or existing borewells
sealed by the Deputy Commissioner (Revenue) of each revenue
area in GNCTD may submit application for grant of NOC to
DJB and such applications for grant of NOC be decided
expeditiously preferably within three months {rom the date of

submission.

DJB through Deputy Commissioner (Revenue) of the revenue
area in question is directed to take requisite action for grant of
permission for borewells in accordance with recommendations
of the concerned Executive Engineer and Advisory Committee
in accordance with groundwater level notifications,
environmental norms/guidelines and directions issued by
Hon'ble Supreme Court and this Tribunal, recover appropriate
charges for draWél of groﬁnd water and impose approp;riate
conditions for recharge of ground water and ensure actual
implementation thereof on the ground with geo-tagging for

monitoring purpose,

DJB is directed to conduct survey from time to time for further
identification of illegal borewells and take requisite aﬁtion in
respect of illegal borewells identified by further survey in
accordance with environmental laws/SOP/directions issued by

Hon’ble Supreme Court/this Tribunal.

DPCC is directed to finalize the proceedings already initiated
for imposition of environmental compensation by issuance of
show cause notices or initiate proceedings for imposition of
environmental compensétion on all the violators already

identified and - pass appropriate orders for imposition of

80
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environmental compensation on them and make references for
recovery of environmental compensation from all the violators
on whom enyironmental compensation has already been

imposed in accordance with law within three months.

Government of NC:I‘ of Delhi is directed to transfer to DPCC
within three months amount of Rs. 70 crores (equal to the
amount of environmental compensation imposed by DPCC for
which recovery proceedings are pending with the officers of the
Government of NCT of Delhi for more than three years) {for
utilization by DPCC  for revivAI/restoration/rejuvenation
/creation of water bodies, rain water harvesting pits'etc. and
for conservation and recharge of ground water as remediation
of environmental damage c;:msed by illegal drawal of ground
water cannot be deferred for long periods of time to be taken by
the authorities in effecting the recovery and Government of
NCT of Delhi may thereafter recover the amount from the
violators in accordance with law or weaive the recovery as

considered appropriate,

DPCC is directed to prepare and implement Action Plan, in
consultation with DJB, concerned Deputy Commissioner
(Revenue)/DM and District Advisory Committee for utilization
of (i) amount equal to the amount of Environment
Compensation imposed on and to be recovered from the

violators by drawing the same from the amount of environment

compensation lying deposited with it and (i) amount

transferred by Government of NCT of Delhi in lieu of the

amount of environmental compensation to be recovered by its

81
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officers from the violators, for remediation of environmental
damage caused immediately as such remediation ought not to
be deferred for long periods of time likely to be taken in
recovering the amount of environmental compensation from the
violators and the amount so drawn or transfe.rred may be

reimbursed on recovery of the amount from the violators.

DJB is directed to upload with link on the main page of its
website preferably under heading ‘Groundwater Management’
entire information regarding number of applications for grant of
NoC, number of such applications filed/pending for decision,
number of such applications allowed end 'NoCs granted,
number of epplications rejected, number of borewells which
have been granted NOC, illegal borewells which have been
closed/sealed and illegal borewells which are yet to be
closed/sealed, procedure for processing of the application for

graﬁt of NoC for abstraction of ground water, the charges to be

levied for abstraction of ground water, the penal provisions for

punishing illegal abstraction of groundwater and liability to pay

environmental compensation for illegal abstraction of ground
water on its web site by 30.09,2024 and to update the same

within 7 days at the end of each month,

DPCC is directed to upload with link on the main page of its
website preferably under heading ‘Groundwater Management’
entire information regarding (i) proceedings initiated for
imposition of environmental compensation on the violators (ii)
proceedings finalized for imposition of environmental

compensation on the viclators; (i) references made for
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recovery of environmental compensation from the violators; (iv)
amount of environmental compensation recovered; (v) amount
of environmental compensation to be recovered; (vi) amount of
;nviro_nmeﬁtal compensation utilized; (viij amount of
envirOnrnentt_al compensation to be ‘utilized; (viii} "activities
carriea out for utilization of tﬁe amount of environmental

compensation and (ix) activities proposed to be carried out for

utilization of the amount of environmental compensation on its

web site by 30.09.2024 and tb update the same within 7 days

at the end of each month therealter.

All the Deputy Commissioner (Revenue) of each revenue area in ~

GNCTD are directed to upload with link on the main page of
their respective websites under heading ‘Groundwater

Management’ complete' information regarding (i) complaints

~ received regarding illegal borewells and action taken on the

same, Minutes of the Meeting and recommendations of the
District Advisory Committee regarding the same, (ii) references
received for realization of environmental compensation: and
action taken for realization of the same and (iii) remedial
measures taken for remediating environmental damage caused
on the respective website of the District Administration by
30.09.2024 and to update the same within 7 days at the. eﬁd of

each quarter thereafter.

CGWA is directed to upload with link on the main page of its
website the information regarding the status of groundwater,
the necessity for regulation and management of groundwater

abstraction, the copies of public notices issued by CGWA and

83
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measures taken for regulation, management, conservation and ‘

recharge of groundwater.

xiv) In O.A. No, 639/2022 Pritipal Sharma Vs, Government of
NCT of Delhi & Ors, DCF (South), Delhi is directed to file
report as to the person who is alleged to have encroached upon
the forest land on which the borewell in question was found by

the Joint Committee to be operational.

(xv) In M.A. No. 24/2023 in 0.A. No, 33/2022 Ganesh Prasad
Vs. Government of NCT of Delhi & Ors. SDM (Dwarka), Delhi
is directed to file status report regarding recovery of

environmental compensation from the violators.

125. Our answer to the question posed in the beginning of this order
is that hands of law, as is proverbial, are very strong and no violator
whether a person or authority, can escape its hold and fold and survive

and thrive without compliance with it.

126. It is, accordingly, clarified (i) that in case of [ailure to take
requisite action as mandated by the Environmental
Laws/Norrns/Notiﬁcation/SOP, the Chairman and Members of D’PCC,
Chief Executive Officer of DJB and concerned Officers and concerned
Deputy Commissioner (Revenue)}/DM, SDM and officers/officials will be
liable (i) to pay appropriate environmental compensation as abettors of
environmental damage caused by the  violators due to
negligence/inaction on their part in taking of prompt action against the
violators; (i) to prosecution under Section 26 of the NGT Act 2010 and
(ifi) arrest and detention in Civil Prison under Section 25 of the NGT Act

0010 for execution of the orders passed by this Tribunal.
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127. It may be observed here that in O.A, No, 89/2021 titled as Varun
Vs. Government of NCT of Delhi & Ors. this Tribunal while disposing

of the application vide order dated 08.04.2021 observed as under:- -

‘1. This application seeks injunction against illegal withdrawal
of ground water by 536 hotels operating in Paharganj area of
Delhi of which list has been filed. The applicant has relied upon
Judgment of this Tribunal dated 20,07.2020 in O.A. No.
176/2015, Shailesh Singh v Hotel Holiday Regency,
Moradabad & Ors. to the effect that ground water extraction
has to be regulated as per orders of the Hon'’ble Supreme Court
in MC Mehta vs UOI, 1997 11 SCC 312. Regulation requires
that such extraction is allowed ensuring replenishment and that
ground water table does not get depleted. The Tribunal having
already adjudicated upon the question of law, the matter is
only of execution which issue needs to be looked into by the
concerned statutory authorities, in accordance with laiw.

2. Since the present application on multiple causes of action is
not permissible as per statutory procedural rules, we permit the
applicant to move the concerned SDMs or other authorities and
the Chief Secretary, Delhi, who have to enforce/oversee the
comnpliance of norms on the subject.

The application is disposed of.-”

128. E.A. No. 11/2023 has been filed in 0.A. No. 89/2021 titled as
Varun Vs. Government of NCT of Delhi & Ors. for execution of order
dated 08.04,2021 in respect of illegal withdrawal of groundwater by 536
hotels operating in Paharganj area of Delhi. In the above mentioned EA,
this Tribunal is considering the questions as to the authority
responsible for regulating the ground water extract-ion in Delhi and
validity of voluntary disclosure écherne and permissibility of extraction
of groundwater under the same. The above said case is now fixed for

hearing on 03.09.2024,

129. It may be added here that by this order we do not purpart to
consider and determine the issués involved in above'mentiohed case

and we are considering issuance of the directions on the basis of



0.A. No, 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors. e
With M.A, No. 24/2023 Geanesh Prasad Vs. Govt. of NCT of Delhi & Ors.

76 8 6
statutory provisions and directions under Section 5 of the Environment
(Protection) Act, 1986 having statutory force, SOP prepared, direciti'ons
already issued by the Chief Secretary, Government of NCT of Delhi and

directions issued by this Tribunal.

130. However, it is clarified that the directions issued by this Tribunal
by this order passed in both the cases O.A. No, 639/2022 titled as
Pri_tipal Sharma Vs. Government of NCT of Delhi & Ors. and M.A.
No, 24/2023 in 0.A. No. 33/2022 Ganesh Prasad Vs. GNCTD & Ors,,
regarding closing of the borewells, prosecution of the concerned Project
Proponents and imposition of the environment compensation will not
apply to 536 hotels regérding which E.A. No, 11/2023 in O.A. No.
89/2021 titled as Varun Vs, Government of NCT of Delhi & Ors, is

pending before this Tribunal and is fixed for hearing on 03.09.2024.

131. A_ction taken reports with respect to other illegal borewells be [iled
| by the the Member Secretary CGWA; the Chief Executive Officer DJB;
the Member Secretary, DPCC, all the Deputy Commissioners
(Revenue)/District Magistrates in NCT of Dethi, DCF (South), Delhi and
SDM (Dwarka), Delhi as directed above at least on-e week before the date

of hearing hereby fixed.

-132. 1.A. No. 293/20'23 in 0.A, 639/2022 was filed for exemption of
personal appearance of Chief Executive Officer, DJB which was allowed
vide order dalted 19.04.2023. I.A. No. 02/2023 in O.A. No. 33/2022 was
filed by DJB for extension of ti1ree weeks time for submission of the
report which was allowed vide order dated 04.01.2024 but pendency of
the safne has been shown in the cause list and disposal of the same be

recorded/uploaded as per the orders already passed.
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133, Liston 06.01.2025 for further consideration-

154, A copy of this order be sent DY email to the Chief Secretary:

Grovernment of NCT of Delhi; the Member Secretari( CGWA; the Chief

Executive Officer DJB; the Member Secretary, DPCC and all the Deputy

Commissioner (Revenue)

(South}, Delhi and SDM (Dwarka), Delhi for requisite compliance,

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

August o8, 2024
AG

/District Magistrates in NCT of Delhi, DCF
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ao I DELHI JAL BOARD: GOVT. OF NCT OF DELHI -
N OFFICE OF SE (C)-8 s
i ‘A’ BUILDING, STAFF QUARTERS (e
S KAROL BAGH, NEW DELHI-110005
%“C‘a’ E-mail: acegwe8@pmail.com
No.DJB/ SE(C)-8/2024/ "<y} + o 794 Date:26.12.2024

To,
Member Secretary
Central Ground Water Authority
CSMRS Campus, Olaf Palme Road
Sector-3, Hauz Khas, R K. Puram
New Delhi-110016
E-mail: cywag@nic.in

Subject: Directions/recommendations in compliance with the order dated 18.04.2024 passes
by the Hon’ble NGT, Principal Bench, New Delhi in O.A. No. 639 of 2022 titled
‘Pritpal Sharma versus Government of NCT of Delhi &Ors.’

Reference: Letter No. NGT (PB)020/0A-639/2022-524 dated 22.11 2024 from Member

Secretary, CGWA, New Delhi

Respected Sir,

With reference to the above mentioned letter, Action Taken Report of Delhi Jal Board for
Directions No. I and 2 is as under:

1. Recommendation under Annexure-I of the above letter have been circulated in Delhi
Jal Board for strict compliance regarding amendment in Ground Water Resolution and
Management Notification dated 12.02.2010 of Delhi Govt. in light of the Notification
dated 24.09.2020 issued by Central Ground Water Authority, Department of Water
Resources, River Development and Ganga Rejuvenation, Ministry of Jal Shakti, Govt.
of India, the same is under approval with Department of Environment, Forest & Wild
Life, GNCTD. The DJB is pursuing the same to expedite with the Department of
Environment, Forest & Wild Life, and GNCTD.

2. DIB has created a link on DJB website i.e. www.delhijulboard.delhi.oov.in under the
heading “Ground water management”. The list of illegal bore-wells has been uploaded
in the link. All the DMs have been given access to the link to upload status of sealed
illegal bore wells and other details.

With regards ;J’/ﬁ
SE (C)-8
Copy to:
I. PStoCEO : For kind information Please.
2. All DMs  for kind information & n.a. please.
3. CEN(W) : Iy
4. CE(GW) : do- N
5. EE (RWH)-I TURSATAR
6. Olc <

SE(C)-8

ANNEXD RE — B

88
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COFFICE OF THE 'Il'ZXECUTIVE' ENGINEER (1
ROOM N, 208, VARUNALAYA PHASE-1
KAROL BAGH, NEW DELHI-1 10005

No DIB/EERWH)-12024/ /4G § o, 1 SO Y

R il Danje: { G /2. '2_.02,?
Subject: Diveetiony/recommendations in comp

linnee with fhe avder dated 18.04.2024
passes by the Hon bie NGT, Principai Ilcnéh, New Delhi in G.A. No. 639 of
2022 titled ‘Pritpal Sharma versus Govternment of NCT of Delii &Ors.!
May please refer letter on the above subject from Member Seeretary, COWA, New
Delhi (copy enclosed) wherein CGWA considering the order passed by Hon"ble NGY in OG.A.
No. 639 of 2022 titled *Pritpal Sharma versus Government of NCT of Delhi & Ors.” dated
[8.04.2024, CGWA has given its final recommendations t mn}kc policies following the
scientific data provided by Central Ground Water Authority for sustainable development of
ground water in NCT of Delhi {copy enclosed) which have beeb approved by CEO. DIR vide
its order dated 12.12,2024 for adoption by Cl { Maintenance) while recormnending he case
for grant of NOC 10 concerned District Magistrate.

You are also requested to take immediate action against illegal bore wellg or tubg weetls
functioning with out valid NOC from Pelhi Jal Board and also monthly st of closed fsealed
illegal bore wells / tube wells be submitted by 25® of eyery month to the office of
undersigned at rainwaterharvesting20 L3 @gmail.com

This may be treated as MOST URGENT.
' With regards
Fuel: As above (10 Pages)
CE (Easf), CE (West), CE (South), CE (C&N)
<l

FERA -

Copy to:

I; PSw CEO : for kind information.
2. CENWNW) : -do-

3. CH(GW) R -do-

4, SE(C)-8 : ~dao-

5. AE {RWH)-I/U . to pursue

6. Ole

by

ERRWIN-

i

P
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& AT IR Government of India

i seof 4TF% HaTer Ministry of Jai Shaktl
ff e WO, sy Fa @) sar Deparlment of Water Resourcas, RD &
'} afvet GR
/ ol e Central Ground YWater Authority
i PR e s CSMRS Gampus, Qlaf Palme Road,
CSMRS S, 2o arert W, Sec.-3,Hauz Khas, R.K.Puram,

& -3, e, e ¥ g,
wé fReft- 110016
- T cgwa@nic.in

New Delhi — 110016
E-mail; cgwa@nic.in

I VAN :
No. NGTRE020/0A-63912022 — 0/ 0 @&* D ‘
To, \/1’ T % iy 9&“ -
The Chief Excontive Ofticer, = ‘A,/"{']
Q Deibi Jal Board, « :;‘; /
] Varunalaya Complex, Staff Calony, g Py
-_,)) Jhandewalan, New Delhi, Dbz~ 110005, £ "'f"‘:'_H\ \\.-,..\;?.l" :

Subject- Dirgetiony/ recommendations in campliance with the order dated 18.04.2024 passed by
the Hon'ble NGT, Principal Bench, New Dethi o O.A No, 639 of 2022 tiiicﬁw
t)\/ versus Government of NCT of Delhi & Ory. - T
R S R = > N
\ Sir,
~ Inreference {o the subject cited above, it is to state that the Hon'ble NG, Principal Bench,
New Delhi vide para 124 (i) & (ii) of the order dated 18.04.2024 passed in O.A No, 639 of 2022

titte:! as 'Pritpal Sharma versus Government of NCT of Dellvi & Ors' issued following ditections:

i MCGWA is directed to own the responsibility of assessing the status of groundwater in
tevmy of quality, quantity. availability jor absiraction and recharge and aid and advise
DJB in regulating drawi of ground water assessment wnit wise in NCT of Delhi by i
carrying out requisite scientific studies and issuing appropriate divections/making i
appropriate recommendations o DJB and the concerned Deputy Commissioner
(Revenue), who alse has the designation and powers of District Magistrate in NCT of
Delhi and is referred to in this order at some places as Districl Magisirate and hereafler
as Deputy Commissioner {(Revenue), of each revenue area in GNCTD and submit action
taken report within three months”.

Wi, "l functional bore wells in NCT of Delhi, which do not have NOC from CGWA/DJB
(issued by concerned Depuly Commissioner {Revemue) of each revenue area in GNCTD)
being illegal, are ardered tu be closed/sealed with ji jate effect”.

On the basis of scientific techniques/ study and the methodology recommended by
Inter-departmental Groundwater Resource Estimation Committee (GEC), CGWB is carrying oul
Ground Water Resource Assessment annually. The report published during 2022 & 2023 has
alveady been shared wigh 1J 3 ard, WE: respective districts of the NCT of Delhi.

5 'N"ﬂ - r
IS\ N | W" . Contd. Page No.2
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R

, v ality, availability for absuaction

- er. in terms of Quantity, Qua .
water, i tefl Q WRE 2023 are enclosed as Annexure-

Accordingly, Ground v
Jdivections thereto as per G

recharge and reconmmendations
L

. = N i
¢ of the powers conferred under Section 5 of the Environment (Protection)

Further, in exercis :
directs the Delhi Jal Board to

Act, 1986, CGWA hereby
1. comply with the vecommendations giv@ﬁ in Annexure-1 and to makf pollcms igg?::&i
' the scientific data Pm\,ﬂs’ﬁL-hx-—CWMwLﬂi.ﬂﬁ!M’l?’%
development of groundwater in NCT of Delhi. ‘
2. tai(e immediate action aganist illegal bore wells/tube wells I'unc}ioning without S}falgé
NOC from Delhi Jal Board and also provide a list of closed/scaled illegal bore wetl ftube
— T
wellsto CGWA.
E:——"_""'_"__"_'ﬁ ]
3. submit an Action Taken Report to Central Groundwater Au

\thority within one month the

date of issue of the letter.
iy -
Non-submission of report within aforesaid period wi
Section § of Environment (Protection) Act, 1986.

If be construed as contravention of

Yofu's Faithfully
W‘ T/‘
Member Secretary

CGWA, New Delhi

Copy 1o :

. The Office of Deputy Commissioner (North), Kripanarayan Marg, Sham Nath Marg,
Delhi-110054, for information and necessary action.
2. The Office of Deputy Comumissioner (South), B.D.O Office, M.B Road, Saket, New
Delhi~110017 , for information and necessary action.
3. The Office of Deputy Commissioner (Central), Old Employment Exchange, Bldg,, Darya
~ Ganj-110002, Delhi, for information and necessary action.
4. The Office of Deputy Commissioner (East), L.M Bandh Complex, Shastri Nagar, Delhi- -

110031, for information and necessary action,

Cont. Page No.3
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5. The Office of Deputy Commissioner (Wgst), Govt. Middle School Building Complex,
Raro Pura; Delhi-110035, for information and necessary action.

6. The Office of Deputy Commissioner (South-West), Admn. Block Old Terminal "Tax

Building, Kapashera, Delhi-110097, for information and necessary action.

7. The Office of Deputy Commissioner (New Delhi), 12/1, Jam Magar House, New Delhi-

" 110069, for information and necessary action. _

8. The Office of Deputy Commissioner (North-East), Weaver Complex, Nand Nagri, Dethi-
110093, for-information and necessary acti‘on. .

9. The Office of Deputy Commissioner (North-West), Villags Kanjhawala, Delhi-11008%,
for information and necessary agtion. '

Encl: As Above
O o |

Member Secretary
COWA, New Delhi

o
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Annexure-|

Reply of Para 124 for NGI Case number 639/2022(1A No. 293/2023)
Titled Pritpal Sharma vs Govt. of NCT of Delhi & ors ;
(A} - Status of Ground Water in terms of Quantity- !
Central’ Ground Water Boaid is carryiﬁtj’but Ground Water Resource assessment
anhually. The repoit publistied during 2022 & 2023 are already shared with Delh} Jal

! : hoartl & DC of the respective districts of NCT, Dethi. The gist of GWRA 2023 7s as
follows:

-

As per the GWRE - 2023, theltotal groundwater recharge is 38,152.55 Ham and the
annual exiractable groundwater resource is 34,449,23 Ham. The groundwater
extraction for all ptirposes is 34,150.55 Ham. The Stage of groundwater extraction is
99.13 %.The district - wise GWRE ~ 2023 is as follows:

Tabfe 1 District wise status of Ground Water Resource 2023 for NCT, Delhi

District 4 Total Annual Annual Ground Watet Extraction (ham} Stage of GW
Recharge| Extractable [~ SR - Development
(haw) | Ground Water | Domest Industria | frrigatio l Total (%}
. Recnorre (Ham) ic | : ]
CENTRAL 2451.5 2206.35 1496.18 0 244,77 | 1740.96 78,91
EAST 163603 | 1472.4) 128216 0.2 110.55 1392.91 94,60
NEW DELHI 291304 2621.74 . 2923.44 2.2 686,87 3612.52 137179
MOKTH 4675.71 4208.14 405292 | 50.308 489,77 | 4592.99 10915 |
NORTH EASY | 1775.23 1597.71 1513.62 0 176,16 1690.38 105.80
NORTH WEST| 3713.58 | . 345416 . | 1778.741 0.56 499,01 2278.3 55.96
SHAHDARA 1608.11 . 1447.3 1329.10 0.5 338.61 1669.1 115.33
SOUTH 4474.46 4027.02 3807.97 0 733.13 4541.1 112,77
. ISOUTH EAST | 2625.98 2363.38 . 2075.35 12.74 22017 2308.26 97.67
SOUTH WEST| 7716.09 6944.40 . 2496.6 0 4002.81 | £499.41 93.59
WEST 405293 | . 364764, . 2778.00 0.6 131.98 3510.58 96.24
NAZUL LAND 509.89 1.. 4589 .. H6.04 0 228 314,04 68.43
Total 38152.55| _ 34449.23. . |25621.01 67.11 B462.44 |34150.6 99.13
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Total ng_._g_f_,gssessmem‘_iﬂ;ligs: 34

No. of OE Assessment Units: 13 (Karol Bagh, Chanakyapuri, Delhi Cantonment, Vasant
Vihar, Marela, Yamuna ' Vihar, Karawal Nagar, S‘hah(lara; vivek Vihar, Mehrauli, Saket,
Kapashera, Rajouri (}arden] N

No. of Critical Assessment Units: 12 (Kétwéli( Gandhi Nagar, Preet'vihar. Mayur Vihar,
Model Town, Seemapuri. lauz Khas, pefente’ Colony. Kalkaji, Sarita Vihar, Dwarka, Pate!
Nagar) g 2 i

Na, of Semi«i:riticéﬂ ﬁséass;ﬁeht Uniis:"’a' (Alipur, Seelampur, saraswati Vihar, Punjabi

Bagh)

Mo, of Safe Assesshnent Uniis: 5 (Civli Lines, Kanjhawla, Rohini, Najafgarh, Nazul land)

The detailed report & shared with'DJB and Deputy commissioners of respective districts on

0%.11.2024. -
Table 3 CATEGORIZA I{Q&Ofﬁ-ﬁiéiif‘ﬁ@[M«.@?ﬁﬁﬁfﬂfw | =
s.No| Name of Safe semi-Critical Critical Over-Epraited—]
|| pistrict | e
1| 7 Central | Civil Lines - " Kotwali Karal Bagh
2 | East T | e ?En@j@j"ﬁ::_'_
[ PreetVihar |
[ I IS | MayurVihar } . —
3 | . NewDehi | = Chanakyapuri
""""""""" “Delhi Canﬁr_ﬁ&nt_
. R N S vasant Vihar h
4 North | Aliput Model Town | —TNarela |
5 North East | - Seelampur | - I Yamuna Vihar |
: Karawal Nagar '
6 North West | Kanjhawala saraswati Vihar
Rohini,_|
7 |- Shahdara | - Seemapuri Shahdara
T Vivek Vihar
8 South | == i Hauz Khas Mehrauli
: - Saket
9 South East Cees - Defence Calony ....a..-.
Kalkaji
A ST Sarita Vihar .
10 | South West | Najafgarh | Dwarka Kapashera
R West - ~ | Punjabi Bagh | Patel Nagar Rajouri Garders
12 Nazut land Nazu) land T : =
Toual | l _5 4 12 13

———
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15 of Quak
tatus of Ground W i terms o

atus
L i cen evaluated by sampling

b
ndwater Monitoring wells of

ndwater Monitaring wells were momiored for
n water quaiity.

mersible pumps and hand
all the major inorganic

NCT of pelhi has

groundw’ater in
ected from Gmu

. The quality of
oll

and analysis of water samples €

CGWB sUQ, Deln About 103 Grod N
n

water quality during May 2023 representmg pre-me

The groundwater samples €O

pumps tapping phreatic aquifers are an
ults, it is found that groun

parameters. Basedon the res
is mostly of calcium bicarbonate (Ca-Mg~HC()3) type when
fectrical conductance of 750 mS/cm

¢ 500 myfL (corresponding to €
ed cations and mixed anion type when the electrical
m and waters with electrical

(Na-Cl) type. However

Hected from sub

alyzed for.
d water in the NCT of Delhi.

the total dissoived solid.:s

of water is belov
at 2500). They are of mix
n 750 and 3000 mS/c
are of sodium chloride
ese general classifications, which may

be due to the local variations in hydro- -chemical environments due to anthropogenic
rations of some water quality

conductance is  belwee
conductance above 3000 ms/em

other types of walter are also found among th

activities. Nevertheless, ocourrence of high conceny
parameters such as salinity, chiaride, fluoride, iron, arsenit and nitrate have been
observed in some pockets in few districts of Deihi,

Unconfined aquifers are extensively tapped for water supply and irrigation
across the state therefore; its quality is of paramount importance. The chemical
parameters like TDS, Fluoride, Nitrate, {ron, Arsenic and Uranium etc. are main
constituents defining the quality of ground water in unconfined aquifers, Therefore,
presence of these parameters in ground water in samples collected during NHS
monitoring along with block wise hot spot locatians are mentioned below,

1. Electrical Conductivity (> 3000 1S/cm)- Block wise of Location of hot
spot for EC above permissible limit -
a) Alipur Biock of North district- Bakoli, Smghoia. Smghu
k) Dwarka Block of Seuth West district- Dwarka Sec-5
¢} Kanjhawala Block of North West district - Nizampur
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b5 Lo

P luonde {>1.5 mg/liter

3. Nitrate (>45 mg/liter) - Block wise of Loc

v
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iy - Black wise of Location of hot spot for Fluoride

above permissible Iuml -

a) Alipur Block of North Delhi
f South Wcst dlstrict- Sunder Nursery

district- Alipu'r Garhi, Khera Katan, Rohini Sector i)

b) Chanalkyapuri Block 0
¢) Dwarka Block of South West (I:stri( £ Dwarka Sec-23

d) Kanjhawala Block of North West district - Nizampur

e) Mehrauli Block of Sou{h Dalh: dlslnct « Jamali Kamal

f) Najafgarh Block of South West district - Jhuljhuh Surheda
orth Delhl d:struct . Barwala, Bawana

g) Narela Block of N
orth West district « Rani Khera, Rithala Sector 5 Rohini

h) Rohini Block of M

i\ saraswati Vihar of North West district - Sanjay Van

j) Vivek Vihar of Shahdara district - Vivek Vihar

ation of hot spot for Nitrate -

a) Chanakyapuri Block of South West district- Sundvr Nursery
b) Hauz Khas Block of South West district- Hauz Kh'«zs, Pusp Vihar Pz
¢) Kalkaji Block of South Waest district- Okhla, R-Black, GK-1
d) Kanjhawala Block of North West district- Nizampur
¢) Mehrauli Block of South district - Jamali Kamaf, Gadaiput, Jaunapur, Jheet Khah
f) Najafgarh Block of South West district - Surheda, Daryapur Khurd, chhaon
Kalan, Najafgarh Towb ’ .
g) Narela Block of North Delhi district ~ Narela
h) Patel Nagar Block of Central Delhi district - Pusa
i) Punjabi Bagh Block of West Delhi district - Baprola, Hiran Kudna
j) Rajouri Garden Block of West Delki district « Tagore Garden
K) Rohini Black of North West Delhf district - Rani Khera

tron (>1.0 mg/liter) -_f-:B!ock \&ise éf Location of hot spot for fron above
permissible limit - * b

a) Mayur Vihar Fiock of East Deiht district - Chilla <Hoda

#]C_
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. Arsenic (»0.01 mg/liter) - Block wise of Locat
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b} Sarita Vihar Block of South East Delhi district - Jaitpur Khaclar

¢) Nazul Land Block of South East Defhi district - Nazul Land

d) Defence Colony Block of South East Delhi district - Nangli Rajapur

a} Mayur Vihar Block of East Delhi district - Chilla Saroda

b} Defenge Colony Block of South East Deihi di
©) Preet Vihar Block of East Defhi district - Bap

6. Uranjum (»3¢ Ppb}- Block wise of Locat
above permissible fimit -

strict - Nangjj Rajapur
k Enclave

a) Kanjhawalg Block of North
h) I’\{léhrauli Block of South dis
¢} Najafgarh Black of South vy
d) Nareia Block of North Delhkj
e) Pt;niabi Bagh Block of Wes

Tha analytica results show
districts in NCT of Dely

West district . Kan}havva[a, Nizampur

trict - Saunapur

est districtg Jharoda Ky
district -

an, Surheda

Auchandi, Bawana, Hareofi

t Delhi district - Baprala

a4 Concer

ion of hot spot for Arsenic

ion of hot spot for Uranium

Fluorida, Arse

from geo-genic or anthropogu

of EC and Nitrate. This may h

samples from Central Groung
standards

nie, Uranium and Iron hy

for basic Parametaors,

ning treng: Compared to 2020, more
amplag exceeding permissible fimits for
2023, Thig decline in water Quality may stem

€s. However, there s an improvement in case
& altributed to dilution owing to recharge. white most

Water Boarg observation wells megt drinking water

Nic sourc

Q) ﬂﬂa_lﬂss;gm_r_ns.u.ria,ti_o_rm;

As per discussion held in the final Mmeeting of Permanen
(PSLE) on 03.10.2024, during
it was decided it areas,

extraction is only issued whe
of extraction water
recharge,

e
where extraction 5 morp,

n they have to Maintaln the |
and the same or more
Otherwise, no NOC wil be.lssued, |

During the meeting it was decided in Over Exploite
compulsory in a) Government and private buildin

recharge, Also, an implementable notification must
miore than 100 m? ares,

valance of the quantity
raction, water has to

d Tehsils (OE), RTRWHs is

be issued for buildinys having

State Leval Committee
the finalized of Ground Water Resource Estinmation
NOC for aroundwater

95 to increase Groundwater -
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1 was decide that the Stage of Grournd Water Extraction (SOF) %hould not go

heyond 89 %, for that proper regulations have to be issued
In hat spot area, piped ‘water supply Wl“ be must and also closing of hot spot

tube wells is recommended.
Recharge measures need to be taken in Iarg@ scale for augmentation of Ground

Water resources. ,
Ground water is: htghly potluted and s not fit for drinking and irrigation purposes

along the Najafgarh drain, landfili sites and industrial belts. It is recommended

that ground water should be used only after proper treatment.

In Delhi, fresh ground water is underlain’ by saline/ brackish water. Over-

exploitation of ground water in cerfaint areas has not only resulted in dcpiet;on of
fresh ground water resources but has also led to gradual upconing of saline
water, It is recommended to withdraw pdor quality water, which can be used for
growing salt tolerant crops like cotton, wheat, guar, chickpea, soyabean,
sugarcane, sunflower etc. in agricultural befts. In rest of the areas, saline water
can be used after blending for uses other than drinking. Withdrawal of saline
water will lead to void space in the agquifer, which when recharged during

subsequent monsoon, will help in improving the water quality.
Water use efficiency measures are recommended to reduce water demand.

Water conservation will require changing habits and rvthmkmg the way we use

water,
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DELHI JAL BOARD GOVT: OF NCT OF DELHI /-
OFFICE OF THE CHIEF ENGINEER (GW) 7 "
ROOM NO.314, VARUNALAYA PH-!! STSTTEY ex

NEW DELH!-110005

JHANDEWALANKAROL BAGH, \'){]‘]:J?I' J‘l‘;f}?{]’?l

No.DJB/CE(GW)/2025/86 Dated: 13.03.2025

Sub: Minutes of the Online Meeting held on 13.03.2025 taken by
CEO, DJB with all DM’s of GNCTD

Ref: Compliance of Orders of Hon'ble NGT dated 08.01.2025 in the NGT
matter O.A No. 639/2022 Pritpal Sharma Vs GNCTD and Ors. with MA
No. 24/2023 in OA no. 33 /2022

At the outset, it was apprised by CEN (W), DJB to all DM's/ representative
of DM's that Hon'ble NGT in its hearing held on 08.01.2025 has directed to file
further compliance report as directed by its order dated 28.08.2024 with all
relevant details at lgast three days before date of hearing. It was also requested to
comply with the directions issued by Hon'ble NGT order dated 08.01.2025. Next
date of hearing is on 21.03.25.

CEN (W), DJB has also informed that Hon'ble NGT has shown displeasure
for not adhering to the direction given in its previous order in respect of illegal
borewells. A link of Ground Waler Management has been created on DJB website
for providing/updating of data regarding illegal bore wells/sealed bore wells by the
office of respective DM's in compliance of the NGT Order. It was informed by CE
(IT), DJB that the ID, password has been sent through e-mail to all DM's. It is also
informed that in case of any difficulty in updating data, Mr. Vivek Srivastava (Mab.
No. 9650110400) may be contacted.

CEO, DJB emphasised that sealing activities of illegal borewell be ensured
by DM's on mission mode and desired data be got updated by 17.03.2025.

(R.K: Lakhera )

All DM's CE (GW)
Copy to:

1. PStoCEO, DJB for kind information.

2. CEN(W) --do—

3. All CE's (Maintenance) to pursue

4. SE (GW) -do-

5. Office copy 6\#
(R.K-takhera )

CE (GW)

(% scanned with OKEN Scanner



1131

DELHI JAL BOARD GOVT. OF NCT OF DELHI ‘

OFFICE OF THE CHIEF ENGINEER (GW) | /7. = !
ROOM NO.314, VARUNALAYA PH-I{ B f 1 O 1

12 |

|

JHANDEWALANKAROL BAGH, o
NEW DELHI-110005 e

No.D
0.DJB/CE(GW)/2025/ 3/, Dated: 12/03/2025

To

The District Magistrate (South),
Govt. of NCT of Delhi,

MB Road, Saket

New Delhi - 110068

Sub: Compliance of Orders of Hon’ble NGT dated 08.01.2025
Ref No:-1. 1.A.No. 293/2023 titled Pritpal Sharma vs Government of |
NCT of Delhi &ors. '
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 3312022} in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the above mentioned matter and in continuation to
the letter issued by SE (M)-8 vide Letler no. 40 dated 04.03.2025 vide which it
was requested to take urgent actions for sealing of illegal bore-wells and taking
necessary action as directed by Hon'ble NGT in the heanng dated 0801 2025
uploading link is mentioned below and also available on the main page of DJB
website ( Heme | Delhi Jal Board ) for aclions to be taken by the Dislncl
Magistrates (Revenue) and other directions given by the Hon'ble NGT in this
matter.
https://dib hrsoftwaresolution com/Default aspx
User ID: dmsouth.djb
Password : dm@123

It is hereby requested to upload details urgently before meeting convened by Worthy
Chief Secretary, Delhi on 17-03-2025 on this matter

(R.Ktakhera)
CE (GW)

Copy to:

1 PStoCEO, DJB for kind information
2. CEN(W) --do—
3 CE (South) to pursue

4 SE(GW) -do-
5. Office copy _(@«_&_é&
(R.K—takhera )

CE (GW)

Scanned by Scanner Go
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o 'Dté){.l-u.ém. BOARD GOVT OF NCT OF DELHI | -
<85 FFICE OF THE CHIEF ENGINEER (GW) ! -
,-Z Y ROOM NO 314, VARUNALAYA PH-1I ’ N
— JHANDEWALANKAROL BAGH, ERTTIRRT T
=] ' NEW DELHI-110005
1
No.DJB/CE(GW)/2026/ 36 . Dated. 12/03/2025
To
The District Magistrate (North),
Govt. of NCT of Delh|,
GT Karnal Road, Allpur

New Delhi — 110036

Sub: Compliance of Orders of Hon'ble NGT dated 08.01.2025
Ref No:-1. LA.No. 293/2023 titled Pritpal Sharma vs Government of
NCT of Delhi &ors.
2. NGT (Principal Bench) (MA No, 24/2023 in OA no. 33 /12022) In the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

SirfMadam,

This is in reference to the above mentioned matter and in continuation to
the letter issued by SE (M)-8 vide Letter no 120 dated 04.03,2025 vide which it
was requested to take urgent actions for sealing of ilegal bore-wells and taking
necessary action as directed by Hon'ble NGT in the hearing dated 08.01 2025
uploading link is mentioned below and also available on the main page of DJB
website ( Home | Delhi Jal Board ) for actions to be taken by the District
Magistrates (Revenue) and other directions given by the Hon'ble NGT in this
matter.
https://dib_hrsoftwaresolution.com/Delault.aspx

User {D: dmnorth.djb
Password : dm@123

It is hereby requested 10 upload details urgently before meeting convened by Worthy
Chief Secretary, Delhi on 17-03-2025 on this matter

(R.K. L era)

CE (GW)
Copy to:
1. PSto CEOQ, DJB for kind Information
2. CEN(W)} -do—
3. CE (Central & North) to pursue
4. SE (GW) -do-
5. Office copy \
(R.K. L\&m )
CE (GW)

102
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DELHI JAL BOARD GOVT: OF NCT OF DELHI ) =

& OFFICE OF THE CHIEF ENGINEER (GW) 7 e
£=> :
v S ROOM NO.314, VARUNALAYA PH-|| ?‘."’-'
JHANDEWALANKAROL BAGH, R T
=" NEW DELHI-110005 '- $FE e

No DJBICE(GW)2025/ || , Dated: 12.03.2025

To

The District Magistrate (West),
Govt. of NCT of Delhi,

Raja Garden,

New Delhi - 110027

Sub: Compliance of Orders of Hon'ble NGT dated 08.01.2025

Ref No:- 1. 1.A.No. 293/2023 titled Pritpal Sharma vs Government of
NCT of Delhi &ors.

2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the above mentioned matter and in continuation 1o
the letter issued by SE (M)-8 vide Letter no. 70 dated 04.03.2025 vide which it
was requested to take urgent actions for sealing of ilegal bore-wells and taking
necessary action as directed by Hon'ble NGT in the hearing dated 08.01.2025
uploading link is mentioned below and also available on the main page of DJB
website ( Home | Delhi Jal Board ) for actions to be taken by the District
Magistrates (Revenue) and other directions given by the Hon'ble NGT in this
matter.
https.//djb.hrsoftwaresolution.com/Default aspx

User ID: dmwest.djb
Password : dm@123

It is hereby requested to upload details urgently before meeting convened by Worthy
Chief Secretary, Delhi on 17-03-2025 on this matter

(R.K. Lakfiera )
CE {(GW)
Copy to:
1. PSto CEO, DJB for kind infarmation
2. CEN(W) -~-do—
3. CE (West) to pursue
4. SE (GW) -do-
5. Office copy

{R.K_%]

CE (GW)

l
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OFFICE OF THE CHIEF ENGINEER (GW) S s e \

ROOM NO 314, VARUNALAYA PH 11 o |
JHANDEWALANKAROL BAGH, i L. I W

e ll NEW DELHI-110005
| |

No.DJBICE(GW)2026/ (4 Dated 12/03/2025

To

The District Magistrate {East),
Govt. of NCT of Delhi,

L M Bandh, Shastri Nagar
New Delhi - 110031

Sub: Compliance of Orders of Hon'ble NGT dated 08.01.2025
Ref No:- 1. LLA.No. 293/2023 titled Pritpal Sharma vs Government of

- NCT of Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the above mentioned matter and in continuation to
the letter issued by SE (M)-8 vide Letter no. 50 dated 04.03.2025 vide which it
was requested to take urgent actions for sealing of illegal bore-wells and taking
necessary action as directed by Hon'ble NGT in the hearing dated 08.01.2025
uploading link is mentioned below and also available on the main page of DJB
website ( Home | Delhi Jal Board ) for actions to be taken by the District
Magistrates (Revenue) and other directions given by the Hon'ble NGT in this

matter.
https.//dib. hrsoftwaresolution.com/Default aspx

User ID: dmeast.djb
Password : dm@123
It is hereby requested to upload details urgently before meeting convened by Worthy

Chief Secretary, Delhi on 17-03-2025 on this matter
(R.K. Lakhera )

CE (GW)
Copy to:

1. PSto CEO, DJB for kind informalion.
2. CENW) —~do—
3. CE (East) to pursue
4. SE (GW) -do-
5. Office copy

(R-K-M;ﬂ )

CE (GW)

Scanned by Scanner Go
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No.DJB/CE(GW)/2025/ S/, Dated: 12/03/2025

To

The District Magistrate {North-East),
Govt. of NCT of Delhi,

Block E-5, Nand Nagri, Seemapuri
New Delhi — 110093

Sub: Compliance of Orders of Hon'ble NGT dated 08.01.2025

Ref No:- 1. 1.A.No. 293/2023 titled Pritpal Sharma vs Government of
NCT of Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the above mentioned matter and in continuation to
the letter issued by SE (M)-8 vide Letter no. 60 dated 04.03.2025 vide which it
was requested to take urgent actions for sealing of illegal bore-wells and taking
necessary action as directed by Hon'ble NGT in the hearing dated 08.01.2025.
uploading link is mentioned below and also available on the main page of DJB
website { Home | Delhi Jal Board ) for actions lo be taken by the District
Magistrates (Revenue) and other directions given by the Hon'ble NGT in this
matter.
https.//djb hrsoftwaresolution com/Defauit aspx

User ID: dmnortheast.djb
Password : dm@123

it is hereby requested to upload details urgently before meeting convened by Worthy
Chief Secretary, Delhi on 17-03-2025 on this matter

(RK.La
CE (GW)

Copy to:
1. PSto CEO, DJB forkind informalion.
2. CEN(W) ~do—
3. CE (East) to pursue
4. SE (GW) -do-
5. Office copy

(R.K. Lakhera )
CE (GW)

Scanned by Scanner Go
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No DJBICE(GW)2025/ T . Dated 12/03/202%

To
The District Magistrate (North-West),
Govt. of NCT of Delhi,

Kanjhawala
New Delhi — 110081

Sub: Compliance of Orders of Hon’ble NGT dated 08.01.2025
Ref No:- 1. L.A.No. 293/2023 titled Pritpal Sharma vs Government of

NCT of Delhi &ors.
in OA no. 33 /2022) in the

2. NGT (Principal Bench) {(MA No. 24/2023
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,
This is 1n reference to the above mentioned matter and in continuation to

the letter issued by SE (M)-8 vide Letter no. 110 dated 04.03.2025 vide which it
bore-wells and taking

was requested to take urgent actions for sealing of illegal

necessary action as directed by Hon'ble NGT in the hearing dated 08.01.2025
uploading link is mentioned below and also available on the main page of DJB
website ( Home | Delhi Jal Board ) for actions to be taken by the District
Magistrates (Revenue) and other directions given by the Hon'ble NGT in this

matter.
htms:ifdr'b.hrsoflwaresoturfon.comeefauH aspx

User ID: dmnorthwest.djb
Password : dm@123

It is hereby requested to upload details urgently before meeting convened by Worthy
7-03-2025 on this matter

Chief Secretary, Delhion 1
(R.K.’tﬂ’%era )

CE (GW)
Copy to:

1. PS1{o CEQ, DJB for kind information.
2. CEN(W) --do—
3. CE (C&N) to pursue
4. SE (GW) -do-
5. Office copy

(R.K. Lakhera )

CE (GW)

Scanned by Scanner-Go
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BELHIJAL BOARD GOVI OF NCT OF DELH) |
OFFICE OF THE CHIET ENGINCER (W) |
ROOM NO 314, VARUNALAYA P |
JHANDE WALANKAROL BAGH,
HRALRELH SR ( Ja o |
|

No.DJB/CE(@Wy2026/ € | . Dated: 12/0:3/2026

To

The District Magiatrate (Shahdara),
Govt. of NCT of Delhl,

Office Complox, Nand Nagrl,

Now Dalhl - 110095

of Hon'ble NGT doted 08,01.2025

titled Pritpal Sharma v8 Govarnment of

Sulb: Compliance of Orders
Rof No:- 1. LA.No. 293/2023
NCT of Dolhi &ors. )

No. 24/2023 in OA no. 33 72022) In the

2 NGT (Principal Bench) (MA
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir'Madam,

This is in reference 1o the above mentioned malter and in continuation 1o
the tetter issued by SE (M)-8 vide Letter no 90 daled 04 .03 2025 vide which it
was requested to take urgent actions for sealing of ilegal bore-wells and laking
necessary action as directed by Hon'ble NGT in the hearing dated 08 01.2025.

han page of DJB

uploading link 1s menlioned below and also available on the n
al Boatd ) for actions to be taken by the Distrct

website { Home_j _Geln .l

Mpagistrates (Revenue) and other directions given by the Hon'ble NGT in this
matter

hips ! .dJ!1_L"_i-ﬂﬁ!.\ié\,[t-‘-Ek'!.liliQ.G,&QU!"Q@IﬁL!E aspx

User 1) dmShahdara.djb

Password ;. dm@123

details urgently before meeting convened by Worthy

an this matler
-

CE (GW)

it is hereby requested to upload
Chief Secretary, Delhi on 17-03-2025

Copy to:
1 PSto CEO, DJB for kind information
2 CEN(W) tfO—m
3 CE (East) lo pursue
4 SE (GW) -do-

5 Office copy

(R.K. Lakhera)
CE (GW)

Scanned by Scanner Go
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ROOM NO.314, VARUNALAYA PH-II

' DELHI JAL BOARD GOVT OF NCT OF BELHI | T 1 O 8
@ OFFICE OF THE CHIEF ENGINEER (GW) 7

JHANDEWALAN ROL BA 13 Hilerra
M@ NEW DELHI-110005 ' i
No.DJB/GE(GW)2025/ 44 , Dated: 12/03/2025
To
The District Magistrate (Central),
Govt. of NCT of Delhl,
‘Dariyaganj
New Delhi ~ 110027

Sub: Compliance of Orders of Hon’ble NGT dated 08.01,2025

Ref No:-1. L.LA.No. 293/2023 titled Pritpal Sharma vs Government of
NCT of Delhi 8ors.

2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the above mentioned matter and in continuation to
the letter issued by SE (M)-8 vide Letter no. 80 dated 04.03.2025 vide which it
was requested lo take urgent actions for sealing of illegal bore-wells and taking
necessary action as directed by Hon'ble NGT in {he hearnng dated 08.01.2025
uploading link is mentioned below and also available on the main page of DJB
website ( Home | Deltu Jal Board ) for actions to be taken by the District
Magistrates (Revenue) and other directions given by the Hon'ble NGT in this
matter.
hlips #dib hrsoftwaresolulion comy efault asp«

User ID: dmcentral.djb '
Password : dm@123

it is hereby requested to upload details urgently before meeting convened by Worthy
Chief Secretary, Delhi on 17-03-2025 on this matter

(R.K. Lakhera)
CE (GW)
Copy lo:
1. PSto CEO, DJB for kind information
2. CEN(W) ~do—
3. CE (Central & North) to pursue
4. SE (GW) -do-
5 Office copy mu
(R.K. Lakhera )
CE (GW)

-

Scanned by Scanner Go
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DELHI JALBOARD GOVT OF NCT OF DELHI | ..
OFFICE OF THE CHIEF ENGINEER (GW) //. = (
ROOM NO 314, VARUNALAYA PH-I| e \
JHANDEWALANKAROL, BAGH, el

NEW DELHI-110005

No.DJB/CE(GW)2026/ 7 [ Dated: 12/03/2026

To

The District Magistrate (New Delhi),
Govt. of NCT of Delhi,

Jam Nagar House

Shah Jahan Road

New Delhi - 110011

Sub: Compliance of Orders of Hon’ble NGT dated 08.01,2025
Ref No:- 1. 1.A.No. 293/2023 titled Pritpal Sharma vs Government of

- NCT of Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the above mentioned matter and in continuation to
the letter issued by SE (M)-8 vide Letter no. 100 dated 04.03.2025 vide which it
was requested to take urgent actions for sealing of illegal bore-wells and taking
necessary action as directed by Hon'ble NGT in the hearing dated 08 01.2025 -
uploading link is mentioned below and also available on the main page of DJB
website ( Home | Delhi Jal Board ) for actions to be taken by lhe District
Magistrates (Revenue) and other directions given by the Hon'ble NGT in this
matter.
https.//d|b.hrsoflwaresolution com/Default aspx
User ID: dmnewdelhi.djb
Password : dm@123

It is hereby requested to upload details urgently before meeting convened by Worthy

Chief Secretary, Delhi on 17-03-2025 on this matter
(R.K.’l’a‘%ra )

CE (GW)

Copy to:
1. PSto CEO, DJB for kind information,
2. CEN(W) --do—
3. CE (Central & North} to pursue
4, SE(GW) -do-
5. Office copy @&
{R.K. Lakhera)

CE (GW)

Scanned by Scanner Go
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'DELHI JAL BOARD GOVT OF NCT OF DELHI

OFFICE OF THE CHIEF ENGINEER (GW S
ROOM NO 314, VARUNALAYA PHAI / Py
== NDEWALANKAROL BAGH, A o
=" NEW DELHI-110005 '
No.DJB/CE(GW)2025/ 7 £ Daled: 12/03/2025

To

The District Magistrate (South-West),
Govt. of NCT of Delhi,

Kapashera

New Delhi - 110037

Sub: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:- 1. LA.No. 293/2023 titled Pritpal Sharma vs Government of
NCT of Delhi &ors. :

2. NGT (Principal Bench) (MA No. 24/2023.in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the above mentioned matier and in continuation to
the letter issued by SE (M)-8 vide Letler no. 130 dated 04 03 2025 vide which it
was reguested to take urgent actions for sealing of illegal bore-wells and taking
necessary action as directed by Hon'ble NGT in the hearing dated 08 01 2025
uploading link is mentioned below and also available on the main page of DJB
website ( Home | Delhi Jal Board ) for actions to be taken by the District
Magistrates (Revenue) and other directions given by the Hon'ble NGT in this
matter.
https //dib . hrsoftwaresolulion com/Default aspx

User ID: dmsouthwest.djb
Password : dm@123

It is hereby requested to upload details urgently before meeting convened by Worthy
Chief Secretary, Delhi on 17-03-2025 on this matter

(R.K. Lakhera)
CE (GW)

Copy to:
1. PSto CEO, DJB forkind information
2 CEN(W) --do—
3. CE (South) to pursue
4
5

SE (GW) -do-
Office copy @—9—5
(R.K. Cakhera )

CE (GW)

Scanned by Scanner Go
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DELHI JAL BOARD GOVT OF NCT OF DELHI 7
OFFICE OF THE CHIEF ENGINEER (GW) 7 o
ROOM NO.314, VARUNALAYA PH-II HTATE)
JHANDEWALANKAROL BAGH, W TP
B NEW DELHI-110005
No.DJB/CE(GW)/2025/ &\ Dated 12/03/2025

To

The District Magistrate {South-East),
Govt. of NCT of Delhi,

Kanjhawala

New Delhi — 110081

Sub: Compliance of Orders of Hon'ble NGT dated 08.01.2025

Ref No:- 1. L.A.No. 293/2023 titled Pritpal Sharma vs Government of
NCT of Delhi &ors.

2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This Is in reference to the above mentioned maller and in conlinuation to
the letter issued by SE (M)-8 vide Letter no 140 dated 04 03.2025 vide which il
was requesled to lake urgent actions for sealing of illegal bore-wells and taking
necessary aclion as directed by Hon'ble NGT in the heanng dated 08.01 2025.
uploading link is mentioned below and also available on the main page of DJB
website ( Home | Delhi Jal Board ) for actions to be taken by the District
Magistrates (Revenue) and other direclions given by the Hon'ble NGT in this
matter.
hitps.//dib hrsoftwaresolution com/Default aspx

User ID: dmsoutheast.djb
Password : dm@123

It is hereby requested to upload details urgently before meeting convened by Worthy

Chief Secretary, Delhi on 17-03-2025 on this matter
(R.l%khera )

CE (GW)
Copy to:
1. PS1to CEO, DJB for kind information
2. CEN(W) —-do—
3. CE (East!) to pursue
4. SE (GW) -do-
5. Office copy
(R.K. Daihera )
CE (GW)

Scanned by Scanner Go
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OFFICE OF THE SUPERINTENDING ENGINEER (C)8
NEAR TWIN TANKS: OUTER RING ROAD
. PASCHIM VIHAR: NEW DELHI

email : acem8.dib@gmail.com; Ph. 20850446

doard

NO. DJB/SE(C)-8/2025/ s o 59 Dated: 04.03.2025
To

District Magistrate ( East )
Govt. of NCT of Delhi,

L M Bandh, Shastri Nagar,
New Delhi-110031.

Subject: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:-1.1.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and In O.A. No. 33/2022 (LA. No. 02/2024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01.2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJE is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home | Delhi Jal
Zoard ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon’ble NGT in this matter.

nlips/idocs.google com/document/d/1m4aWsggd TBZZbL k7ZQOVLcdpanfWCT7feGJ8
kn8akK6WY /edit?usp=sharing

Encl. 1.Copy of Order of Hon’ble NGT dtd.08.01.2025.

(Dpop)=

{ RAMESH KUMAR GUPTA )
SUPERINTENDING ENGINEER (M)-8



Copy to:

oA L=

1143
113

PS to CEQ, DJB  for kind information.

C.E. (West) -do--.
CE(Project)-ll ) —do—
CE Nodal(W) —-do--

Member(Secretary, DPCC) with the request to coordinate with DJB and District
Magistrates for compliance of the orders of the Hon’ble NGT.
Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon’ble NGT.

All EEs of concerned Circle for coordinating with DM office for assisting the sealing drive
and for reconciliation of data.

@,..--z.-—w--ﬂ - —

=7
( RAMESH KUMAR GUPTA}—
SUPERINTENDING ENGINEER (M)-8
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o DELHI JAL BOARD: GOVT. OF NCT OF DELHI ?Z/ ) ST
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email : acem8.djb@gmail.com; Ph. 20850446

Delhi Jal I?-u;l.l'd
NO. DJB/SE(C)-8/2025/ 1% 1o 144 Dated: 04.03.2025
To

District Magistrate ( South East ),
Govt. of NCT of Delhi,

Old Gargi College Building,
Amar Colony, Lajpat Nagar,

New Delhi-110024.

Subject: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:-1.1.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi &ors.
2, NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(LA. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and In O.A. No. 33/2022 ( I.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01.2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website { Home | Delhi Jal
Board ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon’ble NGT in this matter.

https:/docs.qoogle com/document/d/1Tm4aWsqgd TBZZbUk77Q0VLcdpgnfWC7feGJ8
Encl. 1.Copy of Order of Hon’ble NGT dtd.08.01.2025.

i

kn9qkKEWY /edit?usp=sharing
SH KUMAR GUPTA)
SUPERINTENDING ENGINEER (M)-8




Copy to:
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PSto CEO, DJB for kind information.

C.E. (West) -do--.
CE(Project)-Il (W)--do—
CE Nodal(w) --do--

Member(Secretary, DPCC) with the request to coordinate with DB and District
Magistrates for compliance of the orders of the Hon’ble NGT.
Member (Secretary),CGWA with the request to coordinale with DJB and District

Magistrates for compliance of the orders of the Hon’ble NGT.
All EEs of concerned Circle for coordinating with DM office for assisting the sealing drive

and for reconciliation of data.
)
/ /

( RAMESH KUMAR GUP¥A-}—
SUPERINTENDING ENGINEER (M)-8

115
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- DELHI JAL BOARD: GOVT. OF NCT OF DELHI fl -
e, - OFFICE OF THE SUPERINTENDING ENGINEER (C)8 / nfvl 1 6
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I')ulil.l ,F;;I-Unnrd
NO. DJB/SE(C)-8/2025/ | in “in 125 Dated: 04.03.2025
To

District Magistrate (South West),
Kapashera
New Delhi-110037

Subject: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:-1..A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(I.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and In O.A. No. 33/2022 ( I.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01.2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home | Delhi Jal
foard ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon’ble NGT in this matter.

hitps/fdocs.qoogle comidocument/d/ Tm4Wsagd TBZZbUk7 ZQOVLcdpgnfWC7feGJ8

KnIgkKBWY /edit?usp=sharing
L"//l/

( RAMESH KUMAR GUPTA )
SUPERINTENDING ENGINEER (M)-8

Encl. 1.Copy of Order of Hon’ble NGT dtd.08.01.2025.
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PS to CEQ, DJB  for kind information.

C.E. (West) -do--.
CE(Project)-Il {W)-do—
CE Nodal(W) —do-—

Member(Secretary, DPCC) with the request to coordinate with DJB and District
Magistrates for compliance of the orders of the Honble NGT.
Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon’ble NGT.

All EEs (C)-8 for coordinating with DM office for assisting the sealing drive and for
reconciliation of data.

( RAMESH KUMAR GU
SUPERINTENDING ENGINEER (M)-8
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Delli Jal Board

NO. DJB/SE(C)-8/2025/3,5 2, loff Dated: 04.03.2025
To

District Magistrate ( New Delhi ),
Govt. of NCT of Delhi,

Jam Nagar House,

Shah Jahan Road,

New Delhi-110011.

Subject: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:-1..A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(I.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and In O.A. No. 33/2022 ( I.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01.2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home | Delhi Jai
Board ) for actions to be taken by the District Magistrates (Revenue) and other directions

given by the Hon’ble NGT in this matter.
https:/docs. google com/document/d/ 1 m4Wsggd TBZZbUK7ZQOVLc4pgnfWC7feGJ8

kn9gk KEWY ledit? ,l_-_';g_\—'gh:--:r!(;_r_l
@ p

( RAMESH KUMARGUPTA )
SUPERINTENDING ENGINEER (M)-8

Encl. 1.Copy of Order of Hon’ble NGT dtd.08.01.2025.
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PSto CEQ, DJB for kind information.

C.E. (West) -do--.
CE(Project)-I (W) --do—
CE Nodal(Ww) -do--

Member(Secretary, DPCC) with the request to coordinate with DJB and District
Magistrates for compliance of the orders of the Hon’ble NGT.

Member (Secretary),CGWA with the request to coordinate with DJB and District
Magistrates for compliance of the orders of the Hon’ble NGT.

. All EEs of concerned Circle for coordinating with DM office for assisting the sealing drive

and for reconciliation of data. -

Uf;/]_,k‘?'_’"'
( RAMESH KUMAR GUPTA )
SUPERINTENDING ENGINEER (M)-8



1150
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Delhi Jal Board
NO. DJB/SE(C)-8/2025/ i 7y 12y Dated: 04.03.2025
To

District Magistrate ( North },
Govt. of NCT of Delhi,

GT Karnal Road, Alipur
New Delhi-110036.

- Subject: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:-1.1.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No0.639/2022
(I.LA. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and [n O.A. No. 33/2022 ( I.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01.2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home | Delhi Jal
Board ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon’ble NGT in this matter.

hitps://docs.google.com/document/d/1m4Wsqg4 TBZZbUk7ZQOVLcdpanfWC7feGJ8
kn9gkKEWY fedit?usp=sharing

Encl. 1.Copy of Order of Hon’ble NGT dtd.08.01.2025.

@l 57

( RAMESH KUMAR GUPTA ) ¢&—
SUPERINTENDING ENGINEER (M)-8



Copy to:
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PSto CEO, DJB for kind information.

C.E. (West) -do--.
CE(Project)—IlQ*’) --do—
CE Nodal(W) --do--

Member(Secretary, DPCC) with the request to coordinate with DJB and District
Magistrates for compliance of the orders of the Hon’ble NGT.
Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon’ble NGT.

All EEs of concerned Circle for coordinating with DM office for assisting the sealing drive
and for reconciliation of data.

@? L’ﬂ«p
( RAMESH KUMAR GUPTA ) M-8
SUPERINTENDING ENGINEER
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Delhi ]alBond
NO. DJB/SE(C)-8/2025/ 11> /1y 19 Dated: 04.03.2025
To

District Magistrate (North West),
Govt. of NCT of Delhi,
Kanjhawala,

New Delhi-110081

Subject: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:-1.1.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(I.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and In O.A. No. 33/2022 ( I.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01.2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for draw! of ground water& imposition of
appropriate conditions for recharge of ground water, environmentai compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home | Delhi Jal
Board ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon’ble NGT in this matter.

hitps:/docs.google . com/document/d/1mdWsqqg4 TBZZbUk7ZQO0VLcdpanfWCTieGJ8

Kn9okKBWY /adit?

sharing
Encl. 1.Copy of Order of Hon’ble NGT dtd.08.01.2025.

(g ye-

( RAMESH KUMAR GUPTA)
SUPERINTENDING ENGINEER (M)-8
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PSto CEQ,DJB for kind information.

C.E. (West) -do--.
CE(Project)-Il ($)--do—
CE Nodal(W) --do--

Member(Secretary, DPCC) with the request to coordinate with DIB and District
Magistrates for compliance of the orders of the Hon’ble NGT.

Member (Secretary),CGWA with the request to coardinate with DJB and District
Magistrates for compliance of the orders of the Honble NGT.

. All EEs (C)-8 for coordinating with DM office for assisting the sealing drive and for

reconciliation of data.

v—\
( RAMESH KUMAR GU >
SUPERINTENDING ENGINEER (M)-8
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G

Delhi Jal Boatd

NO. DJB/SE(C)-8/2025/ <ip % Qg Dated: 04.03.2025
To

District Magistrate ( Shahdara ),
Govt. of NCT of Delhi,

Office Complex, Nand Nagri,
New Delhi-110095.

- Subject: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:-1.I.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected maitters in Original Application No.639/2022
(ILA. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and In O.A. No. 33/2022 ( I.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01.2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home | Delhi Jal
Board ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon’ble NGT in this matter.

hitps://docs.google.com/document/d/ 1 maWsaq4 TBZZbUK7ZQOVLcdpgnfWC7feGJ8
kn9akKEWY /edit?usp=sharing

Encl. 1.Copy of Order of Hon’ble NGT dtd.08.01.2025.

(D
( RAMESH KUMAI:};:IIE'A_V’_

SUPERINTENDING ENGINEER (M)-8
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PS to CEQ, DJB for kind information.

C.E. (West) -do--.
CE(Project)-I (W)--do—
CE Nodal(W) --do--

Member(Secretary, DPCC) with the request to coordinate with DJB and District
Magistrates for compliance of the orders of the Hon’ble NGT.

Member (Secretary),CGWA with the request to coordinate with DJB and District
Magistrates for compliance of the orders of the Hon’ble NGT.

_ All EEs of concerned Circle for coordinating with DM office for assisting the sealing drive

and for reconciliation of data.

_—

/) \P’f\’\&

. . L— =
( RAMESH KUMAR GUPT
SUPERINTENDING ENGINEER (M)-8
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Delhi Jal Board
NO. DJBISE(C)-8/2025/ %o [ 39 Dated: 04.03.2025
To

District Magistrate ( Central ),
Govt. of NCT of Delhi,

12/1, Jam Nagar House,
Shah Jahan Road,

New Delhi-110011.

Subject: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:-1.1.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(I.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and In O.A. No. 33/2022 ( I.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &0rs. Both the matters were listed on 08.01.2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home | Delhi Jal
Board ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon’ble NGT in this matter.

https://docs google.com/document/d/1mdWsqad TBZZbUk7ZQOVLc4pgnfWC7ieGJS
knIgkKBWY ledit?usp=sharing

Encl. 1.Copy of Order of Hon’ble NGT dtd.08.01.2025.
L},‘-._.-

( RAMESH KUMAR Gﬁ
SUPERINTENDING ENGINEER (M) 8
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PS to CEO, DJB for kind information.

C.E. (West) -do--.
CE(Project)-ll (W) —-do—
CE Nodal(Ww) --do--

Member(Secretary, DPCC) with the request to coordinate with DJB and District
Magistrates for compliance of the orders of the Hon’ble NGT.
Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon’ble NGT. .

All EEs of concerned Circle for coordinating with DM office for assisting the sealing drive
and for reconciliation of data.

Boprgt”

( RAMESH KUMAR GUPTA )
SUPERINTENDING ENGINEER (M)-8
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NO. DJB/SE(C)-8/2025/ o fo 49 Dated: 04.03.2025
To

The District Magistrate (West),
Govt. of NCT of Delhi,

Raja Garden,

New Delhi ~ 110027

Subject: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:-1.1.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(LA. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and In O.A. No. 33/2022 ( I.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01.2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home | Delhi Jal
woard ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon’ble NGT in this matter.

hitps: //docs.gooale. com/document/d/ Tm4Wsqg4 TBZZbUK7ZQOY L c4panfWC7feGJ8

fledii?usp=sharing

Sk KEVY

Encl. 1.Copy of Order of Hon’ble NGT dtd.08.01.2025.

@’j U‘“'(M‘/. .
( RAMESH KUMAR GUPTA )
SUPERINTENDING ENGINEER (M)-8
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PS to CEQ, DJB  for kind information.

C.E. (West) -do--.
CE(Project)-l (W) —-do—
CE Nodal(W) --do--

Member(Secretary, DPCC) with the request to coordinate with DJB and District
Magistrates for compliance of the orders of the Hon’ble NGT.
Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Honble NGT.

All EEs (C)-8 for coordinating with DM office for assisting the sealing drive and for
reconciliation of data. :

(D)
( RAMESH KUMAR GUPTA )
SUPERINTENDING ENGINEER (M)-8
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Delhi j;{[ Board

NO. DJBISE(C)-8/2025/ 45 ©my 47 Dated: 04.03.2025

ek

To

District Magistrate ( North East ),
Govt. of NCT of Delhi,

MB Road, Saket,

New Delhi-110068

Subject: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:-1.1.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(ILA. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and In O.A. No. 33/2022 ( I.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01.2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home | Delhi Jal
zoard ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon’ble NGT in this matter.

hitps:/idocs.qoogle com/document/d/1m4Wsqg4 TBZZbUK7ZQOVLcdpan WC7feGJ8
knAgkKeWY/edit?usp=sharing

Encl. 1.Copy of Order of Hon’ble NGT dtd.08.01.2025.

(e

( RAMESH KUMAR GUPTA )
SUPERINTENDING ENGINEER (M)-8
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PSto CEQ, DJB  for kind information.

C.E. (West) -do--.
CE(Project)-Il (W)-do—
CE Nodal(W) --do--

Member(Secretary, DPCC) with the request to coordinate with DJB and District
Magistrates for compliance of the orders of the Honble NGT.
Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon’hle NGT.
All EEs (C)-8 for coordinating with DM office for assisting the sealing drive and for
reconciliation of data.

f
ﬁ uA\ kl/7
( RAMESH KUMAR GUPTA

SUPERINTENDING ENGINEER (M)-8
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Dethi Jal Board
NO. DJBISE(C)-8/2025/ 4o T Y9 Dated: 04.03.2025
To

District Magistrate ( South ),
Govt. of NCT of Delhi,

VB Road, Saket,

New Delhi-110068

Subject: Compliance of Orders of Hon’ble NGT dated 08.01.2025

Ref No:-1.1.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi &ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(1.A. No. 293/2023) titted as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and In O.A. No. 33/2022 ( I.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01 2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home | Delhi Jal
Board ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon’ble NGT in this matter.

hitpsi/docs.qoogle .com/document/d/ r‘nf-lec;t'itiTBZZbUk?ZQOVLMQQHI‘WC?%GJ8
kn9gkKBWY ledit?uUsp=s haring

Encl. 1.Copy of Order of Hon’ble NGT dtd.08.01.2025.

A
( RAMES UMAR GUPTA
SUPERINTENDING ENGINEER (M)-8
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Copy to:

PSto CEOQ, DJB for kind information.

C.E. (West -do--.

CE(P{roject;-ll altge)

CE Nodal(Ww) -~do--

Member(Secretary, DPCC) with the request to coordinate with DJB and District
Magistrates for compliance of the orders of the Hon’ble NGT.

6. Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon’ble NGT.

7. All EEs (C)-8 for coordinating with DM office for assisting the sealing drive and for
reconciliation of data.

Al R

—— Y
J T

c/ ;U""”?,//

( RAMESH KUMAR GUPTA )
SUPERINTENDING ENGINEER (M)-8
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ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: cegwdib@gmail.com,
NO. DJB/CE (GW)/2024/ /323 'fZ) /325_ Dated: - 31.12.2024
To, '

Member Secretary,

Delhi Pollution Control Board,
Building, 4th & 5th Floor
ISBT, GT Karnal Rd,
Kashmere Gate,

New Delhi, Delhi 110006

Subject:- Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors."

Sub Head: - Uploading of details on DJB website.

R/ Sir/Madam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12.2024 directed to provide access of DJB website to all DMs and
DPCC for uploading the relevant data on illegal borewells. .

In compliance to above, the DJB has created a link on DJB website tinder the
head of “Ground Water Management” and it is accessible ali DMs and DPCC.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087.

Th.s may be treated as most urgent.
/\
N
(Gajender Tomar)
CE (GW)/ Nodal Officer

Copy to:-
1. PSto CEO
2. CEN (Water) '

_3-0olc

CE (GW)/ al Officer
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=< %, DELHIJAL BOARD: GOVT. OF NCT OF DELHI -
{1} OFFICE OF THE CHIEF EXECUTIVE OFFICER /R
= VARUNALAYA PHASE-II e
W B KAROL BAGH, NEW DELHI — 110005

D.O. No./DJB/CEO/2024/ [->12- . Dated: 4]+)2202Y

To, .

The Pr. Secretary

Environment, Forest & Wild Life, GNCTD
Delhi Secretariat, Level-6, Wing-C, L.P. Estate
New Delhi-110005

Sub]ect- Amendment in Ground Water Resolution and Management
Notification dated 12.02.2010 of Delhi Govt. in light of the
Notification dated 24.09.2020 issued by Central Ground Water
Authority, Department of Water Resources, River Development
and Ganga Rejuvenation, Ministry of Jal Shakti, Govt. of India.

Sir,
With reference to above subject, the Delhi Jal Board has given their
comments vide CEO letter No. DIB/CE0/2022/D-995 dated 17.02.2022, vide CE
- (GW) letter no. DIB/CE(GW)/2022/508 dated 09.12.2022 and letter. no.
DJB/CE(GW)/2023/60 dated 27.04.2023 & vide SE(C)-8 letter no. DJB/SE(C)-

8/2024/21 dated 19.03.2024 (Copy of all comments attached for reference as
Annexure-A).

~ The Hon’ble NGT in O.A. No. 639/2022 titled as “Pritpal Sharma Vs Govt.
of NCT of Delhi & Ors” and O.A. No.33/2022 titled as “Ganesh Prasad Vs Govt.
of NCT of Delhi & Ors.” in its order dated 28.08.2024 has ordered to recover
appropriate charges for drawal of ground water and impose appropriate conditions -
for recharge of ground water and ensure actual implementation thereof on the
ground with geo-tagging for monitoring purpose (The copy of the order is attached

as Annexure B)

= % (Elow
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, As per notification dated 24.09.2020, above provisions are récommended by
- DJB and same is yet to be notified. The next date of hearing of the above NGT
Court cases is 06.01.2025.

You are therefore requested to kindly notify the notification dated
24.09.2020 issued by Central Ground Water Authority, Department of Water
- Resources, River Development and Ganga Rejuvenation, Ministry of Jal Shakti,
Govt. of India.

This may be treated MOST URGENT.

With Regards _ o

f

Chief Executive Officer
Delhi Jal Board

Encl}- As above.

Copy to:

1) Chief Secretary, GNCTD e
CEN (W) - : fornecessary action please.

3) Ole

-

Chief Executive Officer
Delhi Jal Board
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AL BOARD: Govy, of N.C.T. OF DELH)

1172 HHERENGINEGER (Gw
P VARUNALAYA p11. ) aic U/\Gl)l,

NEW DLELMI- (1 ag04
No.DJBCE 2029 O
_CL(GW)/ZOZZI Cot e k) Oatad: 0¢ .
To Jatodd: 09.12.2022

Special Secrelary (
Oepartment of Environmem. GNCTD

6™ Level, C-Win
v o~WINng, Delnl Secrelar:
IP Estate, New Delhi-110001. arlal,

Envlronnmm).

Sub:- Comments w.nt amendmen

> 5 tin Grou i
Notification o, nd Water Regulation and Management

] 12.07.2010. of Delhi Govt. in light of the Notification dt
24.09,2020 issued by Central Ground Water Aulf'lgcrity‘ Departrment. of Water
Re,SOLfFCE'S, River Development and Ganga Rejuvenation, Ministry of Jal
Shakti, Govt. of India and Thereafter as per meeting on 30.09.2022 under
Chairmanship of Principal Sccretary, Environment & Forest, GNCTOD

Sir,

Kindly find attached the suggeslions parawise for incorporation In the Amendzc
Draft Notification of 12,07.2010 of GNéTD in light of the the Notification dt. 24.09.2020
issued by Central Ground Water Authorily, Deparment of Water Resources, River
Development'and Ganga Rejuvenation, Ministry of Jal Shakti, Gowt of India and
subsequently as -per deliberations held in meeting on 30.09.2022 under Chairmanship

of Principal Secretary, Environment & Forest, GNCTD.
This is issued with the approval of Compelent Authority,
Thanking you,

Encl: As above.

Yours faith(ully,

U’.-‘\‘ -\

. (R.P.S H)
Chisf Enginear(Gw)

Copy to:~

4. C.E,O. for kind lnformation pl,

2. Member(Ws)
ACE(C)-8

3.
'/{.Office copy

SEMIME s il j:',';\_iiiﬁwm Al -"';.-"E' .:‘”.‘"‘ il
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3y be mentioned it us pol
VUGWA Dublic Nofiee  datd
17002001, instend of UHU-IIIHC‘ |
advanee payment of (il'c)t||1n[. qufl.
Abstrmction/Restoration (,l\ul‘gth
for entire NOC period, (he project
L praponents are required 1o |'nn|<c . |
Lol advanee payment ol .lhc’. | _
| Ground Wiler /\lel“d(‘)lIOH/ i
| Restoration: Charges, which is be !
adjusted in suceeeding years based |
on  achual ground waler ' _
1\\'ithdm\-vnl,‘ x . P Lo T
i3 Pam 17 ‘ A copy of the No Objeclion' A copy of the No Objecuo/r;uﬁwe]gtrlifll;dm |
| Certificate issued by the Compelent | issued by the Canpe.tent e
Authority in the No Objection  the No  Objection Cerll.lec |
Certificate  Application  Portal | Applicalion Portal (NOCAP) and alsof |
o (NOCAP) and also  will be|will be forwarded to the respective :

forwarded to the respective Districl | District Magistrate/ District Collector.
i i Magistrate/ District Collector,

Will the name of portal be same as | The name of portal suggested to be |
| CGWA, i.e. NOCAP? DJBNOCAP

Additional Suggestions:-

I | -
I. | An online portal. for processing of NOC | Online portal for processing of NOG
{ applications  and billing/payment o applications and billing/payment of abstraction

t | abstraction charges may be prepured. '

‘ charges is in process.
2. | Pravision regarding  applicalion for Provision regarding applic

(renewal of NOC Para |5 (i) may be | NOC Para 15 (i) ma e i

ESuitany modified  to  remove any | any ambiguity(.) Thgl bthzmsle?ii% meremo\,C
;ambiguity. The provision of ‘a least | according 1o the (ime when NOC Ponzly Wt.Jlel
| ninety days prior 10 expiry’ may lead o | permil (he application  for renewal of1
J confusion as CGWA has also been facing | particular NOC {.c. (ho portal may. open 128
Lissues on the same. The period may be | day before expiry; in such case the perio
decided according to the (ime when NOC be within 120-90 prior o expiry,
Portal will permit the application for

rencwal of a particular NOC (c.g, the Similurly, in Para 13§ (vii), imposition of EC
portal may open 120 day before expiry; in | may be modified that i when PP fails 1 apply
such case the period may be within 120- | for renewil within 3 months after date of
90 prior Lo expiry), Similarly, in Para 15 expiry. The PP shall be liable 19 pay
(vii), imposition of EC if when PP fails (o environmenlal compensation for (he periog
apply for renewal within 3 months from | starting from  (he date of expiry of No
dale of expiry needs further elaboration (o Objection  Certificate il No Objection
avoid interpretation issues (i.e. 3 months | Cerlificale is renewed by the compelen,
before expiry or afier?) authorily,

ation for fenewal of

d may

—— ]
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e e SR by Ra
d by Rajiv Gundhi | Waler nuditors corfied Y and Rescél!'Ch}

© | Rese ater Tropn ol Graund Waler :
/| | Research Tnstiiate (1 (3h g R and | Nationnl Groun . ailded 10
/ added 1o \Jltl\‘j::ll-nl‘L (RGNGWIRY may he | Institute (I((iN(iW'”“} may b¢ d !
/ D “F\KJ.T}‘\E AL i, Funderinke water adits: . oceee --A--E;F"rzf"’iﬂ{." /]
AT . e . Y PR RN 1 :
’ of Unvironmental | lixeess withdrawal chauld e 5%

. Compensati Lewt * biyond
'Wit‘h\é;:igtl‘rl\:{ow ut)'\crnu\sl.x'\l?lu exeess pcr!nissihltl: w]liull';:wn.l m the 'NO(‘F g);’: l(::lllll .'
ot i o ‘ 1’1 ha.nm'llcd in NOC) | which environmental (.runpcn‘salmn (L . |
, uch EC shall be imposed may ! be im sosed,  Suclr excess withdrawal shou d;
be decided o - ich LEC shall be 123
\ : . wot be repeated Failing swhich EC ahall be |4 ;
Alsa, _Hon ble NGT in 0.A. Na, 176/2015  times of the previous EC !
“\'1de Qrder dated 25.02.2022 has held that
tacase  of  repeated violations.i
!environmenml compensation shall be :
vcomputed at 1.25 times of the previous I
; environmental compensalion, P

= ; 5 —— e e o« e B T -
'Late fee on late submission of NOC ! Alter due date, late Tee on late submission ol

| application nay be considered, ' NOC application may be "(.‘,_(ln_iidCer;“______“____: I
0 | Charges for revival  of rcjected | Charges for revival of rejected applications
applications may be considered. ____Ler;_pc considered. ey

This is issued with the appraval of Compelent Authority ;
CE(GW)

Copy to: s

| CEO.DIB  :for kind information.

2. Member(WS) : -do-

1. ACE(C-%)

4, Dy Sceretary (Water), Department of Urban Development, GNCTD,
L™ level, C-Wing, Delhi Suchivilitya, LD, Lstate, New Delhi

5. DySE(RWH)

/6. Qe
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The matter discussed with Hon'ble CEO and in the lighl of discuzzan tre
following modifications are suggested

Para 2.5

The Maintenance Units of the Delhi Jal Board has been divided into 11 Zones
which are headed by an Additional Chief Enginee(M), hence Chief Engineer
needs to be substituted with Additional Chicf Engineer Maintenance Zone

of concerned area, Delhi Jal Board.

Para 2.6

£or Delni Ja! Board in Advisory Comrilice the Member Secretary needs to be

substituted with Additional Chiel Engincer Maintenance Zone of concerned

area, Delhi Jal Board.

para 3 0

i

Registration of Drilling Rigs:
pars .2
It e e,uggested:

The reql.altratiun of drlliing rigs shalf have following Information:

(a) sl7e of tho gt

(b) Namo of tho Vehlcle oft which drilling machine is wistaliod
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(c) Validity of Rogialration

Para 14.0

L R

Chiel Engineai/SE(Civil) ls to bo subsatituted  with Additional  Chief

Engineer(W) of concernod arod.

Para 17.0

In Para 2 Chief Engineer/SE(Civil) Is to be substituted with Additional Chief

Engineer(M) of concerned area,

The suggestions have been made and drafl of the same is for sending 10

Special Secretary (Environment). Department of Environment. GNCTD s placed

opposite for approval for forwarding please.

L Gl{.."l

Chief Engineer (GW)

i e A AR R o s A
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-~ DELHTIAL DOARD: GOVE, OF NCT O (¥ re—— 14
" OFFICE OF 111 s (C)-4 Y
$5a A-DUILDING, STA R QUARTERS i
Y VARUNALAYA PHASE-11, KAROL BAGI1, e
NEW DELIT-[ 10005
Emalli-ncegweS@pmall,com
No.DJB/SE (C)-8/2024/ D_l ’I'O 1/& Date: )q 02)701»\:{
To. |
The Pr. Scerelary,
Environment, Forest & Wild Life, GNCTD,
Dethi Secretaria, Level-6, Wing-C, I.p, Estate, a
New Delhi-110002
Subject: The comments / modification of DIB on “Department Of
Environment, GNCTD draft notification dated 31.01.2022 on
Guidelines to regulate and control ground water extraction in
NCT of Delhi”,
R/Sir, ‘
The comments of DIB were sent earlier vide CEQ, DJB letter no. D-995
:dated 17.02.2022 and CE (GW) letter no. 508 & 60 dated 09.12.2022 and
27.04.2023 respectively. ' -
The final comments /inputs of DJB are enclosed herewith for
incorporating the same in the GNCTD draft notification dated 31.01.2022
;}i annexed as Annexure-I,
This is issued with, the approval of Competent Authority,
s S
SE (C)-8
Copy to: »
. CEQ, DIB : forkind information.
2. CEN(W) -do-

3. CE(GW) :  -do- |
4. Dy. Secretary (Water), Department of Urban Development, GNCTD,
1oh level, C-Wing, Delhi Sachivalaya, 1.P. Estate, New Delhi .
5. EE(RWH)-I ' 4ol Y
6. O/c
h o SE (C)-8

e

L
l &4 Scanned with OKEN Scannet l
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: An] 45 |

The comments / modification of DJB on “Department O En’v,iron)men‘t,‘ ‘GNCTD draft rictification dated 31.01.2022 on Guidelines to regulate and control
ground water extraction in NCT ofDel_hi” were sent vide CEQO, DJB letter no. D-995 dated 17.02.2022 and:
and 27.04.2023 respectively . Further, modifications/ comments on some points are as under;

CE(GW) letter no. 508 & 60 dated 09.12.2022

Para

Provision in Draft Notification - :

Comments / P_r_opo_SaI of DJB

25

)

Chief Engineer/. Superintending Engineer (Civil), Maintenance Zones of
the concerned area nominated by Delhi Jal Board

The comments sent vide CE (GW) letter No. 508 dated 09-12.-202_2
are supersided and:the provision taken in the Draft notification is
ok.

]
=
C &
Th
i

2.6

The issue of grant of permission for borewell/ tubewell in all 11 districts
shall be dealt by Competent Authority through the Deputy Commissioner
(Revenue) /DM/Collector of each revenue area, GNCTD, who is hereby
appointed as “Authorized Officer” for the purpose of regulation of

ground water development and management in the respective revenue
areas under the jurisdiction. '

—do—

14
(©)

Technical officers of Competent Authority/ SGWA are authorized to take
actions with respect to monitoring and periodic inspections with the

| approval of competent authority.

The Technical Officer of Competent Authority/ SGWA shall be -
substituted with Chief Engineer/SE (Civil) Maintenance.

17.

In order to further decentralise the monitoring and complianice mechanism
as per the guidelines issued by Central Government, officials of
Department of Industries, GNCTD shall be appointed as Authorized
Officers. And to further strengthen the monitoring and compliance
mechanism, Chief Engineer (concerned area), Delhi Jal Board shall be
appointed as Authorized Officer.

The comments sent vide CE (GW) letter No. 508 dated 09.12.2022
are supersided and it is suggested that the Chief Engineer
(Concerned area) @ay be substituted with Chief
Engineer/Superintending Engineer (concerned area).

9.1

Table 9.1 Ground Water Abstraction charges for Drinking & Domestic
use. :

Table 9.1 Ground Water Abstraction charges for Drinking &
Domestic use. 3

< The prevailing rates of DJB for drinking water w.e.f.
February 2018 up to 20 KL are Rs. S27/KL, for 25-30
KL are Rs. 26.36/KL &>30 KL are Rs. 43.93/KL which
are likely to be enhanced.

SR E R

(B Scanned with OKEN Scanner:
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Q‘u:mtd'm of Rate of ground water abstractiongl, 4 6
‘lentum of Ground Rate of ground water ' Groundwater charges (Rs. per KL)
water withdrawal abstraction clmrges(Rs. per : withdrawal
(n/day) - md) (KL/day)
0-25 No charge 0-25 3.00
26-50 ' 1.00 - , o
~ 26-50 6.00
=30 2.00
>50 12.00
92 A | Table 9.2 A: Rates of ground watcr abstraction charges for packaged
drinking water units (Rs.perm®) Table 9.2 A: Rafes of ground water abstraction charges fc
ackaged drinking water units (Rs. Per K1) )
S.No [Catesory  of Quantum of ground water withdrawal S.No | Category of Quantum of ground water withdrawal
alga= ] . ared 5
" Up 1o 51 w© | 200 to 1000 1o 5000 Ground
Ground water use pOar’? '<2_00 <l_009 ?000 w’/da waler use c
MHay nr'/day m’/day n’/day [y and Up to 5ito | 200to< | 1000to :
above S0KI/day | <200 | 1000 | <5000 5000
1 Safe 100 .00 5.00 5.00 10.00 Kl/da | Kliday | Kliday | Kl/day 5
. * | ¥ and above 5
Semi-critical 200 5.:00 10.00 15.00 20.00
s 1. Sale 10.00 2000 | 30.00 45.00 60.00
3 | Crigcal 100 [10.00 20.00 10.00 50.00
2. | Semiecritical | 15.00 3000 | 4000 60.00 90.00
i 3. Critical 20.00 40.00 60.00 90.00 120.00
9.2B Table 5.2 B: Rates of ground water restoration charges
for packaged drinking water units (Rs. perm?) Table 9.2 B: Rates of ground water restoration charges fc
SNo. [Catcgory Guasitum of ground water witidrawa) ackaged drinking water units (Rs. Per K1)
of area S. | Categoryof Quantum of ground water withdrawal
Up to 50 |51 .|1o 200 to |1000 10 | 5000 No. area
T | m’fday <200 <1000 <5000 | m’/day Ground waler
3 3 ]
sround  water m’fda m’fday m'/day | and above use
e . Upto 5lto | 200t0< | 1000to ‘ 5000
T [Over 800 2000 - | 4000 50.00 120.00 N SOKL/ | <200 | 1000 | <5000 | Ki/day
. |exploited : - ay Kl/day| Kliday | KL/day | andabove
(existing w» . 1. | Overexploited . 45.00 | 60.00 | 10000 | 200.00 | 300.00
industrics . ; Scxlslm.g‘ .
only) industries only

(} Scanned with OKEN Scanner
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93 A Table 9.3 Az Rates of Ground Water abstraction charges for other g AI Y. 7
industries & infrastructure projects (Rs. per m°) .| Table 9.3 A: Rates of Ground Water abstraction charg
S.No. " KCategory Quanfum of ground water wilhdrawal other industries & Infrastructure projects (Rs. %
of area : 4
Ground <3200 200 to [ 1000 [5000m’/day 3. No. Calcgo[l)—cr XTI, Quantum of ground water withdrawal 1
vater use m”/day <2000 to nd above yof =00 200 to 1000 to 5000
¥ m/day <500 area KL/ < 1000 <5000 KI/day and
C day KL/day KL/day above
m’/da Ground
y waler
use
1. [Safe 1.00 2.00 3.00 5.00 T Safe 17.00 20.00 30.00 45.00
2 Semi-critical [2.00 3.00 5.00  [3.00 2 Semi- 20.00 30.00 45.00 60.00
=— critical
3. [Critical 4.00 6.00 800  [10.00 = i (=T T Y 5000

958 Table 9.3 B: Rates of ground water restoration charges

for other industries & infrastructure projects (Rs per m’) Table 9.3 B: Rates of Ground Water restoration charges for

other industries & Infrastructure projects (Rs.

S.No. [Category of Quantum  of  ground  water
area withdrawal per K‘L) .
2300 200 © T000 5000 m’/day S. Category of Quantum of ground walter withdrawal
m/day | <1000 - and No area <200KLA4 200to 1000 to 5000
\Ground water use mY/day above ; Ground water day <1000 <5000 KL/day
<5000 usc KL/day | KL/day | andabove
im’/day L. Over-cxpleited | 40.00 60.00 90.00 120.00
(existing
industries /new
I Over-exploited  6.00  ]10.00 16.00 20.00 Industries as per
(existing < the present
industries / new Guidelines)
Industries as per
the present
Guidelines)

)
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Authorily.

charges shall be kept in a separate fund for implementation of site
specific suitable demand/ supply side interventions by Compctent

Catopary " oot Ty T ’ i e ittt =
Tl B i - Calopory e per KL Gn k)
T e = Gl 43
I T T
semt Crltleal () N
Crltieal 90
10.1 13
Table-10.1B:  Groundwaler restoration  charges  for Table 10.13 : Ground water abstraction charges for
I?:ulk/'l"ﬂnkcr waler supplics . Bull/Tanker water supplies
Category Rate per m3 (in Rs.)
Over Exploited 35 Calegory Rale per KL (in Rs.)
Over Exploited 150
9(v) The revenue generaled from the proposed water abstraction/ restoration > Para 5 of 9- [t is suggested that the revenue gencrated

from the proposed water abstraction/ restoration charges
shall be kept in a separate fund and competent authorityof
concerned area of jurisdiction i.e. DJB/DCB/NDMC can
use it for impiecmentation of site-specific suitable demand/
supply side interventions.
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1
‘ Table 18.1 No. of Piezometcrs to be constructed & Type of Watomde
Table 1S.1° No. of Piczometers Level Monitoring Mechanism
- to b 4 . /& | = -
Monitoring Mechianism © constructed & Type of Water Leve SN | Quantu Nf). of Monitoring mechanism
3 _ , 0. m of piezo
S| Quantum of ‘No. of Monitoring mechanism C,.—o(:nd Ecel:f;:— Mal DWLR D_;VlLR with
. piczometer walcer nual elemetry
Gr\?und water re hircd Manual | DWLR DWLR withdra ed
withdrawal e with wal
(cum/d) Telemelry (KL/d)
LN 0 0 o | 0 1 <10 0 0 0 0
P 2 11-50 I 0 0 1
s 11-50 1 1 0 0 3 51-500 ! Q 0 1
= = 4 >500 2 0 1 1
3 51-500 1 0 1 0
4 300 2 0 1 1

Additional Suggestions of DJB beyond provision in draft notification:

» The abstraction rate will be reviewed yearly and should be revised as per govt policy.

» It is mandatory to get the extracted water tested in the month of January every year from DJB / Govt. approved laboratory/ NABL accerdiated
and upload the same on portal.

»~ The 1.O.T. based flow meter shall be installed on cach installation within 30 days of getting NOC.

» The unit of water abstraction should be in KL instead of cum.

~ The Competent Authority shall have power to withdraw NOC at any time after impact assessment evaluation/ adverse report of expert Appraisal

Committee etc.

Submitted please. . \(l"\ﬂ)’

SE (C)-8

A T T U i AP e

(¥ scanned with OKEN Scanne



»V [
r
_\'—.ar""“““*" =

- .. 1180

\

DELHLJAL BOARD: GOVT.
QORIICE O CHIEE ENGINEER
ROOM NO-102, VARUNALAYA PHASE

150

NCT DELHI

Or
(W)

WARQOL BAGH, NIEW DL 10005

No. DIB/CE(GWI2023/ (o s 6.6

T,

The Pr. Secretary,

Environment; Forest & Wild Life, GNCTD,

Delli Secretarial, Level-6, Wing-C, I.P. Estate,

New Delhi-110002

Subject: Request for comments / reply W
of the management dt. 12.07.2010 of

issued by Central ground water authority, depat
Development and Ganga Rejuvenation, Ministry

R/Sir,

16.01.2023 on abave subj

.t Amended Ground Water regulatio
Delhi Govt. in notification dt.

1):.tc:,;7/a///7.nu

n and light
24.09.2020

ament of Water Resources, River
of Jal Shakyti, Govt. of India.

e received from Dr. Chema

May please refer the e-mail dated
ment ofEnvironment, GNCTD (Copy placed opposite)

Anznd, Senior Scientific Officer, Depan
wherein necessary comments / inpuls I
suggesiion of CGWA on the purposed GNCTD n
groundwater extraction in NCT of Delhi.

Necessary inputs / comments have been m

i ——— i ——— e

o T

ave been sought [rom the st
otification on Guidelines to regulate and control

ake holders on the comments /

4

ade by DJB in para [V in the table below,

v

—

I J I

.______._...__--__._',_ s
i S. Section | Commenls of CGWA

Submission: Action Taken /proposed
to be taken

ji\'e.- L -
5 | Paral2
|

|

Frequency of Water Audit may be
revisited it may be done biennially

[t may be done biennially instead of
annually,

instead of annually

]
[ Frequency of payment of ground

9 | Para 9.1
waler abstraction charges
(Monthly/Annual  ete)  may be
4 decided and included in the
’i guidelines charging on the basis of
actual consumplion; 1o be adjugted

in succeeding year/month bill may
be considered.

| ground water withdrawal,

The frequency of waler abstraction
charges should be monthly basis.

The project proponents may required 1o
make annual advance payment of the
Ground Water Abstractiony Restoraiion
Charges, which is be adjusied in
sticeeeding  years  based on  aclual

{"¥: Scanned with OKEN Scanne
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1181 ANNEXURE-E

#57 “m  DELHI JAL BOARD: GOVT, o NCT OF DELHI

,“_‘_l‘.__{;l’:. OFFICE OF S (C).4 - [z= 1 5 1
= A’ BUILDING, STAFF QUARTERS o T
o NS KAROL BAGH, NEw DELHI-110005
E-mail: acegweS@omail,com
No.DIB/SE(C)-82024/.39 7 4 Y g Date: 7 ¢ / Iz / w2
CIRCULAR

Subject: Advisory / General compliance conditions for seeking No Objection
Certificate (NOC) for ground water extractiop in Delhi.

[ Installation of digital water flow meter (conformjng to BIS/ IS standards)
having telemetry System in the abstractjon Structure(s) shall be mandatory for
all users seeking No Objection Certificate and intimation regarding their
installation shal] be communicated to the DIB within 30 days of grant of No
Objection Certificate,

1. Proponents shal] mandatorily gel the water flow meter calibrated on from an
authorized agency once in a year,

II.  Proponents shall install roof top rainwater harvesting & recharge systems in
the project area, Photograph along with exact Coordinates of the same shall
be submitted 10 DJB,

IV. " Proponents shall pay Ground Water Abstraction, Restoration Charges based
N quantum of ground water extraction as applicable.

V. Construction of purpose-built observation wells (piczometers) for ground
water level monitoring shall be mandatory. Water level data shall be made
available to DJB,

VL. Proponents shall monitor the quality of ground water from the abstraction
structure(s) once a year. Water samples from bore wells/ tube wells / dug
wells shall be collected during April/May every year and analyzed in NABL
accredited laboralorics for basic parameters (cations and anions), heavy
metals, pesticides/organic compounds etc. Water qQuality data shall be made
available to DJB.

VII.  Wherever feasivle, the requirement of water for greenbelt (hotticulture) shall
be met from recycled/ treated waste water,
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VI In case of change of ownership, new ownet will have t0
incorporation of necessary changes in the No Objeetion C
documentary proof within 60 days of taking over possession of

IX.  The applicant shall also follow any new conditions that may be imposed in
future by the DIB/ Environment Department/CGWA/ Advisory Committee.
X. The Authority has the right to withdraw permission at any time in the vent of

violation of any of the conditions for grant of permission. .
X1, Photograph along with geo-tagging of bore wells/ tube wells installed at sit€

shall be submitted 10 the DIB within 30 days of grant of No Objection
Certificate.

{This issue with the approval of the Competent Authority.

2 R
(H.K. hawla)
_ SE(C)-8
Al CEs (Maintenance)/CE (Proj.)-W-1
CE (WW)- 1 & IUCE(SDW)
Copy to:
1. PSto CEO . for kind information, please
2. CEN(W) ; -do-
3. CE (GW) g -do-
4. DD(PR) ; -do-
5. EE(RWH)-I y o
6. O/C : I\ 'Lb\l\\"vl\‘
W/
(H.K. Chawla)

SE(C)-8

ertificate with S
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LNSeettion o~ ’
. R D NP
S.Na.  ZoneName TotalNa.of  TotalNo.of  TotalNo.of  TotiNe.of Thecharges TotalNo.of TomiNa.of TotaiNo.of TotalNo.of  Total No. of TotalNo.of TotalNo.of TotmlNo.of TotalNo.of Thepend  Standard Action
I rates to be i illlegal bora llegal bore provisions Procedure
levied for Blegal bore Begal bore Megal bore Negal bore wells which  Hegal bore legal bore Begal bore wells on for for
recelved for  pending for  allawed,and  rejected enioctionof  wells wells wells welswhich areyettobe welson wells on wells on whom Ppunishing processing
grani of decision NOCs ground have been closeds whom whom whom Ppenalty violators for  of the
NOC granied water (Flled by (Fllled by [Filled by dosed/ sealed penalty penalty! Penaity fEDC Is yet Wegal application
DJB Admin) CGWA VDS Admin)  sealed EDC has EDC has IEDC Is yet to be abstraction  for grant of
Admin} been been to ba Imposed of ground NOC for
impased recoversd recovered (Filled by water extraction of
DPCC) ground
water (Glven
by DJB)
1 2 3 4 5 ] 7 ] Hl 10 n 12 ] 14 15 16 Action
1 CENTRAL 120 0 o 88 o 749 27532 &66 354 181 0 o 1] 0 0 SoP
(ReceivedFie (. i f i (./RecsivedFe
Central i)
2 EAST 0 ] ] 0 0 147 28 23 147 n o ¢ a 0 [ Advisory 12 §
. ivedFi | ivedFile ( ivedFie of NOC
Eastxdsy) (/ReceivedFile _noe_0_1.pdf)
3 HEAD QUARTER a 0 [ ] [ 0 o 0 [} o [ 0 0 o o DJB
TubeWel
(/ReceivedFis %20Wel %20% 20Total % 205537 % 20dt %2001.01.
] NEW DELHI 150 0 384 766 0 85 8362 498 78 7 208 [} 15 [} [} Tatzl
.. e ( i [ i VDS List
NewDelhi.dsx) (./ReceivedFide 115_08012025 dacx)
5 NORTH 121 ] 1o 1 0 802 853 128 250 128 7% 4 74 1] o o
3 i {. i e ( i
Narth dsx)
@ NORTH EAST 46 0 46 ] (] 222 509 51 m ] [ ] [ ] [ o v
(/R % (. ivedFile (. ivedFi
East.xsx)
T NORTHWEST o -] ] o o 9128 1018 978 7732 1355 9005 € 55 o o o [N7 2]
[ ivedFils (. ivedFile ( ivedFil
North-
West_8464.xdx:
a SHAHDARA 42 0 42 a o 644 9442 123 358 o 552 1 551 o 0 [}
N . ! . . .
Shahdra.xtex}
9 SOUTH 34s 5 o 0 [} s 7097 1297 62 38 o ] o [ [ 0 &3
( i ( i o i
Sauth.xdsx)
] SOUTH EAST ns ] -] k<] o 325 73 1509 188 109 [ o ] L] o 0 n-&
( i (. i (. i
South-
Eastadsx)
k1] SOUTH WEST 671 [} 485 H o 7 19982 883 2723 = = o 2} 8 ] o [Kr]
L ivedFia (. i (. JReceivedFi
SouthWest.dsx
12 WEST 0 o -] 0 o 2867 1145 1709 1650 1 o ] o o ] o
I ivedFile (. i (. ivedFik
Westxisy)
Total 2610 354 s 200 o 22010 a9am s 13693 80 53 a2 10483 a2 0
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